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LOX SABHA

Wednesday, December 9, 1888/Agra-
hoyana 18, 1881 (Saka)

The Lok Sabha met gt Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Loans from Foreign Countries

+
(sm Ram Krishan Gupta:
8hri Ramji Verma:
*897. . Shri D. C. Sharma:
Dr. Ram Subhag Singh:
Shri P. €. Borooah:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 454 on the 10th
August, 1959 and state:

(a) whether the ncgotiations on de-
ails of the loans to be given to India
by Japan, Canada, UK, USA. and
West Germany have been completed:
and

(b) if so. the outcome thereof?

The Deputy Minister of Finance
.8hrimati Tarkeshwari Sinha): (a)
nd (b). Negotiations for a credit of
.19 million from the United Kingdom
)ave since been completed and an
(greement was signed in London on
‘he 25th November, 1958, Copies of the
redit agreement will be placed in the
Yarliament Library for reference by
Ion’'ble Members as soon as they are
pgceived. Canada has zo far announec-
4 a grant of $7 million under the
i959-60 Colombo  Plan Programme.
Arrangements with the other coun-
iries are still in various stages of
egotiation.

. &hr} Ram Krishan Gupta: May I
now the purpose for which the loan
300 (Ai) L.S.D.~1.
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received from the UX. will be
utilised?

Shrimati Tarkeshwari Sinha: The
terms 1 can indicate. But, the exact
purpose for which the loan will be
utilised, I will not be able to indicate
now.

Shri Ram Krishan Gupta: In reply
1o a previous question, the hon.
Finance Minister stated that the
World Bank has granted three loans
aggregating to about Rs. 4047 crores.
May I know the total amount of loan
which hag been secured so far from
the World Bank?

Shrimati Tarkeshwari Sinha: This
question pply refers to the conference.
Therefore, I am in a position to give
the expected new loans which would
be available. It was indicated from
the World Bank that additional dis-
bursement of about 65 million dollars
would be available in 1959-60. So far
we have received much larger
amounts.

S8hri Damani: May I know, out of
this loan and the loang which we are
negotiating, what amount will be
allotted for industries in the private
sector?

Shrimati Tarkeshwari Sinba: The
private sector will also get help from
this.

Shri Hem Barua: May I know
whether it is a fact that our Finance
Minister during his recent visit to the
U.X. had private talks with Mr. Mac-
Millan and Heathcote Amery about
financial help to this country during
the remaining years of the Second
Five Year Plan and the Third Five
Year Plan and if so, whether this is
covered by this loan?



4077 Oral Anewers

The Mnister of Finance (Shri
Morarjli Desai): I had no specific
talks about the Third Five Year Plan.
We had only general talks. There
was no Plan fixed yet. For the
remaining years of the Second Plan,
talks will be held by the World Bank
with all those countries. After the
talks are held and sums are fixed,
then, we have talks with the different
countrieg to negotiate the terms.. But,
the things will be fixed at the World
Bank conference that would be held
some time next year.

Shri Hem Barua: I wanted to know
whether he had private talks with
Mr. MacMillan.

Shri Morarji Desai: All talks were
private. I had no public talks with
him.

Shri Tangamani: May 1 know how
much out of the £19 million ruceived
from the UK. and 7 million dollars
received from Canada is being ear-
marked for the public sector and how
much for the private sector?

Shri Morarji Desai: There is
nothing earmarked for anything. It
will be utilised as orders are placed
from whatever sector they are as
they are required.

Shri Damani: May I know whether
out of the amounts of £19 million and
7 million dollars, the entire amount is
to be utilised in purchases in the
UX. and those countries or we can
purchase in other countries?

Shri Morarji Desai: They have to
be purchased in the country concern-
ed.
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Shri Mahanty: The hon. Minister
stated that nothing has been earmark-
ed for any sector. May we know what
is the objective of the Government in
allotting these funds between the pri-
vate gector and the public sector?

Shri Morarji Desai: The objective
iIs economic development of this
country. B

Shri Mahanty: That is
to be vague.

too true,

Prize Bonds Scheme

+
| Shri Ram Krishan Gupta:
| Shri Shree Narayan Das:
*698..{ Shri P. C. Borooah:
Shri M. L. Dwivedi:
| Shri Oza:
{ Shri Damani:

Will the Minister of Finance be

pleased to state:

(a) whether 1t 1s a fact that Gov
ernment is considering a proposal to
launch a prize bonds scheme on the
pattern of the British Premium Bonds
Scheme:

(b) if so, at what stage the proposal
1s; and

(c) the main features of the scheme?”
The Minister of Finance (Shri
Morarji Desai): (a) and (b). It has
been decided to introduce a prize
bonds scheme and details are being
worked out.

(c) The details of the scheme can
be announced only after they are
finalised.
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'Shri Ram Krishan Gupta: May I
know whether a separate agency will
be set up to implement this scheme?

Shri Morarjl Desai: I cannot say
anything until the details are fixed.

Shri- Heda: May I know whether
the prizes that are envisaged under
this scheme would be paid out of thc
interest that would be paid or 4 per
cent. interest plus the prizes would
be there?

Shri Morarji Desai: As soon as the
details are fixed, this will be convey-
ed to the hon. Member.

Bolani Ores (Private) Limited

*699. Shri Panigrahi: Will the Min-
ister of Steel, Mines ang Fuel be
pleased to state:

(a) whether mechanisation of the
Bolani Iron Ore Mine has started by
now; and

(b) the amount of remuneration
which M/s. Bird & Co, the Secretaries
and Treasurers to Bolan: Ores Private
Limited—have received by now in
terms of Rupees from the latter?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
equipment has been received and is
being erected, but the raising of ore
by mechanised equipment has not
started.

¢(b) The total amount paid up to 30th
September, 1958 is Rs. 62,500.

Shri Panigrahi: May I know why
the Government did not choose to
own the majority shares in the Bolani
Ores Private Ltd., and only owned
equal shares?

Sardar Swaran Singh: That was a
matter of agreement. 1 may recall
that this matter was discussed-—he
himself raised it—in a half an hour
discussion. There is no new point
which has arisen after that.

Shri Panigrahi: It wag never dis-
cussed. The Minister stated that the
Government has the major shares in
this company and has major control.
You will see, according to the Com-
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panies Act, unless the Government
have 51 per cent. of the shares, it is
not considered as major share. The
Government has only 50.4 per cent.
Why was such an agreement entered
into? The private company has 496
per cent.

Mr. Speaker: It is stated, unless it
is 51 per cent?

Shri Panigrahi: It is so in the Com-
panies Act.

Mr. Speaker: What he says is, this.
I heard the other day, even if there is
1 point, there is majority. If the Com-
pany Law says that 51 per cent. alone
will be counted as majority, what is
this difference due to?

Sardar Swaran Singh: The figures
are there. When I used that word,
I did not use it in the sense of Com-
pany law administration. It was not
a legal expression that 1 was using.
50.5 per cent. is a major share as com-
pared to 49°5.

Mr. Speaker: Why should not the
Government have control over this
by having a major share according
to the Company law?

Sardar Swaran Singh: It was con-
sidered that the agreement that was
entered into at that time—this was
done several years ago—wds the best
agreement that could be considered
fair both for the Government and
the private pa:.de, who were also
mvesting.

Shri Narayanankutty Menon: The
words used on the last occasion were
not majority share, but controlling
interest. Even in common usage, there
is a lot of difference between majority
share afid controlling interest. The
question is whether we have a con-
trolling interest in the company.

Sardar Swaran Singh: You can put
your own interpretation. I cannot en-
ter into legal quibble.

Shri Narayanankutty Menon: It is
not a matter of argument.

Mr. Speaker: If the hon. Minister
has said that it is controlling interest,
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ow does it differ? What the hon.

ember says is right or wrong. H

e Non. Minister said on the prior
occasion that the Government has got
a controlling interest, and controlling
interest could be had only if you have
51 per cent, how does he have con-
trolling interest?

Sardar Swaran Singh: 1 would like
to check up what I actually said on
the last occasion. Unless I read that,
1 cannot exp ain it. I do not remem-
ber the exact expression that I used.

Shri Narayanankutty Menon: He
sald, controlling, interest.

Mr. Speaker: He does not have.
The hon. Minister says that the agree-
ment was entered into long ago and
it is being worked out now. Nothing
could be done.

S8hri Supakar: May I know what is
the actual control of the Government
over this company?

Bardar Swaran Singh: The Govern-
ment have their nominated directors
on the Board of directors. Govern-
ment receive their report and remains
in touch. If th/.. is any particular
matter, they have got a right to see
that their will prevails.

Shri Surendranath Dwivedy: What
¥ th. number of directors in the
company, and what is the number on
behalf of the Government?

Sardar Swaran Singh: I am afraid
1 have not got that information here
at the moment. I will require notice
for that.

Shri Heda: Is this 494 per cent. held
by private parties held by one party
or different share-holders?

Sardar 8waran Singh: 1 think it is
held by one corporate body, but in
that corporate body itself there is
more than one shareholder.

Shri Joachim Alva: May I put one
question? I rose five times. Please
Rive me a chance.

Mr. Speaker: He may rise a hundred
times. 1 am calling one after the other.

DECEMBER 8§, 1950
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Shri Joachim Alva: 1 want to
one question about Bird & Co., as §
why this agreement is valid?

Mr. Speaker: Order, order. All
these questions do not arise out of
this question.

Shri Panigrahi: May 1 submit.....

Mr. Spesker: Hon. Members will
kindly look into the question. Merely
because some question comes up here,
the whole file.d is not thrown open.
The question is whether mechanisation
of the mine has started by now. Laet
us limit it to that.

Shri Panigrahi: But the
ment have no control.

Mr. Speaker: The questions I have
allowed regarding the directors etec.,
do not arise out of this gquestion.

Shri Tangamani: It is about Bird
& Co.

Mr. Speaker: Maybe. Hon. Mem-
bers may put a separate question.

Govern-

Autonomous Board for Welfare of .
Backward Classes

+
*700. fShr-i R. C. Majhi:
| 8hri Sabodh Hansda:

Will the Minister of Home Affaire
be pleased to state:

(a) whether there is any proposal
before Government to ecntrust the
we fare work of the Backward Classes
to an autonomous central board;

(b) whether Government have con-
sidered the proposal and come to any
final decision; and

(c) if so, the nature thereof?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
No, Sir. A recommendation has, how-
ever, been made by the Estimates
Committee in their 48th Report on the
Ministry of Home Affairs in this re-
gard. That recommendation is still
under examination.

(c) Does not arise.
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'Shri R. C. Majhi: May I know
wvhether the funds alloted for the wel-

fare work of the backward classes

bave not been fully utilised; if so,
what steps have Government taken?

.Shnmatl Alva: Does that strictly
aise out -of this question? - T

“'Shri Subodh Hansda: May I know
how long Government will take to
\wusxder the proposal?

Slmmati Alva:  We shall come to
i conclusion very soon. We have also
asked the Ministry of Commerce and
Industry to give us their comments
is to how their autonomous boards

ere working, and as soon as we get

their reply as well as from the other
autonomous boards, we will come to
’a conclusmn

v
L
.
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"Shri Jadhav: May I know whether
these backward classes are covered by
“the other backward classes” also?

" Mr. Speaker: What does he mean?
'What are the two different backward
' classes.

Shi-i Jadhav: There are the Sche-
| duled Castes, Scheduleq Tribes and
" other backward classes. )

Mr. Speaker Scheduled Castes and
Scheduled Tribeg are duferent from
backwarg classes.

Shri Sinhasan Singh: May I know
+ whether this terminology of ‘back-
ward classes” is confined to certain

caste people, or it includes all people’

who are backward educationally,
eeqqomﬁc_glly and politically?
" Shrimati - Alva: . We have not
~ arrived at any decisive criteria about
backwardness.

s - f
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Shri Sinhasan Singh: On:. what
basis, then, are scholarshlps to back-
ward classes _given. if ‘they haye.no$

arrived at any crlterxa of. backwarql—
ness" 1.

The Mnnster of Home Aﬂ'alrs (Sl,u:i
G. B. Pant): We ‘gre giving thoughf
to .the- question :as” to whether some
minimti income need noét " be pres-

cribed - as the crltemon of backward:
ness. > i

Shrimati Ia Palchondhtm May D
know what steps are being taken on’
the various recormmendations - and:
changes recommendegd: by the:: teami
that was . set up- to: enquire -into the
welfare of the packward classes,” and:
what progress has been :made regard-
ing that? : o

[ Pin

Shri G. B. Pant: SOn'ne of the prd— :
posals made by the team have already’
been implemented, and those which
call for further .consideration . are
being. actively examined. ol

Reading Materials for Neo-Literates
+

Aol fShn Subodh Hansda T

\_Shri S, C. Samanta:., '.;: =

Will. the Mmlster -of Education be‘

pleased to state: s

(a) whether the productlon of sult-
able reading material fof neo-literates
under the UNESCO Promet has made
any progress; AN

(b) if so "the' number bf such books
produced. and pubhshed uptxll now
and

v

(c) the nature of steps taken S0 far

to encourage the productlon of such
literature?

The Minister of Education (Dr. K.
L. Shrimali): (a)-to (¢). A statemem
is given below. -

STATEMENT
(a) Yes, Sir.
(b) 62.

‘(c)' Une_sco has taken the foilowifg_g
steps under its Project on Reading

R
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Materials for Neo-literates, which was
launched in 1955 to encourage pro-
duction of such literature in India:—
(i) Organisation of surveys on Read-
ing  Materials, reading interest of
general readers and book distribution
(ii) Organisation of two  art-camps,
one in Delhi and other in Bombay,
under the guidance of the Swedish
book illustrator, Mr. Thomaeus, (iii)
Assistance in organisation of National
Seminar for Printers and Publishers
(which was held at Bombay), and
Organisation of a Regional Workshop
on distribution of Reading Materials
being held at Madras, (iv) Award of
two fellowships to Indian Nationals,
one for the study of mass production
of literature for neo-literates and the
other for study in the methods and
techniques of production, testing, ev-
aluation and distribution of Reading
Materials, (v) Assistance to production
agencics by way of award of prizes and
help in the production of books speci-
ally designed for neo-literates and (vi)
documentation of Reading Materials in
6 Major Indian languages

Shri Subodh Hamnsda: In answer to
part (c) of the question I find that one
of the sieps taken by the WUNESCO
project was documentation of reading
materials in six major Indian langu-
ages. May 1 know what those major
Indian languages are?

Dr. K. L. Shrimali: Selected biblo
graphy of reading material for neo-
literates in the major languages of
India, Hindi, Marathi, Gujarati, Tamil.
Telugu and Kannada, was prepared.
1 expect that is what the hon. Mem-
ber wants to know. These arc the
main languages under which the do-
cumentation was prepared.

Shri S. €. Samanta: May 1 know
how much money was spent on the
National Seminar of Printers and
Publishers at Bombay?

Pr. K. L. Shrimali: These details
1 am afraid I may not be able to
supply just now.

Shri Subedh Hansda: From the

statement I find that 62 books have
been so far published and produced.
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May 1 know whether Government
have any plan to distribute these
books free of cost to public libraries?

Dr. K. L. Shrimali: The arrange-
ment is that these books are produced,
some of the books are selected and
free distribution is made to some of
the libraries.

Shri Hem Barua: There is reference
in the statement to national seminar of
printers and publishers, and there was
a seminar held in Bombay of printers
and publishers. May I know the re-
commendations made by this seminar
towards the implementation of the
scheme?

Dr. K. L. Shrimali: The recommend-
ations of the National Seminar in
Bombay will be placed on the Table
of the House as soon as we get them.

Shri C. K. Bhattacharya: What are
the grounds on which these particular
languages have been selected for the
publication of these books?

Dr. K. L. Shrimali: These are the
major :anguages of India. It would
not be possible, and the UNESCO do
not have adequate funds to publish
in all the Indian languages, and there-
fore some languages had to be select-
ed.

Shri C. K. Bhattacharya: My ques-
tion is on what criteria they were
considered as major languages of
India. 1s there any criterion by which
these languages can be judged to be
the major languages of India? He
has not mentioned all the languages
mentioned in the Constitution.

Dr. K. L. Shrimali: Some languages
had to be selected, and therefore they
selected some of the important langu-
ages. I do not say the other langu-
ages are not important. They are
equally important, but some selection
had to be made.

Shri Hem Barua: May I know why
all the eastern languages were neglec-
ted?

Mr. Speaker: Is Bengali not there?
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Shri Hem Barua: Neither Bengali,
nor Oriya nor Assamese.

Mr. Speaker: There may be one
Dravidian language, Bengali, Punjabi
ete.

Shri Hem Barua: Why not Assamese?

Shri C. K. Bhattacharya: May |1
point out that this is selection with-
out any criterion at all?

Dr. K. L. Shrimall: 1T will keep that
suggestion in view for the future. 1
think it would have been much better
f we had included some of the langu-
ages from the east also. The langu-
ages that have been selected are Hindi,
Marathi, Gujarati, Tamil, Telugu and
Kannada, and I agree it would have
been much better if we had selected
other languages also. I will try to
make up for this omission in future.

Shri C. R. Pattabhi Raman: May 1
know whether any expert was ap-
pointed to decide on the selection of
languages?

Dr. K. L. Shrimali: The selection
was made by the RTP. Centre of
Jamia.

Shri 8. C. S8amanta: Who are the
two Indian nationals who have been
awarded fellowship for this neo -
literate literature and other things?

Mr. Speaker: That does not  arise
out of the main question.

Dr. K. L. Shrimali: T have the in-
formation, and 1 am going to satisfy
the House with all the information.
but it is such a big question  which
covers the entire field of the UNESCO
projeci spread over so many years.
The persons to whom the two fellow
ships were awarded were: Shri
Kulbhushan, Special  Officer in th:
Ministry of Education. and Shri R. V.
Srinivasamurthy, Mysore State Adult
Fducation Council, Mysorec.

Manufacture of Galvanised Wire

b
ooz, J Shri S. C. Samanta:
" | Shri Subodh Hansda:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether it is a fact that galvanis-
ed wire of 19 to 32 gauge is imported
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;rom foreign countries for manufactur-
Ing wire nets and wire crafts;

(b) whether it is also a fact that
galvanised wire upto 18 gauge which
is produced in India cannot cope up
with the demand in the country;

(e} if so, what arrangements are
proposed to be made to manufacture
more wire in the country; and

(d) whether any attempts have been
made to manufacture 19 to 32 gauge
galvaniged wire in the country?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
Sir.

(b) Yes, Sir.

(c) and (d). With increased sup-
plies of steel, from the existing steel
works and the new steel-works next
year, more raw materials will be
available to the wire drawing industry.
In addition, it is proposed to license
some more wire drawing units short-
Iv.

Shri S. C. Samanta: May 1 kaow
the concern that is at present supply-
ing gauges up to 18?7

Sardar Swaran Singh: I have got a
list of all the units that have been
licensed for drawing wires. There
are seven of them. 1 can read out
their names, if necessary. They are:

(i) Messrs. Indian Steel and Wire
Products Ltd., Jamshedpur.

(11) Messrs. National Rolling and
Steel Ropes, Calcutta;

(i:1) Messrs. Hind Wire Industries,
Calcutta:

tiv) Messrs. J. K. Steel, Calcutta;

(v) Messrs. Rawa Iron and Steel,
Works, Sonepat;
(vi) Messrs. Indian Steel Rolling
Mills, Nagapattinam; and
(vii) Messrs. Badhwar and Co,
Dethi.
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Shri 8. C. Samanta: May I know
whether the hon. Minister has receiv-
ed any representation to the effect
that the actual users should be given
Hcence and not the intermediaries, for
purposes of import?

Sardar Swaran Singh: It is true that
there is a considerable pressure on
account of the shortage of the requisite
material for drawing wires, and when
there is shortage, there is always this
tussle between the actual users and
the traders; and sometimes, a balance
has to be struck, because the intention
of Government has been not to com-
pletely oust the one or bring in the
other.

Shri Jeachim Alva: May I know
why an attempt was not made hither-
to to manufacture wire gauze? Why
was that programme not drawn up
along with the establishment of the
steel mils, simultaneously?

Sardar Swaran Singh: Actually,
there are certain units which are
manufgac.uring wire gauze; and wire
gauze is manufactuerd also on 1
smaller scale. It was not necessary to
have elaborate plans for this. Some-
thing that can be donc on a smaller
sca.e is always encouraged.

Shri S. C. Samanta: [s it not a fact
that the actual demand of the cus-
tomers is not being met through the
industries that supply, because the
intermcdiaries on whom they have to
depend for this wire do not indent
for that particular variety?

Sardar Swaran Singh: It 1s difficul’
for me to believe that, because nor-
mally, even if we issue a licence to
the importer, he would like to impox!
the categories which are in great
demand. There is overall shortage,
no doubt, but as the unfortunate ex-
perience of our country is, even if the
shotages are marginal, scarcity con-
ditions are created. But we are seized
of the problem, as I have stated, and
we are doing our best.
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Extension of Jurisdiction of EKlection
Commission and Supreme Cewsrt '
to Jammu and Kashmir State

ruﬂthmmlnthu:
| Shri Badhan Gupta:
Shri Vajpayee:
Shri D. C. Sharma:
*708. Sbri Assar:
Shri Hem Raj:
Shrl Tangamani:
8hri Achar:
Dr. Gangadbara Siva:

Wiil the Minister of Home Affairs
be pleased to s'ate:

{a) whether jurisdiction of Election
Commission and Supreme Court has
been fully extended to Jammu and
Koshmir or steps have been taken in
that direction; and

(b) whether emoluments of High
Court Judges in Jammu and Kashmir
State and their terms of appoin.ment
ard removal correspond to those of
judges in High Courts of other States
in India?

The Minister of Home Affairs
(Shri G. B. Pant): (a) Certain pro-
posals have ben received from Jammu
and Kashmir Government and neces-
sary action is being taken.

(hY The Jammu and Kashmir Legia
lature has made certain amendmen's
to the Constitution of the State which
will come into force on the 26th
January, 1960. The State Legislature
has also proposed the application of
certain articles of the Constitution of
India to the State. Necessary action
for the purpose is being taken. When
both these changes take effect, the
position will be ag stated in the
question.

Shri Sadhan Gupta: Part (b) of the
question has not been answered.

Shri G. B. Pant: The major part of
the reply related to part (b).

Shri Sadhan Gupta: May I know
by what date the full jurisdiction of
the Supreme Court and of the Elec-
tion Commission would be extended to
the Jammu and Kashmir State?
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Shri G. B. Pant: The jurisdiction,
as proposed by the Jammu and
Kashmir Government, will, I hope,
be extended by the 26th January,
1960,

Shri Tangamani: May I know whe-
ther the delay is due to the fact that
a protest was lodged by the Pakistan
Government about the extension of
the jurisdiction of the Supreme Court
and the Election Commission to
Jammu and Kashmir?

Shri G. B. Pant: 1 am not aware of

any such protest by the Pakistan
Government.

Shri Tangamani: Are Government
aware that there was a protest
lodged in the Security Council, and
the Government of India have replied
to that protest?

Shri G. B, Pant: That may be so.
But the original date fixed for the
extension of these provisions was the
26th January, 1960, and we are stick-
ing to that date.

Shri Harish Chandra Mathur: May
I know at what stage the proposal lies
at present? When the hon. Minister
says that the positiop would be just
as stated in the question, do I take it
that henceforth, from 26th January,
1960, the State of Jammu and Kashmir
would be absolutely on par with the
other States of India?

Shri G. B. Pant: Well, that will be
so, so far as the High Courts are
concerned. The salaries and the con-
ditions of service of the judges of
the High Courts will be on a par with
those received by them or enjoyed by
them in other States. With regard
to other provisions too, there will be
a marked change as compared with
the present position.
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IqY Haw 3 facafeoradt & gewfa
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Shri Damani: May | know whether

this scheme is going to be extended

to colleges which are affiliated to the

universities?

Dr. K. L. Shrimali: Yes, all the
universitics which are veluntarily
willing to participate in this scheme
will be admitted.

&% Wity a8 : 98T % aAT feedT
¥ §HET g, FT AT FT XA IR
# foew dq7 ®@ & ey § 0E
gwa & & feadt dqr g1 = & O
T FFR @G W A avg A B
e wsa i g ? afk dam wr A g
a fradt Surc g€ § 7

¥Mo ®lo ®To oftarl : A aff,
foew &arc €T w W g,

fafredy w1t &, qudr fafredy w7 §
W FIT TTAT GO T 514,
& 1 wredy finsi oY Qe A o § W
woAg we  wrewfeen  fafey
N @EEF TR ¥ gy T
W g weE s g wdd
WR 2w & o kel § faar Ay g
q A W vy T Qar, IAS Jm
ST |
Shri Punnoose: The statement says
that the minimum npumber of Uni-
versities necessary to work the scheme
has not come up. May I know what

are the specific difficulties pointed out
by the other Universities?

Dr. K. L. Shrimali: 1 expact the
dificulty is mainly financial. 13 Uni-
versities  have already agreed to
participate in the scheme, and 1 hope
in course of tirae the other Univer-
sities will also fall in line. The Uni-
versity Grants Commission will give
some assistance also in this matter.

o goitear qrax : A &6y
FAM AT g7 F{aq wao7 @ W@ é
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A 1§ FuAdr Z fx AT nF qg v
AT € 1 weE! T WA EEI |1
g A1 A I 9 0T Jgd g Ay

SIOrdinarily‘ when good things are
before us, they drive out bad things.
Since we are putting up good films
before children, I have no doubt that
the bad films will disappear.

oy rQw widt ;. wq7 wafra g4
# 7g xaar Aea § f5 IT& G949
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Shri Supakar: Is there any train-
ing programme to produce good film
stars out of the Universities?

Mr. Speaker: Next question.

Manufactare of Avro 748 Alrcrafts

(Shri g— M. Banerjee:

| Shri Panigrahi:

! Shri D. C, Sharma:

| Shrt Morarka:

'705.J Dr. Ram Subbag Singh:

7 Shri Madhusudan Rae:
Shri Vidya Charan Shukla:
Shri Kalika Singh:

Shri Ajit Singh Sarhadi:
Shri Mohan Swarup:

-

Will the Minister of Defence be
rleased to state:

(i} the progress made in the manu-
iacture of Avro 748 in Kanpur;

(b) the foreign exchange compou-
ent of the ¢ntire cost of the Project;
and

{¢) the annua) amount that would
b pavable to M/s Hawker
Siddeley Group as royalties after the
manufacture of the first 100 aircrafts?

The Deputy Minister of Defence
(Sardar Majithia): (a) A number of
Indian techniciang have been trained
in the United Kingdom in the manu-
facture of AVRO 748, Necessary
equipment and machinery are being
procured and facilities are being pro-
vided for the manufacture of the
AVRO 748 at Kanpur.

(b) The foreign exchange expendi-
ture on the purchase of plant, machi-
nery, tools, jigs, fixtures, etc, for
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serieg production, training of person-
nel, technical assistance and the
manufacture of one prototype ‘AVRO
748 g estimated at Rs. 72:00 lakhs.
Further expenditure will depend on
the numbers of aircraft to be pro-
duced.

(¢) It is not in the public interest
to disclose details of the agreement
with the foreign firm.

Shri S. M. Banerjee: May I know
when production is likely to start at
Kanpur, and what is the employment
potential after the factory starts pro-
duction?

Sardar Majithia: The first proto-
type in India is expected to be ready
by the end of 1980. As regards the
employment potential, most of the
people will be from the Air Force
and very few from outside,

Dr. Ram Subhag Singh: May I know
whether this aircraft has been success-
fully used in the United Xingdom?
Also, is the Kanpur firm going to be
a purely assembly firm? U so, why
were not the services of Hindustan
Aircraft Limited at Bangalore utilised
for this purpose?

Shri Narayanankutty Menon: This
was answered in detail last time.

Mr. Speaker: Yes.

Sardar Majithia: Do you want me
to reply to the question, Sir?

Dr. Ram Subhag Singh: This was
never discussed, that is, whether this
aircraft has been successfully tested
and used.

Mr. Speaker: It was also discussed.
It was said that no other factory had
produced this aircraft. Therv was a
one-hour discussion on it here The
hon. Member was not here at that
time. It was stated that the aircraft
would be produced only here and not
clsewhere.

Shri Thirumala Rao: In reply te
a previous question, the hon. Minis-
ter was pleased to say that the first
proto-type would be ready by the end
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of 1960. Has it been considered that
by the time the proto-type is ready, it
-will be outmoded and wiil be
superseded by later models in the
. western countries.

Mr. Speaker: What is to be done?

Sardar Majithia: May I respectfully
submit that it is always true not only
of India but of even countries like
America, Russia and England that
when an actual type goes into service,
it is already out of date?

Shri Thiromala Rao: Last time it
was pointed out by the Ministry that
they were in a great hurry to place
orders because these things would
get outmoded. But there is a suffi-
cient time-lag now and these may be
putmoded again. The thing cannot
be avoided.

Mr. Speaker: What is the sugges-
tion? Every question must have some
reason and must ask for specific in-
formation.

Shri Thirumala Rao: I want infor-
mation on how far the basic consi-
deration of seeing that this i not
outmoded is reflected in the contract.

Sardar Majithia: All that I can say
is that this will be eminently suited
to our requirements for quite a few
years to come.

8hri Vidya Charan Bhukla: May we
know by what time we will be able
to manufacture this aircraft entirely
in India? Is it a fact that for all
times to come, we shall have to
depend on some foreign sources for
some essential components of this
aircraft?

Sardar Majithia: I would not say
that we will be producing this air-
craft entirely in India at a future
date. Of course, 10 or 15 per cent of
the components may have to be im-
ported. But I would say in regard
to the production programme that in
case the proto-type goes through the
tests and proves successful, we expect
that in 1961 we will produce 3 air-
craft, in 1962 12 aircraft and from
then onwardyg 18 sircraft per year.
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Shrl Narayanankuity MNMeoen: In
replying to a question like this, the
hon. Minister should come propamd
with the previous answers given by
the Ministry. There was a one-hour
discussion on thig last time and it was
then said that within ten years there
wouid be completely indigenous pro-
duction of this aircraft. The answer
given now directly contradicts what
has been previously stated by the
hon. Minister.

Mr. Bpeaker: Whichever is suitable
to the hon. Member, he may take it

Shri T. B. Vittal Rao: He goes on
revising his statement.

Shri Sadhan Gupta: What about the
facts?

Shri Vidya Charan Shukla: How do
the Government of India reconcile
our strategic requirement with the
fact that we shall never be able to
manufacture the entire aircraft in our
country and we shall always have to
depend for certain essential compon-
entg on jmports from abroad?

Sardar Majithia: No. The thing is
that we have to see that it is econo-
mically produced. For example,
there may be very small components;
if we get them imported from outside
cneaper, why should we not do it? I
see no reason for not getting them.
But that does not mean that we cannot
produce them ever hcre; if the out-
side sources dry up, we will produce
them here. But it will be cheaper to
get some parts from outside.

Mr. Speaker: There was a one-
hour discussion on this last time
Then the hon. Minister said that it
was intended that within a period of
ten years all the parts would be
manufactured here. In such a short
time, why should there be this differ-
ence? Is it a change of policy?

Sardar Majithia: May I clarify
that? What was stated at that time
was—and 1 still say that it is correct
—that so far ag the air-frame was
concerned, it would be 100 per cent
Iudia. But there will still be certain
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pts which we might 4£nd

eusier to get from oitside and put
fiito' the alrcraft. It will not be a
substantinl percentage; the cost of
these may be 5§ per cemnt of the total
cbst of the aircraft. You will have
to have certain steel which India may
not be able to produce. You will have
10 get that steel from outside. There-
fore, to say that it would be 100 per
gt Indian would not be correct.
rtain steel which we cannot pro-
duce will have to be got from outside.
That is why I made that reservation.

New Price Formula for Petroleum
Products

Shri Ram Krishan Gupta:
Shri 8. M. Banerjee:
Shri Panigrahi:
Shri Ajit Singh Sarhadi:
Shri Narayanankutty Menon:
i Shri Punnoose:
Shri Shree Narayan Das:
Shri D. C. Sharma:
Shri Nagl Reddy:
Shri Warior:
Shrimati Parvathi Krishnan:
Dr. Ram Subhag Singh:
Shri Assar:
Shri Supakar:
Shri P. C. Borooah:
Shri Sadhan Gupta:
Shrimati Mafida Ahmead:
Shri Hem Barua:
Shri J. B. S. Bist:
{ Shri Madhusudan Rao:

+
( Shri Tangamani:

e ————— e AL

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No.

429 on the 13th August. 1959 and
<tate:
(a) whether discussions started

with the Qil Companies for the fina-
lisation of a new formula, on the
basis of which new prices for petro-
teum products will be fixed have been
concluded; and

(b) if so, the result thereof?

The Minister of Mines and Ofl (Shri
R. D. Malaviya): (a) Yes. Sir.
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(b) An ad hoc agreement has been
reached; the details are given in a
statement laid on the Table of the
House. ([See Appendix II, annexure
No. 10.])

Shri Tangamani: On a previous
occasion we were told that the
arrangements have almost been com-
pleted and a final decision will be
taken about the price formula. Are
we to take it that there will be an-
other meeting for fixing this price
formula in view of the fact that the
present arrangement is also ad hoc?

Shri K. D. Malaviya: In view of
the differences which continued for
many months a proposal was made
to reach another ad hoc agreement
and reduce the difference between the
Government and the Companies. We
succeeded in finding out another ad
hoc arrangement; and now the efforts
to find out a permanent formula will
continue.

Shri Targamani: May I know whe-
ther the present ad hoc arrangement
by which the price will be reduced
which will amount to Rs, 5 crores in
all will take retrospective effect from
1-4-53 as it was promised on the
previous occasion in reply to Starred
Question No. 429 on the 13th August,
1959?

Shri K. D. Malaviya: Yes, Sir; the
arrangement has been to include the
previous agreements also, and all the
formulas. It is not only Rs. 5 crores
but it is more than that. If the hon.
Member sees the statement that had
been placed on the Table of the House
he will find that there iz something
in addition also and the total reduc-
tion will be about Rs. 15 crores per
annum,

Shri Tangamani: On a previous
occasion. . . .

Mr. Speaker: Order, order. The
hon. Member cannot go on monopolis-
ing the time of the House. I am not
going to allew it. Shri Hem Barua.
There are twenty persons.

Shri Hem Barua: May 1 know
whether the attention of the Govern-
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ment is drawn to a gtatement made by
Mr. Sinclair, General Manager of
Stanvac to the effect that their pro-
posals were made to Government in
June and August but then Govern-
ment did not respond to their pro-
posals and that, therefore, it ig they
and not the Government of India who
should feel disappointment at this
delay? If this is not a fact may I
know whether it was contradicted by
Government or not?

Shri K. D. Malaviya: When we
start bargaining with each other it is
very difficult for the parties to say that
this proposal is firm or not firm. The
fact of the matter was that at one
stage one of the oil companies did
make a proposal which was not worth
even considering, Therefore, we said
‘that we were not prepared to consider
that proposal.

Shri Hem Barua: Has the hon.
Minister informed them like that”?

Shrimati Mafida Ahmed: May I
know the reasons why the consumer
price of petroleum products is still
unchanged?

Shri K. D. Malaviya: Because the
reductions which have been agreed
upen by the two parties have been
mopned up by Government.
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Shri C. D, Pande: When the first
reduction in prices was obtained Gov-
ernment told the House that if this
benefit it passed on to the consumer
it will be very negligible. Now the
amount has gone up almost to Rs. 19
crores in both the instalments of
concession. May I know  whether
Government will consider passing on
this bcenefit to the consumers because
the pricc of petrol is high these days”

Shri K. D. Malaviya: By and large,
taking everytlhung into consideration
we still think that if we pass on this
reduction to the consumers it will
not have any significant effect. For
instance, if we pass on the whole sum
to the petroleum consumers it will not
be fair to the kerosene consumers. If
we pas; on the whole thing to the
kerosene consumers it will  be vbry
negligent. It is difficult to decide as
to what substantial reduction will be
realised by a particular consumer on
the whole. Therefore, it was consi-
dered that the whole thing would be
mopped up for development schemes
and other purposes of Government

Shri C D. Pande: When a
tax 18 levied and it brings
to the Exchequer Rs. 19 crores.
then, certainly, the House feels that
it is an excessive taxation. If there
are Rs. 19 crores available is it a
very insignificant amount to be pass-
ed on to the consumers?

Shri K. D. Malaviya: The hon.
Member is entitled to have his opinion
and he can; 1 have my own.

Shri Narayanankutty Menon: May
1 know whether after examination of
the accountg the Cost Accountants
have come to a tentative conclusion
regarding the justifiable reduction in
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prices of the petroleum products
including bitumen? If so, what {s the
amount estimated by the Government
caleulated on the basis of the Cost
Accountant’s report?

Shri K. D. Malaviya: The report of
the Cost Accounts Officer has been
laid on the Table of the House and
the hon. Member can form his own
conclusions. But I might inform the
hon. Member that the total gap
between the recommendations of the
CCAO and the reductions conceded
by the oil companies would come to
roughly about Rs. 14 crores. That
difference has not yet been made up.

Shri Tangamani: From the state-
ment I find that the reduction alto-
gether is Rs. 10 plus Rs. 5, i.e. Rs. 15
crores from 1-4-59. My point is
Rs. 10 crores have been reduced from
1-4-58, Is there any special reason
why this Rs. 5 crores which has now
come under the ad hoc arrangement
has not been implemented from 1-4-58
as it was promised in this House on
a previous occasion?

Shri K. D. Malaviya: 1 think the
fact of having the reductions retros-
pectively was taken into consideration.
But if my hon. friend gives notice of
a fresh question on this gpecifically,
I may elucidate the point for him.

Shri Narayanankutty Menon: When
the Mincral Oil (Additional Excise
Duty) Amendment Bill was considered
the hon. Finance Minister gave an
assurance that if therc ig any delay
there will be no loss because the
agreement always takes effect from
20-5-58.

Shri K. D. Malaviya. I think every-
thing was done retrospectively. But
as I said I can give the correct picture
to my hon. friend if he gives notice
of a fresh question.

Shri T.  B. Vittal Rao: The reduc-
tion that hag so far beep effected
works out to between 3 to 4 per cent
of the wholesale price. May I know
what consideration weighed with Gnv-
ernment to arrive at this ggreement?
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Shri K. D. Malaviya: There is no
agreement that the reductions obtain~
ed will be 3 or 4 per cent. There
will be different methods of calcula-
tion. I personally feel that the
reduction is somewhat higher than
what the hon. Member has indicated,
but it may not be as much as the
hon. Member desires.

Shri T. B. Vittal Rao: May I know
the percentage according to Govern-
ment?

Mr. Speaker: What is the percen-
tage according to Government?

Shri K. D. Malaviya: There were
various factors to be taken into cons:-
deration. Certain non-formula pro-
ducts were not taken into considera-
tion. Therefore, it will not be proper
to give the percentage on the entire
products. We provided however for
a quantum of remuneration about 10
per cent gross profit on the capital
employed by Burmah Shell in 1957.
That wag the basis and the net will
be about 6 per cent.

Shri Damani: The hon. Minister has
said that therc is a difference of about
Rs. 14 crore. between the calculations
made by the chief cost accountant and
the companies. Is it possible to refer
it to anv arbitrator for any settle~
ment?

Shri K. D. Malaviya: The question
of referring the entire matter to an
arbitrator can only be taken up it
both parties agree. The whole ques-
tion 15 being pursued and we shall
also make every effort to negotiate
with the parties to see what more
can be done.

Theft of Currency from Traln

Shri-‘;t.am Krishan Gupta:
Shri Padam Dev:

Shri Sarju Pandey:

Shri P. G. Deb:

Will the Minister of Finance be
pleased to state:

*707.

(a) whether it is a fact that two
out of thirty steel cases containing
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new currency being brought from
Calcutta to Delhi by the parcel ex-
presg were found missing when the
train arrived at Ghazisbad on the
night of 25th September, 1959;

(b) if so, the value of the currency
amissing;

(c) whether any enquiry nas been
made into the matter; and

(d) it so, the result thereof?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
and (b). Out of a consignment of 51
patent remittance boxes (made of
venesta or veneer boards) containing
currency notes and 25 nP coing book-~
ed by the Currency Officer, Reserve
Bank of India, Calcutta to the Cur-
rency Officer, Reserve Bank of India,
New Delhi on 23rd September, 1959,
two bhoxes containing 25 nP coins
worth Rs. 6000 each were found mis-
sing when the train arriveda at
Ghaziabad Railway Station on 26th
September, 1959.

(c) and (d). The matter is still
under investigation.

Shri Ram Krishan Gnpta: May I
know whether any action has been
taken so far against any officer in
this regard?

Shrimati Tarkeshwari Sinha: Yes,
Sir. Some of these constables, I think,
and one sub-inspector have been sus-
pended.
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Production of Film Projectors

*710. Shri Pangarkar: Will the
Minister of Education be pleased to
refer to the reply given to Starred
Question No, 1004 on the 31st August,
1859 and state:

(a) the further progress since made
in the production of 35 MM filmstrip
projectors by the Ordnance Factory
at Dehra Dun; and :

(b) whether a final decision has
since been taken for the supply of
these projectors to educational insti-
tutions at concessional rates?

The Minister of Education (Dr. K.
L. Shrimali): (a) Bulk production of
strip film projectors has since com-
menced and 241 projectors with film-
strip carriers and 134 without car-
riers had been produced upto the 3ist
October, 1959.

(b) This is still under considera-
tion.

Shri Pangarkar: May I know whe-
ther any target was fixed for the pro-
duction of these projectors by the
ordnance factory at Dehra Dun and if
so how far it has been fulfilled?

Dr. K, L. Shrimali: The programme
of production was this: First year~
500; second year—750; third and
subsequent years—1000 per year.

Shri S. M. Banerjee: What is the
price of cach projector manufactux:ed
here and how does it compare with
the price in the private sector?
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Or. K. L. 8hrimali: The ex-factory
wholesale prices would be as follows.
A 280/300 Watt miniature strip film
projector with one projection lens,
10 cm. and with strip film carrier but
without carrying case will cost
Rs. 325. A 250/300 Watt miniature
strip film projector with one projec-
tion lens 10 cm, but without strip
film carrier or carryiyng case will
cost Rs. 300. The retail price for the
first would be Rs. 450 and for the
second Rs. 412.75.

wfesrr s
+
o T g fag -
. J’sﬂ faqfa fam:
T HEeRy §A™
S} st A e
3T qT-W AT ug AT F Py
w39 fir :
(%) mragaa g ferr ¥ gua
wdad R4 & $F AT ¥ Afesw oy
WY gAAfaa FX & W #T @ §;
(=) 1 aFart WSS A
f&T ¥ afFre @ & o) 9ge faa
wRe AR
(v) afz g, & qa wwara &
T FT QT FT4A7ET FTX #7 faA1<
t
- qu-wrt g0 (9 1o Wo ) :
(®) & () §3 19 9377 67 T AT
e A § Sher A7 Y awd
g WA 98 93T | fewgry v FT
%1 Frdandy & &1 fae adi § )

¥ MNiex @ : 71 TF D 9"
Y@ IFIT F N g @I I [
faarr § w4t § fie—dar s oofr 71-
qg q47 1 ¥ F fr g7 wTHS T wfy
3 AHAT W A A G §—7g
TREAE [EIAT AT s
wT @ & 9 w7 1w arw w1 6k
wft § f w9 w3 9% 79 5T A
00 (Ai) L.S.D.—2

AGRAHAYANA 18, 1881 (SAKA)

Oral Answers 4108

ot @t w@r § ag oF aF w4 ¥ g
AT A1 39 9% 3§ 9 ¥ 1
W AT Trag i g angr 7

ot wte Wo T : TH AXT HIX [N

HT5T 4§ Far 9 44T 97 g1 &, FEHY

F Faeadt §

Shri Joachim Alva: The Govern-
ment is aware of the role of the
Muslim League and how its propa-
ganda ended with a blood bath. Is
the Government aware of the danger-
ous implications of the defunct leagues
such ag the Christian League? Other
minority leagues will also sprout up
if this attempt to revive the Muslim
Teague is not nipped in the bud now?

Shri G. B. Pant: I do not see why
other classes and communities should
seek to be sensible if one of them has
some mischief-mongers in its midst.

Shri Tridib Kumar Chaudhuri: May
I know whether the Muslim League
has been listed as a subversive organi-
sation or banned in any way?

Shri G. B. Pant: Unfortunately,
there is no law empowering the Gov-
ernment to ban any organisation at
present,

Shri Raghunath Singh: What is
the aim and object of the new revived
League? .

Shri G. B. Pant: I do not know to
which particular YLeague the hon.
Member is referring. There was this
Union Muslim League as it was called
after the achievement of Independ-
ence. Its objectives were to promote
good-will and cordiality between
various gections of the nation and also
to look after the interests—social,
political, economic, etc. of the
Muslims.

Shri Kallka Singh: May I know
whether the Muslim League has been
functioning in the garb of communists
in some parts of India?

Shrl G. B. Pant: Well, I do not
know. The communists, I think, do
not shrink from describing themselves
as communists except when the people
who carry on communist propaganda
are not fully steeped into it yet.
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Dr. Ram BSubhag Singh: Where-
from have these reports come and
what sorts of meetings or conferences
were held for constituting or reviving
the Musilm League? The hon. Hcme
Minister has said that no steps were
contemplated to be taken. May I
know as to what will be the policy
of the Government after the Mulim
League is revitalised or constituted?

8hri G. B. Pant: Some reports had
appeared in the papers sometime ago
and we had also our other sources
from which we get information includ-
ing hon. Members of this House. As
to the action that the Government
may take, it will depend on the cir-
cumstances. 1 have stated just now
that they have not been able to make
any headway. Though some attempts
seem to have been made at one stage
some months ago, no progress appears
to have been made.

Shri N. R, Muniswamy: Is it not a
fact that this moribund existence of
the League has come to light only
very recently—three months back?

Shei G, B. Pant: No. It appears
that attempts have been made some-
time in the early part of this year—
in February or March.
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Shri Punnoose: May I know wha-
ther the Muslim League that func-
tiong in Kerala is of the old type or
the new type?

Shri G. B. Pant: Well, 1 think, the
hon. Member must be knowing that
better as he has been associated with
them much earlier; we got associated
with them only today.

Shri Ansar Harvani: Is the Gov-
ernment aware that there is a persis-
tent demand in thisg country that Com-
munal organisations should be banned;
if so0, is there any proposal before the
Government to consider this gquestion?

Bhri G. B. Pant: Well, small and
trivaal things should not be magnified;
otherwise they will achieve the im-
portance which they do not deserve.

WRITTEN ANSWERS TO
QUESTIONS

Stores in Central Ordnance Dopet
» J Shri Nathwani:
708. | 8hri Morarka:
Will the Minister of Defemce be
pleased to state:

(a) whether it is a fact that stores
worth Rs. 7 lakhs were recoversd
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from underground in a Central Ord-
nance Depot;

(b) if so, whether any inquiry was
made in this respect; and

(c) the name of the Depot and the
action taken against those found
guilty? I !

The Deputy Minister of Defence
(Shri Raghuramaigh): (a) to (c). It
48 true that certain surplus stores
which were not reflected in the ledg-
ers, were discovered in the COD,
Chheoki and some of them were =lso
found buried. The matter is under
investigation by a Staff Court of
Inquiry.

Reserves of Gypsum in Kashmlr

+709. Shrl D. C. Sharma: Will  the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply given to
Starred Question No. 107 on the 5th
August, 1959 and state:

(a) tbe progress made in the sur-
wey work done by the Geological
Survey of India in exploring the re-
serves of gypsum deposits in Jammu
and Kashmir;

(b) the quantity and quality of
£ypsum expected to be available; and

(c) the action .taken or proposed to
be taken in the matter?

The Minister of Minves and il
(8hri K, D, Malaviya): (a) There has
been no further progress in the
amemment of the gypsum deposits in
Beramula district. Further inwvesti-
gation and detailed mupping and
sampling of these deposits with the
help of X-ray dril will be continued
mext swinmer.

(b) and (c). The quantity and
quility will be known only after the
proposed investigation is completed.
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Tin Plates

*713. Shri V. P, Nayar: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the position of manufacturing
tin plates in India at present; and

(b) the quantity imported in 1867-
88 and 1958-59 and the prices per ton
of imported tin plates in these two
years as compared to indigenous tin
. plates?

DECEMBER 8, 1989

Written Answers 4r1g

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Tin plates are, at present produced
by two firms—M/s. Tin plate Co,
Golmuri, and M/s. Khemchand Raj
Kumar Calcutta; their  installed
capacity being about 84,000 tons and
20,000 tons per annum respectively.
Further capacity to the extent of
about 50,000 tons per annum, is pro-
posed to be established in the Rour-
kela Steel Plant, by stages.

(b) A statement is given below.

STATEMENT

Statemsnt showing the quantity and price of prime tinplates imported in 1957-58 and  1958-59
as ¢mpured 0 indigenous timplates

1957-58 1958-5Q
1antity Average Price of Qmtity  Average Price of
Category { in Tons price indigencus in Tons price par indigenous
per ton in Rs. matenal ton in Rs. material
per ton per ton
in Rs.
Tinplates 6,254 1,170 1,150 38,078 1,069 1.150
Primes
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Private Schools in Delhi

*715. Shri Assar: Will the Minister
of Education be pleased to state:

(a) whether Government’s atten-
tion has been drawn to a resolution
adopted by the Delhi Municipal Cor-
poration seeking conferment of au-
thority to accord or refuse recogni-
tion to private schools, to regulate
service conditions of teachers em-
ployed by them and such other
powers in respect of these institu-
tions; and

(b) if so, the Government’s reaction
to the demands made?

The Minister of Education (Dr. K,
L. Shrimali): (a) Yes, Sir.

(b) The matter is under considera-
tion.
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Commercial Banks

*716. Shri Ajit Singh Sarhadi: Wil
the Minister of Finance be pleased to
state:

(a) whether any steps are being
taken to utilise the role of Commer-
cial Banks in the matter of rural
eredit; and

(h) it go, what steps are being
taken?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
Yes.

(b) Commercial banks are being
encouraged to open branches in rural
or semi-rura] areas and also to grant
advances against the security of ware-
house receipts issued by the Central
and State warehousing corporations.

Thefts in Pulgaon Military Depot

117 Shri Goray:
*\ Shri Sarju Pandey:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that the
thefts on a large scale have occurred
in the Pulgaon Military Depot;

(b) how much property has been
stolen; and

(c) whether any steps have been
taken against the officers involved?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) There have
been some cases of thefts in the
Ammunition Depot Pulgaon.

(b) Total value of stores involved in
the thefts during the years 1957, 1958
and 1959 is approximately Rs. 67,705.

(c) Suitable disciplinary action has
been taken against the officials in-
volved wherever necessary and some
cases are under investigation, In
some cases, persons not employed in
the Depot are involved and cases are
pending against them in Civil Court.

.

Small Savings

Shri Muhammed Elias:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that 80%
of the money deposited under Small
Savings Scheme on the 31st of March
was withdrawn on the 1st of April;
and

(b) if so, what steps the Govern-
ment propose to take to revitalise the
scheme?

The Deputy Minister of Finance

(Shrimati Tarkeshwari Sinha): (a)
No, Sir.

(b) Does not arise.

*718. { Shri Parulekar:

Janta Policy

Shri Damani:
Shri D. C. Sharma:
*719.{ Shri Ram Krishan Gupta:
Shri Ajit Singh Sarhadi:
!_ Sardar Iqbal Singh:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that Life
Insurance Corporation is contemplat-
ing to review the Janta Policy scheme
introduced some time ago; and

(b) if so, the special features of the
proposed variations in the terms to
be effected in the said Janta Policy?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
Yes, Sir.

(b) Variations, if any, in the exist-
ing scheme will be known only after
the review has been completed.

Oxygen Plant at Rourkela

*720, Shri Supakar: Will the Minis-
ter of Steel, Mines and Fuel be
pleased to state:

(a) whether there is any likelihood
of delay in the setting up of an
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Oxygen Plant for manufacture of
L. D. Steel at Rourkela; and

(b) it so, whether any interim ar-
rangements for supplying oxygen for
dse in L. D. Steel manufacture pend-
ing the completion of Oxygen Plant
are contemplated?

_The Minister of Steel, Mines ana
Fiel (Sardsr Swaran Singh): (d) No,
Sir.

(b) Does not arise.
Trial by Jary

Shrl Hem Barna:
*721.{ Shri J. B. 8, Bist:
Shri Parulekar:

Will the Minister of Home Affairs
be pleased to state:

(a) what are the States in
trial by jury still prevails;

(b) whether it is a fact that Gov-
ernment have proposed to abolish
this system altogether; and

which

(c) if so, what are the reasons for
concluding such a proposal?
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The Minister of Home Affairs (Shri
@. B. Puat): (1) Bihar, Bombay,
Madhya Pradesh, Madras, Nysoie
and West. Bengal.

(b) No.

(c) Does not arise.

Steel Supply to Andhra Pradesh

*722. Shri Madhusudan Rao: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to Starred Question No. 838 on the
27th August, 1959 and state:

(a) whether the quota of steél
sanctioned by Government is being
supplied to Andhra Pradesh by the
producers; and

(b) if so, the details thereof?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). A statement is given below.

STATEMENT

Steel Supply to Andhra Pradesh

The quantity of steel allotted and
supplied to Andhra Pradesh State 1in
1959-60 is given below:

Nuota-hexd

Steel Processii.g Industi s.

Agricultural and Small Scale Indus-

Non-Agriccdlurel Govt. Dev. Schemes. ]
trizs, ’-

(In tons)

Allotment

47,415

11.230
(For first half-year

D.purcles

2,490 .
(April-Jure  1959. Exclusive
of duspitches {rom imports
and unregistered  re-rollers)

for serond h f-ycar
is not available)

' of 1959-60. Fioures
J

A quantity of 1850 tons of pig iron
was allotted in Pd.1/59-60. From
Pd.II/59-80, the quota system has been
abolished. Any consumer can now
get pig iron without an authorisation.
Despatch figures are not available.

Lease for Coal

*723, Shri Vidya OCharan Shukia:
' the Minister ¢ Ste#l, Mnésé and
beé pledsed to state:

(a) whether the question of draft-
ing a new standard lease form for
coal, ag per recommendation of the
Mineral Advisory Board made in
1858, has been considered; and

(b) i so, the results thereof?

The Minister of Steel, Mines and
fuel (Savdar Swaran Singh): (a)
The question is under consideration.

(b) Doés not arise.



4319 Written Answers AGRAHAYANA 18, 1881 (SAKA) Writm Awen 4120

. e — e .

Flood Vietims in West Bemgal

"2k, Shrimati Renu Chakravarity:
Will the Minister of Finance be
pleaged to state:

(a) whether West Bengal Govern-
ment has asked for a Rs, 3 crore loan
to help flood victinms to rebuild their
houses under “Build Your Own House
Scheme”;

(b) whether any detailed
has been submitted;

(¢) whether the districts to be
benefited have been mentioned and
it so, which are they; and

(d) whether the money has been
sanctioned?

The Deputy Minister of Finanea
(Shrimati Tarkeshwarl S8inha): (a)
to (d). A statement indicating the
position, is laid on the Table of the
House. [See Appendix II, annexure
No. 108}.

Purchase of JYet Helicopters

*+725. Shrimati Mafida Ahmed: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that the
Government are negotiating with
Sikroski Helicopter Corporation of
US.A. to buy S-62 Jet helicopters;
and

(b) if so, the details thereof?

The Deputy Minister of Defence
(S8ardar Majithia): (a) and (b). There
have been no negotiations. Govern-
ment, however, have the helicopter
programme under active considera-
tion, Ofters for the demonstration
of different types are being received
from manufacturers and arrange-
ments are being made for their
demonstration.

Gold Deposits tn Madhya Pradesh

*1%6. Shri Rameshway Tantla: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether it ig a fact that gold
deposits exist in the basaltic areas of

scheme

Uifllm district in Madhya Pnd:;:
an

(b) if so, what steps have been
taken to exploit the deposits?

The Minister of Mines and Ofl
(8hri X. D. Malav.ya): (a) No, Sir.

(b) Does not arise.

Purchase of Drilling Rigs from Russia

*727. Shri 8. A. Mehdi: Will the
Minister of Steel, Mines snd Fuel
be pleased to state:

* (a) whether some Russian drilling
rigs have been purchased for oil
drilling;

(b) if so, the total amount paid for
them; and

(c) where these are to be installed?

The Minister of Mines and Oil (Shri
K. D. Malaviya): () Yes, Sir. Three
“3D” deep drilling rigs were purchas-
ed from USSR. in 1856. Two “5D”
deep drilling rigs have been purchased
recently from U.S.S.R. by the Oil and
Natural Gas Commission.

(b) Rs. 1,37,30,000 for three “3D”
drills and Rs. 1,14,85,000 for two “5D”
drills.

(c) The 3D drills are in operation at
Hoshiarpur, Cambay and  Sibsagar.
The two 5D drills are likely to be
used in Cambay area.

Output of Steel in Bhilai and Rourkela

. Shri Kasliwal:
728. { Shri P. C. Borooah

Will the Minister of Steel, Mines

and Fuel be pleased to state:

(a) whether there is a serious cut
in the production of steel at the
Bbilai and Rourkela steel plants;

(b) whether this is due to reduced
supply of metallurgical coal from
Bokaro and Kargali Coal Washeries to
these two steel plants; and
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(c) what steps Government propose
to take to ensure adequate output of
steel from these plants? -

The Minister of Steel, Miney and
Fuel (Sardar Swaran Singh): (a) No,
Sir

(b) and (¢). Do not arise.

Lodging of Criminal Complaints

*729. Shri P. C. Burooah: Will the
Ministey of Home Affairs be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to the news-
item published in the Hindustan Times
dated the 25th November, 1859 that a
new method of harassing people is
coming in vogue in Delhi, by lodg-
ing criminal complaints, mostly of
cheating, in distant parts of the coun-
try; and

(b) if so, what steps Government
have taken or propose to take in the
maitter?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Government have
seen the newspaper report in ques-
tion.

(b) Government cannot control pro-
ceedings in Criminal Courts; but it is
for the Courts, who have full autho-
rity, to take action against persons
who file false or vexatious complaints.

Delhi Students

*730. Shri Radha Raman: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that a very
large student population of Delhi has
migrated to adjoining schools and col-
leges in East Punjab, Rajasthan and
Uttar Pradesh due to the policy of
Delhi University not to allow outside
universities to hold their examinations
here which had been the practice for
many years;
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(b) whether as a result thereof
widespread resentment among stu-
dents and cases of their indiscipline
Srelxmbeimg noticed in and around

elhi;

(c) whether Government are taking
any suitable action in the matter; and

(d) if so, the nature thereof?

The Minister of Education (Dr. K.
L. Shrimall): (a) Government have
no information te this effect. The
University of Delhi have also intimat-
ed that they have not laid down any
policy debarring outside Universities
from holding their examinationg in
Delhi, nor have they any information
that very large student population of
Delhi has migrated to adjoining
schools and colleges in East Punjab,
Rajasthan and Uttar Pradesh.

{b) to (d). Do not arise.

Police Firing in Manipur

*731. Shri L. Achaw Singh: Will the
Minisler of Home Affairs be pleased
to state:

(a; whether it is a fact that there
was a clash between the police and
local peasants in the village of
Phumlou in Manipur on the 13th Nov-
ember, 1859 and two pecasants have
been seriously injured as a result of
police firing;

{b) it so, the conditions under
which the police opened fire; and

(c) the nature of casualties as a
result of the clash?

The Minister of Home Affairs (Shri
G. B, Pant): (a) to (c¢). The facts are
stated in the report received from the
Chiet Secretary, Manipur Govern-
ment, which is laid on the Table of
the House. [See Appendix II, annex-
ure No. 109].
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Technicians for Iron and Steel
Industry

*733. Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) wrether the number of techni-~
cians in the various fields of Iron and
Steel Industry in our country is ade-
quate;

(b) if not, the steps taken by Gov-
ernment to meet this shortage; and

(¢) by what time this shortage will
be made up?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). A statement is laid on the Table
of the House. [See Appendix II, an-
nexure No. 110].

Double Taxation

 Shri Ajit Singh Sarhadi:
Shri Ram Krishan Gupta:
Sardar Igbal Singh:
Shri Ram Garib:
Shri Xamal Singh:
*734.4 Shri Karnt Singhji:

1 Shri Arjun Singh

Bhadauria:

Shri Tangamani:
Shri Panigrahi:
L Shri Manabendra Shah:

Will the Minister of Finance be
pleased o state:

(a) whether the negotiations bet-
ween India and Japan for an agree-
ment to avoid double taxation have
been concluded;

(b) !f =0, the result thereof:

(¢) the main terms of the agree-
ment; and

(d) wlrether a copy of the agree-
ment will be laid on the Table?
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The Deputy Minister of Finanoe
(Bhrimati Tarkeshwarl Sinha): (a)
Yes, Sir,

(b) Ferllowing negotiations in
Tokyo, agreement has been reached
between the tax delegations of the
Governments of Japan and India at
technical level on the draft of an
agreement for the avoidance of double
taxation of income between the two
countries, The agreement now re-
quires to be approved by the respec-
tive Geovernments and ratified.

(¢) As certain formalities have yet
to be completed by the Government
of Japan and the Government of India
before tre Agreement can be publish-
ed. it will not be possible to disclose
the terms of the Agreement at this
stage.

(d) Copies of the Agreement will
be placed cn the Table of the House
#s 809n as the Agreement is ratified.

Ferro-Chrome Plant in Orissa

*73%. Shri Panigrahi: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state the progress made so far
ir setting up the ferro-chrome plant
in Orissa?

The Miunister of Steel, Mines and
Fuel (Sardar Swaran Singh): A low
shoft furn»sce plant in Orissa which
is licensed to produce ferro-chrome,
in additien to pig iron and ferro-
mangancse has begun producing pig
wron. Another plant, in Orissa, which
is licensed to produce ferro-chrome,
tesides ferio-manganese and ferro-
silicon is expected to go into produc-
tion by the middle of 1981.

Central Co-ordinating Committee for
Welfare Schemes

o736 Shrl R. C. Majhi:
*\ Shri Subodh Hansda:

Will the Minister of Home Affalrs
be pleased to state:

(a' whether the Central Co-ordinat-
ing Committee for proper working of
Welfare Schemes for backward class-
es has been appointed; and
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(b) i not, the reasons therefor?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) No, Sir.

(b) The matter is under examina-
tion.

Briquetting and Carbonising Plant,
Neyveli

Shri Subodh Hansda:
*737., Shri 8. C. Samanta:
Shri R. C. Majhi:
Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether the project report for
the Briquetting and Carbonising Plant
at Neyveli has been prepared;

(b) if so, the total estimated cost
of this project; and "

(c) whether this has been ;pproved
by Government?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes.

(b) and (c). Government have
agreed to the Neyveli Lignite Corpo-
ration Limited inviting global tenders
on the basis of that Project Report.
The last date for the receipt of quota-
tions is the 15th December, 1959. The
estimated cost of the Project is bet-
ween Rs. 10 and 12 crores.

Elections in Kerala

r Shri Harish Chandra
Mathur:

Shri 8. M. Banerjee:

Shri Panigrahi:

Shri Warior:

‘738.{ Shri Naval Prabhakar:

Shri Bhakt Darshan:

Shri Supakar:

Shri Rameshwar Tantia:

Shri Narayanankutty
Menon:

| Shri Punnoose:

Will the Minister of Law be pleas-
ed to state:

(a) whether the schedule of
Ceneral Flections in Kerala has since
been finalised; and
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Institute at Kanpur has been finally
aoquired;

(b) if s0, whether construction work
has since started; and

(¢) whether this work is likely to
be completed in 18607

The Ministey of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) A portion of land measur-
ing 610J04 acres, which is needed for
the first phase of development, has
been acquired.

(b) No, Sir.

(c) It will take 4-5 years to com-
plete the work for the Institute.

Central Public Health Engineering
Research Institute at Nagpur

*742. Shri D. C. S..acma: Wil tne
Minister of Sclentific Research and
Cultural Affairs be pleased to refer
to the reply given to Starred Ques-
tion No. 114 on the 5th August, 1858
and state the further progress made
in setting up the Central, Public
Health Engineering Research Institute
at Nagpur?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): The Government of Bombay
have handed over to the Council of
Scientific and Industrial Research
10892 acres of land in Nagpur for
the establishment of this Institute.
Plans and estimates for the Main
Building have been prepared by the
Architects. Tendersg are to be called
for shortly.

Keeping out Unfit from University
Education

Shri Hem Raj:
Shri Chuni Lal:

Will the Minister of E&fication be
pleased to refer to the reply given
to Unstarred Question No. 741 on the
13th August, 1959 and state by what
time the Government would take a
decision on the proposal to keep out
those students from joining Univer-

*743.
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sities who are not properly ftted and
have no real intellectual keennass?

The Minister of Education (Dr. K.
L. Shrimali): The proposal to keep
out unsuitable students from joining
Universities by holding Entrance tests
was considered and discussed by the
University Grants Commission in their
meeting held on the 17th and 18th
September, 1959. The matter will be
discussed further and suitable mea-
sures considered at a subsequent
meetling of the Commission.

Industrial Estates in Universities

{ Dr. Ram Subhag Singh:
Shri Hem Barua:
Shri Muhammed Elias:
| Shkri Rameshwar Tantia:

Will the Minister of Education be
pleased to state: -

*744.

(a) whether Government have any
scheme to start small industrial estates
in selected Universities in the coun-
try;

(b) if so, the nature thereof; and

(c) the response so far received to-
wards the scheme from universities?

The Minister of Education (Dr. K.
L. Shrimali): (a) to (c¢). A statement
is laid on the Table of the Sabha.
[See Appendix II annexure No. 112].

Payment of Lease Money by Bhilai
Steel Works

*745. Shri Vidya Charan Shukla:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether it is a fact that the
Collector of Durg District of Madhya
Pradesh has given a notice to the
General Manager of Bhilai Steel
Works to pay Rupees four lakks of
royalty dues immediately, failing
which appropriate legal dcfion has
been threatened against the officers
and vehicles of the Bhilai Steel
Works;

(b) if so, whether any royalty has
been paid up to date; and
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(¢) whether any mining lease deed
‘has been executed between the Bhilai
Steel Works and the Madhya Pradesh
Government?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
Sir.

(b) A sum of Rs. 951,828-84nP has
been paid upto date to the State Gov-
ernment as royalty dues. This in-
cludes rupees four lakhs paid on ad
hoc basis.

(c) Of nearly 1895 acres of land for
which applications for mining lease
have been made, permission has been
granted by the State Government in
respect of 1546 acres. Formal deeds
have been executed in respect of 51
acres of land.

Agreement between Bharat Electronics
Ltd. and Pye Telecommunications Ltd.

*746. Shrl Ram Krishan Gupta: Will
the Minister of Defence be pleased to
refer to the reply given to Starred
Question No. 1099 on the 3rd Septem-
ber, 1959 and state:

(a) whether Government have got
the consent of M/s. Pye Telecommuni-
cations Ltd., for disclosing the details
of the agreement signed between the
Bharat Electronics (P) Ltd. and
them; and

(b) if so, the details and main terms
of the agreement?

The Deputy Minister of Defence
(Shrl Raghuramaiah): (a) No, Sir.
However, as directed by the Speaker
and as desired by the Chairman of
the Estimates Committee a copy of
the Agreement concluded with M/s.
Pye Tele-Communications Ltd., has
been shown to the Chairman of the
Estimates Committee.

(b) Does not arise.
Steel Supply to States

Shri R. C. Majhi:

*T4%. 5 Shri Subodh Hansda:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that the
allotment of iron and steel to the
States iz not even 50 per cent. of
their demand;

(b) if so, the reason thereof; and

(c) what percentage of demand for
iron and steel has been met in the
year 1959 upto the end of October to
Orissa?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) So
far as pig iron is concerned, there is
no scarcity and any one can indent
for iron according to his requirements
without any authorisation. For steel
the allotment covers more than 60 per
cent. of the States’ demand.

(b) Availability is less than the
demand.

(c) Allotment has been made to
cover almost the entire derhand during
the period from 1st January, 1989 to
30th September, 1959.
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Free and Compulsory Primary
Education

*749.{ Shri D, C. Bharma:
Shri Sarju Pandey:
Shri Ram XKrishan Gupta:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 138 on the 5th
August, 1959 regarding free and pri-
mary education and state what fur-
ther progress has been made in this
regard?

The Minister of Eduoxtion (Br., K.
‘L. Shrdmall): A statement is giwen
Dbelow.

STAaTEMENY
The further progress made in the
matter of drafting a Model Legislation
for Compulsory Education and also
in the preparation of estimates for
Compulsory Education Scheme is as
follows:

(a) The Dmaft Model Legislation
for Free and Compulsory Education
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is being considered further in the
light of the comments received froma
State Governments and the sugges-
tions made by the all-India Councit
for Elementary Education. The re-
vised draft will be sent to the State
Governments for their guidance very
shortly.

(b) Regarding the preparation of
the estimates for providing free and
compulsory primary education during
the Third Five Year Plan, the esti-
mates received from the State Gov-
ernments were placed before the
Central Working Group on Education
for the Third Five Year Plan. The
Working Group has recommended #a
revised besis for the preparation af
estimates and, in the light of this new
basis the estimates prepared by tbe
State Governments are being revised.

Common Police Reserve Force in
Northern Zeme -~

*750 Shri D. C. Sharma;
‘| Bhri Ajit Singh Sarbadi:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 1318 on
the 22nd August, 1959, and state:

(a) whether the scheme %0 consti-
tute a pool of Common Police Re-
serve Force for the Northern Zone has
since been finalised;

(b) if s0, the details thereof; and

{c) where the Central Police office &8
t0 be located?

The Minister of Home Affairs, (Shal
G. B. Pant): (a) Yes.

{b) and (c). The stheme provides
for the pooling of the agreed quots
from the existing reserves in ¢he
States and Union territories of the
Zone to form a common force which
would be availuble 'when required in
an emergency anywhere in the Zone.
Arrangements would be made for the
joint traiming ©f the veserve force for
a short period every year by rotation
in the differemt States, etc. The
1.G.Ps. of the States would be
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charge of co-ordination of matters re-
lating to the common reserve force
by turn.

, Criteria for Determiming
Backwardness

Shri Hem Raj:

Shri Ram Krishan Gupta:

Shri D. C. Sharma:

Shri Madhusudan Rae:
*751.{ Shri Kalika Bingh:

Dr. Ram Subhag Singh:

Shri Rameshwar Tantia:

| Shri Siddiah:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 254 on the
10th August, 1959 and state at what
stage is the question of fixing the ecri-
teria for the determination of back-
ward classes?

The Depnty Minister of Home
Affairs (Shrimali Alva): The matter
is still under consideration.

Murder in New Delhd

Dr. Ram Subhag Siagh:
{Shrl D. C. Sharma;

| Shri P. C. Borooah:

{ Sbri Sanganna:

{Shﬂ Rameshwar Tantia:

*752.

Shri Madhusudan Rae:
Shri Hem Raj:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether a cold-bleoded murder
of a three year old child was com-
mitted recently in Defenee Colony,
New Delhi;

(b) whether the mother of the child
was also seriously wounded;!

(¢) whether similar crimes have in-
creased in Delhi and New Delhi areas;
(d) if so, the causes thereof; and

(ey what additional preeautionsey
measures are being taken by Govera-
ment to put an end to such crimes?

The Minister of Home Affalrs
{Shei G. B. Pant): {a) Yes.

(b) Yes.
(c) No.
(d) Does not arise.

(e) Police patrolling has been in-
tensified and police wireless cars with
armed constables patrol these areas
round the clock.

Welfare of 8.T. and §.C. in Bombay
Stale

1140. Shri Pangarkar; Will the Min-
ister of Home Affairs be pleased to
state:

(a) the share of the Central Gov-
ernment in 1958-60 for welfare of
Scheduled Tribes in Bombay State;
and

(b) the share of the Central Gov-
ernment in 1958-60 for welfare work
among the Scheduled Castes in Bom-
bay State?

The Deputy Mintster of Homes
Affairs (Shrimat} Alva): (a) and (b).
The ceilings fixed for these welfare
schemes in Bombay State during 1959-
80 are as follows:—

State Plan Centrolly

Scaemes sponsored

Re.i ’”{e‘z’.’“"

s. in . i

. lakhs) )

Scheduled Tribes 49°3 54°8
Scheculed Castes 6135 16°2SS

The Central Government's grant
will be 50 per cent. of the actua) ax-
penditure incurred on State Plaa
schemes and the entire expenditure
actually incurred on approved achames
under the Centirally sponsered Pro-
gramme.

OM Paintingw

114]1. Shri Narasimhan: Will the
Minister of Scientific Research and
Cultaral Affzirs be pleased to state:

(a) the policy of Government with
regard to copying of old paintings
through tracing;

(b) whether it is a fact that artists
set to copying fix tracing paper over
the paintings and trace with penell;
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(¢) whether it is a fact that some
of the paintings have been damagel
this way; and

(d) the action proposed to be taken
in tke matter?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M. Das): (a) Paintings in protected
archaeological monuments are cover-
ed by Rule 40 and 41 of the Ancient
Monuments and Archaeological Sites
and Remains Rules, 1959. So far as
other paintings are concerned, each
case will need individual considerat-
ion on merits.

(b) No, Sir. Tracing paper is not
allowed to be affixed over the paint-
ing. It is affixed on the unpainted
portion of the surface. Tracing it
done with very soft and blunt pencils.

(¢) and (d). Do not arise.

Arts and Crafts in Delhl Middle
Schools

' 1142, Shri Ramjl Verma: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that tha
study of art and crafts will be made
compuisory in middle schools in Delhj
and rural areas from next July;

‘(b) whether the new syllabus ha:
been prepared; and

(c) whether a copy of the new syl-
labus will be placed on the Table?

The Minister of Education (Dr. K
L. Shrimall): (a) The matter is under
consideration.

(b) An integrated syllabus for Basic
and non-Basic Schools is under pre-
paration which will be introduced in
Middie Schools in Delhi from the next
academic year.

(c) Yes, it the member so desires.

Income-Tax Collections in U.P.

1143, Shri Kalika Singh: Will the
Minister of Finance be pleased to state:
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(a) the figures of collections of in.
come tax circles for the years 1957-88
and 1958-59 in Uttar Pradesh;

(b) the broad reasons explaining in-
crease or decrease in the col.ections in
different circles of Uttar Pradesh; and

(c) the total number of assessees
circle-wise for the years 1955-56, 1966-
57, 1857-58 and 1958-59?

The Minister of Finance (Bhri
Morarji Desal): (a) A statement giv-
ing the required information is laid
on the Table. [See Appendix II,
annexure No. 113.}

(b) There is not much change in the
collection figures in the various cir-
cles. The better collections out of
arrcars and the rise in the number of
arsessees are responsible for “increase
in collections in some circles, whereas
the decrease in some of the circles has
been due to the grant of larger re-
funds as a result of appeals and re-
visions etc.

(¢) The required information is be-
ing collected and it will be laid on th»
table of the House as early as possible.

Protected Monuments

1144. Shri Kalika Singh: Will the
Minister of Bcientific Research and
Cultural Affairs be pleased to lay on
the Table a statement showing:

(a) a list of protected monuments ic
respect of which action has been taken
or 1s being taken  against removal,
defacement or misuse under the Anci-
ent Monuments and  Archaeological
Sites and Remains Act of 1958;

(b) the steps that have been taken
under the mew rules enforced on the
15th October, 1858 to further protect
the monuments from defacement, des-
truction, misuse or removal; and

(¢) the method by which information
is colected for listing the monuments
and the way complaints are invited
from puhhc?

The Deputy Minister of Scientific

Research and Cultural Affairs (Dr. ML
M. Das): (a) There is no protected
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monument in respect of which action
has been taken or is being taken under
the Ancient Monuments and Archaeo-
lcgical Sites and Remains Act of 1958.

(b) The Act enforced on the 15th
October, 1958 (and not 1958) provides
for a penalty of Rs. 5,000 or imprison-
ment upto three months, or both, for
doing any act which causes damage
or injury to any part of a monument.

(c) Monuments to be protected are
selected by Government on the basis
of the inspection reports by officers of
the Department of Archaeology. There
is ne prescribhed means for calling for
complaints. Any one who has any
complaint to make can write to the
Deparument of Archaeology.

National Archives of India

1145, Shri Kallka Singh: Will the
Ministcr of Education be pleased to
state:

(a) whether the National Archives
of India has any scheme to prepare and
publish press lists of papers relating
to the events of 1857 (region-wise) and
other important historical events
aftecting the country as a whole;

(b) whether the list of papers and
records connected with struggle for
Independence in 1857 and 1858 in the
region of Uttar Pradesh and Madhya
Pradesh and the books on this subject
will be published with the assistanee
of records of National Archives after
the year 1947;

(c) whether the princely States of
India have handed over important
papers and records to National Archi-
ves of India after the independence:
and

(d) it not, what efforts are being
made in this respect?

The Minister of Education (Dr. K.

L. Shrimali): (a) and (b). No, Sir.
But, a chapter relating to the events
of the struggle for Independence in
1857 and 1858 is proposed to be in
cluded in the History of the Freedom
%ment in India now being written,

$00(Ai) LSD—3

and the material available in the
National Archives of India and in thas
repositories of Utlar Pradesh, Madhya
Pradesh and other regions might be
utilised in this connection.

(c) No. But, with the integration
of the former princely States with
one or other of the exis‘ing constit-
uent units of the Indian Union, the
ownership of regular official archives
of the former has passed to the suc-
cessor States who, it is believed, are
in full possession and control of them.
Some of the successor States or Ad-
ministra‘ions have, however, sub-
sequent’y transferred such records as
were of historical value to the National
Archives of India. Such records of
the former Bhopal State are thus
aiready with the National Archives,
and those of Gwalior, Indore and
Rewa, will be taken over shortly. The
records of the former Hyderabad State
are also expected to be taken over
from the Government of Andhra
Pradesh when the proposed Regional
Office of the National Archives ot
India is opened at Hyderabad.

(d) Does not arise so far as official
records are concerned. As regards
important papers and records which
are the private property of the Rulers,
appeals had been issued in the past
inviting them to make a gift of their
co’lections to the nation. Appeals are
even now being issued from time to
time to all private individuals which
include the Rulers also.

Trade and Crafts Facilities in Delhi
Jail

1146. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the net income from trade and
crafts facilities in prisons in Delhi
during 1958-59; and

(b) the details of the scheme devis~
ed by Government to rehabilitate
those prisoners who are given training
of various crafts after re ease?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Rs. 51,603-00.

%
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{b) A scheme for after-sare and the
rehebilitation of released prisoners is
‘under cunsideration.

Commissioner for Scheduled Castes
and Scheduled Tribes

1147, Shri Siddiak: Will the Minis-
ter of Hiome Affairs be plessed to re-
fer to the reply given to Uns‘arred
Question No. 242 on the 5th August,
1959 and state:

{a) whether the Commissioner for
Scheduled Castes and Scheduled
Tribés has submitted the report for
the year 1958-59;

(b) if so, whether a copy of it will
be laid on the Table; and

(c) if the answer to part (a) above
be in the negative, the reasons there-
for?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
Yes, Sir.

(c) Does not arise.

Monuments in Assam

1148, Shrimati Mafida Ahmed: Wil
the Minister of Scientific Research and
Cuitural Affairs be pleased to state:

(a) the total amount allotted for the
maintenance and repair of the Cen-
trally protected monuments in Assam
for 1959-60; and

(b) whether the amount allotted
in the year 1958-59 for the above pur-
pose has been fully spent?

The Deputy Minister of Bcientific
Hesearch and Cultural Affairs (Dr. M.
M. Das): (a) Rs. 20,565.

{b) About 3/4th of the amount al-
lotted was spent.
Grants $o Ganhati University

116¢9. Shrtmat! Mafida Abhmed: Will
the Minis.er of Edwoation be pleased
to state:

‘{a) the amount given as grants to
the Gauhati University by the Uni-

R
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versity Grants Comusnission during
1989-80 so far; and

wgb) the amount given during 1088-

The Minister of ESusation (Bv, K
L. Shrimaff): (a) Rs. 1,70,301 43 (upte
2-12-1909).

(b) Rs. 18,230,239,

Nav Hindi Girls Higher Secondary
School, Delhi

1150, Bhri 8. M. Banerjes: Will the
Minister of Bducatien bes pleased to
stase:

(a) on what account and under
whose orders a sum of Rs. five per
head was charged from the new
students at the time of test for admis-
sion into Class IV by the Nav Hind
Girls Higher Secondary School, Rohtak
Road, Delhi;

(b) whether this amount has since
been refunded to the respective stu-
dents;

(c) if not, the reasons therefor; and

(d) what is the result of the investi-
gation and what action Government
have taken or propose to take in the
matter?

The Minister of Education (Dr. K.
L. Shrimali): (a) The School autho-
rities at their nwn discretion realised
a sum of Rs. five from those students
who had been selected by them fot
admission by way of a security {a
order to prevent the selected students
from seeking admissions simultaneoup-
ly elsewhere. The amount realisad.
has been adjusted against the twudh
fees of the students concerned.

(b) and (¢). Do not arise.

(d) The Scheol authorities hiee’
been asked not to repeat this praetiof o,
in futuse. ».

-

”



4143 Written Answers AGRAHAYANA 18, 1881 (SAKA) Written Anewers 4144

Strength of X.C.C. ia Delhi

1151, Shri B\ C. Sharma: Wil the
Minister of Defence be pleased +o

 ¢a) the strength of the National
Cadet Corps in Delhi ad presant; and

(b). the number of Divisiong func-
:ﬁminz there?

The Minister of Belence (Bhri
Krishna Maenen): (&) and (b). The
Senior Division, the Junior Division
. and the Girls Division are functioning
" $n Delhi. The actual strength of the
NCC in Delhi State on 30-11-5% was
as under:

Senior Division Cadets
Army . . . 836
Navy . . . . 120
Air . . . . 160

ToTraL . . . 1,116

Funior Division
Army . . 2,028
Ngvy . . . 225§
Air . . . 945

ToraL . . . 3,195

Girls Division
Senior Wing . . . 13§
Junior Wing . . 765

ToTAL . . . . 900
‘GRAND TOTAL . 5,211
This is against an authorised

strengih of 5,846 cadets. The decision
to increase the authorised strength
from 4,607 to the present strength was
" taken in the last week of October,
1959 and it is expected that the defi-
ciencies will soon be made up.

Removal of Untouchability ta
Himachal Pradesh

‘1152. Shrl D. C. Sharma: Will the
. ers of Home Affairs be pleased
$o wtute:

(a) the amount propased to be ak
lotted by the Central Government fag
propaganda for removal of untoucha-
bility in the Union Territary of Hima.
cha) Pradesh during 1968-60;

(b) the nature of the schemes on
which the amount is to be spent; and

(c) whether the Himachal Pradesh
Administration have submitted any
scheme in this regard?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) to (c). A sum of
Rs. 9,000 has been allotted for the pur.
pose. The Administration propose tu
spend this amount on the following
schemes:

Rs.

(#) Issue of posters md

pamphlets . 1,000
(%) Community sets . 3,000
(1i5) Visual publicity . 2,000
(fv) Pay and allowances of

driver and maintenance

of Van . . . 5,000

ToTtAL . 9,000

Offences under the Untouchability
(Offences) Act, 1955

1153. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state the number of persons whno
had been prosecuted in Punjab during
1958-59 under the Untouchability
{(Offences) Act, 18557

The Minister of Home Affairs (Shri
G. B. Pant): 23 persons were prosecut~
ed under the Untouchability (Offenc-
es) Act, 1955, during the period from
January, 1958 to June, 1959.

Visas to Foreigners

1154. Shri D. C. Sharma; Will the
Minister of Home Affairs be pleased
to state:

(a) the number of foreignerg ta
whom visas to visit India were issued
during the third quarter of the year
1950; and ‘
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(b) ‘the names of the countries to
wbhch these persons belong?

The Minlster of Home Affairs (Shri
G. B, Pant): (a) According to the in~
tormation received so far, the number
(excluding Commonwealth citizens
and Pakistan nationals) is 6,803.

{b) The nameg
are - ot

Afghanisan;
UsaA,;
Argentina;
Austria;
Belgium;
Burma;
China;
Depmark;
Netherlands;
Philippines;
Finland;
France;
Germany,;
Greece;
Hungary;
Indonesia;
Iran;

Iraq;
Israe);
Rtaly;
Japan;
Mexico;
Norway;
Oman;
Portugal;
USSR,;
Sweden;
8witzerland;
Thailand;
Vietnam;
Yugoslavia;
Yemen, etc.

Pay Scales of Andhra Pradesh
Teachers

1155, 8hri Magdhusudan Rao: Will
the Minister of Education be pleased
to state:

(a) whether the affiliated colleges
in Andhra Pradesh have received
financial assistance from the Univer-
sty Grants Commission for improve-
ment of salary scales of the teachers:
and

. (b) it 50, the amount so far grant-
year-wisge?

Di:CEMBL‘R é’, 1958

of the countries
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The Ministey of umm (br. X,
L. Bhrimalt); (a) Yes, Sir.

(b) The following grants nave been
Paid so far by the University Grants
Commission to the Universities . of
Andhra and Osmania under the terri~
torial jurisdiction of Andhra Pradesh
Government towards the improve-
Mment of salary scales of teachers of
affiliated colleges:

1958-59  1959-6C (s0 far}
Rs.
i) Andhra
niver.ity  1,50,769 70 8,830.2§
tii) O-mania
University 6,029°64 —

Gifts of Hindi Books to Andhra
Pradesh Schools

1156, Shri Madhusudan Rao: Will
the Minisier of Education be pleased
to refer to the reply given to Un-
starrea Question No. 182 on the 18th
Novemoer, 1959 and state:

ta) why gifts of Hindi books were
not made to the schools and colleges
in Andhra Pradesh; and

(b) whether such gifts will be made
to the schools and colleges in Andhra
Praagesh during 1959-607

The Minister of Education (Dr. K.
L. shrimalf): (a) The scheme was
designed for supply of books to schools
oniyy. Requirements of Andhra Pra-
desn were received late,

(b) Books for the year 1958-60 for
distribution among non-Hindi speak-
ing States will be selected shortly.
The books will be distributed to all
non-Hindi speaking Stateg including
Andhra Pradesh, for school libraries
only.

Welfare Homes in Delhi

1157. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of women’s welfare
homes in Delhi, the places where.
they are functioning and the number
of women in each of them; and

(b) the expenditure inew on
them during the year 1058-80 and the
detaila theveott

o
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The Deputy Minister of Home

- Aftalrs (Sthrimatl Alva): (a) and (b).

“A statement contalning the informa-

- don in possession of Government Is

" 1aid ‘on the Table of the House. [See
* Appendix I, annexure No. 114).

Aid to Political Sufferets in Delhi

1158, Shri D, C. Sharma: Will the
Minister of Home Affairs be pleased
"to state:

(a) the number of political suffer-
ers who have been given monetary
grants during 1858-58 and 1958-60 so
far in the Union Territory of Delhi;

(b) the total amount of monetary
grants given so far; and

(c) how many applications are pend-
ing for disposal at present?

The Minister of Home Affairs (Shri
G. B. Pant): (a) 1958-59—15,

1959-60 (Upto 30th November,
1956)—>51. .

{b) 1958-59—Rs. 6,125,
1959-60 (Upto 30th November,
1959)—Rs. 12,250.

(c) Six.

In addition, a sum of Rs. 39,400 was
disbursed to 61 political sufferers in
Delhi during 1958 and 1959 as small
loans for starting business or in-
gustry.

Aid to Political Sufferers in
Punjab

1158. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any aid or relief has
been given by the Ceftral Govern-
ment to the political sufferers or their
families in Punjab during the period
from 1957-38 to 1958-59;

(b) if so, the number of such per-
sons or families; and
{c) the amount given to them?
The Minigter of Home Affairs (Shri
. G. B. Pam): (a) Yes
* (b} Four

"~ 46) Re 18000

Pakistanis in India

1160. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of Pakistani

. nationals who over-stayed in India

even after the expiry of their visas
during July to November, 1959; and

(b) the number of cases in which
visas of the Pakistani visitors were
extended during the above period?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The information iz being
enllected and will be laid on the Table
of the House as soon as it is available.

International Conferences on
Education

1161 Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the names of International con-
ferences concerning Education n
which India participated during 1958-
R0 so far; and

(b) the expenses borne by the Gov-
ernment of India on these conter-
ences?

The Minister of Education (Dr. K.
L. Shrimali): (a) and (b). A state-
ment is given below.

STATEMENT

Internatioral Corferences concern- Expenses

ing education in which India borre by
participated durirg 1959-60 so  the Govt.
far of India
Rs.
1. Commonwealth Education 30,840
Conference held in UK, in
July, 1939.
2. 22nd International Confer- £84-9s-

ence on Public Education held 10d.

in Geneva from 6th to 15th (equivalent

Tuly, 1959. o Rs,
1126-9-0)
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Besides the gbove, a sum of Rs.
17 was given out of Educwtion
er's Discretionasy Pund to ena-

ble Dean T. K. N. Menon of the Baroda
University to cover his expenditure
rom Bombay to Tokyo and back for
participating in the International Con-
gerence on Educational Research held
st Tokyo from 30th August, 1959 (o
B8th Sep‘ember, 1959. Dean Menon had
been invited in his individual capacity

Adduction Cases in Delhl

1162, Shri D. C. Sharma: Wil} the
‘Winister of Home Affairs be pleased
®© state:

(a) the number of reported abdwe-

ticn cases of married women and un-
married girls in Delhi during July-
November, 1959 as compared to tae

figures for the corresponding period
In the year 1958; and

(b) the number of women and girls

recovered during each of the above
periods?

The Minister of Henre Affairs (Shri
G. B. Pant): (a) and (b). A state-
ment containing the requisite infor-
mation is given below.

STATEMENT

Number of abduction cases reported

Number of women and girls

recovered
Year Married Un- Total M crricd Un- Total
Women marricd women merried
girls girls
1. 1958 (July to Nov.) ! I 9 6 1 7
2. 1959 (July to Nov.) 9 1 10 7 1 8

Grants to Calcutta and Saugar
Universities
1163. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state the amounts given as grants to
the following Universities during
1958-59 and 1959-60, so far, separately:
(i) Calcutta University; and

(ii) Saugar University?

The Minister of Education (Dr. K.

L. Shrimall):
1958-59 1959~60
Rs. Rs.
(¢) Calcutta 30,10,508 10,93,050°22
University
() Saugar $:31,094°35  5,53,16587

‘University

Tribal Welfare

1164. Shri N. M. Deb: Will the
Minister of Home Affairs be pleased
to state what amount has so far been
spent during the Second Five Year
Plan for Tribal Welfare e.g., improve-
ment of village roads, providing costly
medicines, etc.?

The Deputy Minister of Heme
Aflairs (SBhrimatl Alva): A statement
showing the amounts gpent during
the first three years of thp Second
Five Year Plan for TribWl Weifare is
given below. The figures for the
current financial year have not yet be-
aome availabls,
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Searsvxny

(Rs. in 1akhs)

1956-57  1957-58 1958-59

State 276-513 374775 389211
Sector

Central 124295 223°102 318-§71§
Sector

TOTAL  400-808 s97-877 707-783

!ﬁ)oes not include expenditure incurred
Government of Madres, figures for
vlnch are still awaited from thesn.

Folk Songs and Paintings of
Uttar Pradesh

1165. Shri D. C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to lay a
detailed statement on the Table show-
ing the steps so far taken or propos~
ed to be taken for collection, preser-
vation and popularisation of folk
songs and paintings of the hilly and
other areas of Uttar Pradeh?

The Deputy Minister of Scientifio
Research and Cultural Affairs (Dr.
M. M. Das): A statement is laid on the
Table. [See Appendix II, annexure
No. 115].

Translation of Acts into Hindi

1166. Shri D. C. Sharma: Will the
Minister of Law be pleased to refer
to the reply given to Unstarred Ques-
tion No. 3156 on the 16th April, 1959
aud state the titles of the Acts which
have since been translated into Hindi
upto the 30th November, 1959?

The Deputy Minister of Law (Shri
Hajarnavis); A statement of the titles
of Acts translated into Hindi from 1st
August, 1959 to 30th November, 1959,
and now under print is given below.
The statement of the titles of Acts
tranglated into Hindi from 1st April,
1989 to 31st July, 1988 and which was

then under print was placed on the
Table of the House on 27th August,
1959 in reply to Unstarred Quuuon
No. 1604.

STATEMENY

Statement of the Titles of Acts transe
lated into Hindi from lst August,
1959 to 30th November, 1959 and
now under print

1. The Railway Protection

Act, 1957.

2. The Mines Act, 1952 (modified
up to date).
8. The Mines Maternity Benefit Act,

1941,

4. The Central Sales Tax (Second
Amendment) Act, 1958.

5. The Northern India Canal and
Drainage Act, 1878,

8. The Workmen's Compensation
Act, 1923 (Revised edition) (modified
up to date).

7. The Census Act, 1948.

8. The Uttar Pradesh Cantonments
(Control of Rent and Eviction) Act,
1952,

Force

Import of Steel from Japan

1167. Shri D. C. Sharma: Will the
Munister of Steel, Mines and Fuel be
pleased to state:

(a) whether Government of India
have imported steel from Japan during
1958, so far; and

(b) it so, the quantity thereof and
the quantity to be imported during
the remaining period of the year
1959?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes.
Bir.

(b) 88,970 tons were imported from
Japan upto the end of November,
1959. Another 10 to 15 theusand tons
are expected to be received in Decem-
ber, 1959,
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Training of LA.F. Personnel

1168. Shri D. C. Sharma: Will the
" Minister of Defence be pleased to
state: '

(a) whether there is any arrange-
ment for facility for training of
- Indian Air Foce personnel in other
Commonwesalth Countries; and

(b) if so, the nature of training
being given to the Indian pecrsonnel?

The Minister of Defence (Shri
Krishna Menon): (a) Yes.

(b) (i) Advanced courses in flying
and technical training and staff duties.

(ii) Familiarisation courses on spe-
cialised equipment.

Basic Education in Delhi

1169. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether there has been any
assessment of basic education in Delhi;
and

(b) if so, the details thereof?

The Minister of Education (Dr. K.
L. Shrimali): (a) Government of
India appointed an Assessment Com-
mittee on Basic Education to evalu-
ate the working of basic education in
the country and to suggest ways and
means for its future development. Be-
sides visiting selected institutions in all
the States and most of the Union
Territories, the Commitiee paid visits
to several basic schools and the two
Basic training institutes of Delhi and
submitted its Report in 1958

(b) The information is given in the
Report of the above Committee
(Ministry of Education: Publication
No. 284) copies whereof are available
in the Parliament Library.

Expert Committee on Equipment
for Engineering Colleges

1170. Shri Ram Krishan Gupta: Will
the Minister of Scientific Research
and Cultural Affairs be pleased to
state:
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(a) whether the Expert Committee
set up under the All India Council for
Technical Education to go into the
question of requirements of equip~
ment for engineering institutions has
submitted its report; and

(b) if 8o, the details thereof?

The Deputy Minister of Scieatifie
Research and Cultural Affzirs (Dr.,
M, M. Das): (a) and (b). The Com-
mittee nas completed its main work,
and the report is being finalised.

The Committee has prepared revis-
ed lists of equipment required for
degree and diploma courses in Civil,
Mechanica] and Electrical Engineer-
ing. The equipment has been classi-
fied broadly into two categories, viz.
(i) which could be obtained from
indigenous sources, and (ii) which
has to be imported. The Committee
has also suggested certain measures
for facilitating the supply of equip-
ment from both sources.

Production of Pig Iron in
Rourkels

1171, Shri Panigrahi: Will the Minis-
ter of Steel, Mines and Fuel to pleas-
ed to state:

(a) whether the monthly produc-
tion of pig iron in Rourkela Steel
Plant has improved since July, 1959;
and

(b) if so, the monthly production of
pig iron in Rourkela Steel Plant since
July, 19597

The Minister of Steel, Mines and
Ruel (Sardar Swaran Singh): (a) Yes,
Sir.

(b)—
Metnic
tons
July . . . 14,362
August . . . 16,888
September . . 15,698
October . . . 18,468
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B Production and Export of Mica

1172. Shri Shree Narayan Das: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

{a) the latest position with regard
to production of mica in the country;

(b) how doces the present position
compare with the position during the
last five years;

(c) the reasons for the shrinkage, if
any, in production;

(d) the steps taken to improve the
production; and

(e) the results achieved?

The Minister of Mines and Ol
(Shri K. D. Malaviya): (a) and (b).
The production of Mica during 1958
was 31,811 tons. The production
figures for 1859 can only be assessed
after the year is over. The present
position does not compare unfavour-
ably with the position during the last
five years.

(c) to (e). Do not arise.

New Federation of Defence Employees

1173, Shri Keshava: Will the Minis-
ter of Defence be pleased to state:

(a) the total uptodate strength of
members of the All India Defence
Empioyees’ Federation;

(b) the strength of the newly con-

stituted Indian Nationa) Defence
Workers’ Federation; and
(¢) whether the new  Federation

has been recognised?

The Minister of Defence (Shri
Krishna Menon): (a) Figures supplied
by All India Defence Employees
Federation on 23rd November, 1859
are being assessed.

(b) Figures of the newly-constituted
Federation as asked for have not as
yet been received.

{¢) In accordance with the rules
issued by Government,. recognition to
Unions/Federations can be granted

inter alia on fulfilment of prescribed
conditions wnich are known to all
concerned Trade Uniens and include
a prescribed oroportion of workers in
the establisnment as members of the
applying Union|Fedration. The new
Federauon nas been asked to submit
the reievant information which is
promised and is expected to be fur-
nished.

Suspension of Employvees in Defence
Organisations

1174. Shri Keshava: Will the Minis-
ter of Defence be pleased to state:

(a) whether it is a fact that workers
in the defence organisations are kept
under suspension for the entire period
of their involvement in any petuty case
of any kind, civil or criminal;

(b) whether such employees are not
paid any subsistence allowance during
the period of suspension: and

tc) how many such instances of
suspension have happened in the
defence installations during the year
1958-59?

The Minister of Defence (Shri
Krishna Menon): (a) A worker is
suspended from duty conly when there
are adequate reasons for doing so;
and only for the period that is con-
sidered absolutely necessary.

(b)Y An employee is paid subsistence
allowance according to departmental
rules. Only industrial employees with
less than one year’s service are not
entitled to the subsistence allowance
under these rules.

(c) The information is being col-
lected and will be laid on the Table
of the Lok Sabha.

Defective Storage Conditions at a
Central Ordnance Depot
Shri Ram Krishan Gupta:
1175. { Shri Nathwani:
LShrl Morarka:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that large
stocks of camouflage nets of various
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sizes trawve been renderedl useless due
to defective siorage conditions at a
Central ‘Ordnance Depot;

(b) i s, the nature of deay suffer-
od; any¢

(c) the nature of action taken
against those officers who are res-
ponsible for the loss?

The Minister of Defence (Shri
Krishng Menon): (a) and (b). Large
quantities of wartime gtocks of camou-
@age nets were received since 1946 in
the Central Ordnance Depot at the
end of the last war from the units.
Much of it was badly deteriorated at
the time of receipt and while in stor-
age in the Ordnance Depots they
deteriorated further as they had to be
kept in the open for lack of suitable
covered accommodation. Whatever
accommodation was available had to
be used for keeping mare valuable
stores. The loss was due to deterio-
ration during the long period of
storage under adverse conditions.

(c) Departmental inquiries were
carried out in a number of cases but
no individual could be blamed for the
loss.

Advances to Steel Producing
Companies

1176. Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether the terms of repay-
ment of the advances made to the
Tata Iron and Steel Company and the
Indian Iron and Steel Company have
been determined; and

(b if so, the details thereof?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Bingh): (a) No,
Sir.

(h) Does not arise.

All Indis Scientific Service

1177. Shri Ram Krishan Gupta: Will
he Minister of Bcientific Resvarch and
Ouitural Afisivs de pleassd to refer

to the reply given to Unstarred Ques-
tien No. 2107 on the 8rd Sepsexsber,
1859 and stme:

(a) whether Government have re-
ceived and examined the recommen-
dations of the Scientific Personmel
Committee for the constitution of an
All-India Bcientiic ®ervice m the
country; and

(b) if so0, the result thereof?

The Deputy Ministar of Sciemiifie
Research and Cultural Affairs (Dr.
M. M. Das): (a) No, Bir.

(b) Does not arise.

Duty Concession to Ol Compenive

1178. Shri Ram Krigshan Gupta: Wili
the Minister of Steel. Mines.and Fuel
be pleased to refer to the statement
made by the Minister of State in the
Ministry of Finance in Lok Sabha on
the 25th August, 1959 and state:

(a) whether the negotiations with
Caltex and Stanvac Oil Companies re-
garding surrender of the duty pro-
tection on oil products have been con-
cluded; and

(b) if so, the result thereof?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) and (b). The
Caltex Oil Refinery and the Standard
Vacuum Oil Refinery have not yet
surrendered the duty protections on
petroleum products other than that on
motor spirit.

National Youth Ceatre, New Delhi

1179 Shri Ram Krishan Gupta:
°\ Shri D. C. Sharma:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 738 on the
13th August, 1859 and state:

(a) whether the Ministry of Works,
Housing and Supply have since allot-
ted the required plot of land for
development of Nstional Youth Gen-
tre, New Delhi; and
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(b) the neture of progtess made so
far in the development of the Centre?

The Minister of Education (Dr. K.
%. Shrimall): (a) The allotment order
iz expected to be issued shortly.

(b) Does not arise.
Educational Aid te Orissa

1180, Shri Panigrahi: Will the
Minister of E@ucation be pleased to
refer to the reply given to Unstarred
Question No. 2651 on the 11th Septem-
‘ber, 1959 and state:

(a) the amount of increased assist-
ance given to Orissa on the Central
schemes after taking into considera-
tion the State’s backwardness in the
field of education; and

(b) what are the specific Central
schemes which received increased
assistance during the period 1957-58,
1958-59 and 1959-60?

The Minister of Education (Dr. K,
L. Shrimali): (a) and (b). A state-
ment is laid on the Table of the

Sabha. {[See Appendix II, annexure
‘No. 1186].

District Gazetteors in Orissa

1181. SBhri Panigrahi: Will the Minis-
ter of Scientific Research and Cul-
tural Affairs be pleased to state:

(a) whether any grant has been
given to the Government of Orissa for
the compilation of District Gazetteers
80 far;

(b) if so, the amount thereof; and

(c) the progress achieved?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
B M. Dasg): (a) No, Sir.

(b) Does not arise.

(c) The drufts for Kerapet and Puri

District Gazetteers are reported to be
nearing completion.

Colonies for Scheduleq Castes and
Scheduled Tribes, Orissa

1182, Shri Panigrehd: Will the Minis-
ter of Home Affairs be pleased to
refer to the reply given to Unstarred

Question No. 133¢ on the 22nd August,
1859 and »state:

(a) the names of the 18 colonies
which have been started for the
Scheduled Tribes in Orissa;

(b) whether all these colonies have
been completed;

(c) if so, the total number of sche-
duled tribe people now living in these
colonies;

(d) whether such colonies have also
been started in Orissa for the Sche-
duled Caste people;

(e) if s0, how many; and

(f) the amount allotted by the Cen-
tral Government for this purpose to
Orissa in 1959-60?

The Deputy Minister of Homs
Affairs (Shri Mati Alva): (a) to (f).
The requisite information is being
obtained from the State Government
and will be laid on the Table of the
House as soon as it is received.

Central Loan to Orissa

1183. Shri Panigrahi: Will the Minis-
ter of Finance be pleased to state:

(a) the total amount of Centra}l
Loan which was due from Orissa on
the 31st March, 1958;

(b) the total amount of interest
which is due from Orissa till the 31st
March, 1859 on Central loans advanc-
ed to Orissa;

(¢) whether Orissa has made any
payment towards the interest charges
so far; and

(d) if so, the amount paid by the
State Government so far?

The Minister of Finanee (Shrd
Morarji Desal): (a) Rs. 123-83 crores
approximately.
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(b) to (d). A sum of Rs, 3'67 crores
<was due from and paid by the Gov-
<ernment of Orissa during the year
. 1958-39 on this account.

‘Tobacoo Cultivation in Orissa

1184. Shri Panigrahi: Will the Minis-
ter of Finance be pleased to state:
(a) the total area brought under

, tobacca cultivation in Orissa during

1958-59 (district.wise);

(b) whether the acreage under
tobacco crops in Orissa has showed
eny decline in comparison to total
acreage in 1937-58; and

{c) if so, the reasons for such
decline?

The Minister of Finance (Shri
Morarji Desai): (a) A statement show-
ing the required information is given
below.

{(b) No, Sir.

(e¢) Does not arise.

STATEMENT
Statement showing the total area brought

under tob cco cultivation in Orissa durin g
1958-59 (cTop year) (District-wise)

Acreage
‘ under
Serial Name of the District  tobacco
No. culis  «n
1 2 3
Acres
1. Cuttack . . . 539°91
2. Keonjhar . . . 208
3. Dhenkanal . . . 22:54
4. Xorsput. . . . 2856-74
s. Kalahandi . . . 38-00
6. Ganjam . . . 505°00
7. Puri . . . . 30°00
8, Sundergarh . . . 400
9. Sambalpur . . . 42-58
10. Bolangir . . . 249°15
11. Balasore . . . Nil
r2. Phulbani . . . Nil
13. . Mayurbhanj . . . Nik

TOTAL . 4290:00

DW!.IW.
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Payment of Hospital Stoppage by
Defence Employees

1187, Shri 8. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that
wcerker who sustains injury or accident
~ while on duty has to pay hospital stop-

page while in the hospital;

(b) if so, whether a representation
has been made by the Ail India De-
fence Employees’ Federation request-
ing discontinuance of such recoveries;
and

(c) if so, the reaction of the Gov-
ernment?

The Minister of Defence (Shri
Krishna Menon): (a) Industrial em-
ployees under the Army, Navy and Air
Force recruited on or after 1st August,
1949, who belong to Class III. and all
non-industrial and industnial em-
ployees in Ordnance Factorics. are re-
quired to pay hospital stoppage @
Re. 1 per diem subject to a maxim:iun
of half the pay and allowance due to
them for period of their treatment in
Hospital.

(b) Yes, Sir.

(c) It has not been found possible
to accept the demand in view of the
varying entitlements of different cate-
gories of workers in the matter of
tmedical treatment. Revision of medi-
cal entitlements of various categories
of staff including rate ot hospital stop-
pages will depend on Government’s
decision on Pay Commission’s recom-
mendations.

Delonies for Scheduled Castes in UP.

Shri 8. M. Banerjee:
11ss. '{Bhrl Panigrahi:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Centra) Government have advanced or
propose to advance any financial assist-
ance to the Government of Uttg Pra-

B

desh for the construction ¢f colonies
for Scheduled Castes during 1958-80;

(b) it so, amount paid so far; and

(c) the amount still to be paid?

The Deputy Minister of Home
Aftairs (Shrimati Alva): (a) No, Sir.
There is only a housing programme.

(b) and (c¢). Do not arise.

Discrimination between Industrial and
Non-Industrial Empioyees
Shri 8. M. Banerjee:
1189 IShri Panigrahi:

Will the Minister of Defence be
pleased to refer to the reply given to
Unstarred Question No. 221 on the 13th
August, 1959 and state whether the
disparity be‘ween the industrial and
non-indusirial civilian employees in
Defence Services in the matter of
leave and holidays has since been re-
moved?

The Minister of Defence (Shri
Krishna Menon): The Ad-hoc  Com-
mittee has since submitted its report.
The Committee has not recommended
the removal of all disparities in the
matter of leave and holidays for Non-
Industrial and Industrial employees
but has recommended changes in cer-
tain respects only. Since then the
Pay Commission’s report has been re-
ceived. Government’s decisions om
Pav Commission's recommendations on
some of these matters are awaited.
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Rehabliitation Department, Manipur
Admiwigiration

1181, Shri L. Achaw Singh: Will the

Minister of Home Affairs be pleased to
state:

(a) whether it is a fact that some
irregularities have been detected in
‘the accounts and disbursal of grants
in the Rehabilitation Department ot
the Manipur Administration during
1958-59; and

(b) whether any action has been
taken against the former officer in
charge of the Rehabilitation Depart-
ment?

The Minister of Home Affatre
(8hri G. B. Pant): (a) and (b). The
information is being collected and will
be laid on the Table of the House.

Stady of Civics in Delhi Schools

1192, Shri M. B. Thakore: Will the

Minister of Education be pleased to
.state:

(a) whether Civies has been intro-
duced in Higher Secondary Schools
of Delhi as an elective subject; and

(b) if s0, the number of schools in
which this subject has been introduc-
«d?

The Minister of Bducatien (Br. K.
4. Shrimali): (a) Yes, Sir.

(b) 144.
Forests in Andamans

1193. Sardar A, 8. Saigal: Will the
Minister of Home Affairs be pleased
to state:

(a) what is the total area around
Port Cornwallis, Andamans (such as
Diglipur, Blair Bay, etc.) cleared by
the Forest Department and M/s.
‘P. C. Ray and Co. and given for rehe-
bilitation purposes; ; -

DECEMRER ¢, 1359
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(b) the quantity of timaber remomed
by the Fuorest Department and M/s
P. C. Ray and Co. separately; and

(c) the number of irees lafit in the
areas separately cleared by the Forest

Department and M/s. P. C. Ray and
Co.?

The Minister of Hame Affaira (Shet
G. B. Pant): (a) The total area clear-
ed by:

(3) the Porest Department . 1,931 acrea
(i) M 8. P. C. Ray and Co. 2,524 scaes
(b) Qaantity of timber removed by :

(s) Forest Department . Nil.
(#1) Ms P. C. Ray & Co. . 882
tons

(€) Number of trces left in tte a1ces

cleared by :

Trees

(#) Rorest Dapartment . 7,800
() M.s. P.C. Ray & Ca. . 1,479

Estate Duty on Agricultural Property

1194. Shri Damani: Will the Minis-
ter of Finance be pleased to state:

(a) whether Government have reé-
ceived Resolutions passed by the
State Legislatures under Article 2358
of the Constitution agreeing to the im-
position of Estate duty on agricultural
property as envisaged in the Estate
Duty Amendment Act, 1958; and

(b) if so, the dates on which such
resolutions were passed by the res-
pective State Legislatures and thg
dates when they were received by tiv
Government of India and sanction for
collection of such taxes given?

 thiep Minister of Flaance (Bhri
Slerarjl Dessi): (a) Government have
received reso utions under Ar'icle 252
qof the Constitution requesting Parlige
ment to applv the provisions of the
EstategDuty (Amendment) Ast, 1984
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o the levy of estate duty om agricul-
tura! lands in the State from the
Legisiatures of the following States:
' 1. Andhra Pradesh,
2. Assam,
3. Bombay,
4. Kerala,
5. Madhya Pradesh,
. Madras,
. Mysore,
. Punjab,
. Rajasthan, and
10. Uttar Pradesh.
In Bihar, the resolution has been
passed by the Legisla‘ive Council and

remains to be passed by the Legis-
lative Assembly.

In Orissa, the Estate Duty Act, 1953,
was applicable to the levy of estate
duty on agricultural lands. However,
the Legislature of Orissa has passed
a resolution that the Act should not
so apply from 1st April, 1859.

0 0 a9 »

The Estate Duty Act, 1853, did not
apply to agricultural lands in the
State of West Bengal, but certain
territories which formed part of Bihar
were transferred to West Bengal under
Section 3 of the Bihar and West Bengal
(Transfer of Territories) Act, 1956,
and the principal Act applied to agri-
cultural lands in those territories.
The Legislature of West Bengal has
passed a resolution to the effect that
the principal Act should not apply to
such territories from 1st April, 1959.

The provisions of the Estate Duty
Act. 1953, did not apply to agricul-
tural lands in the State of Jammu
and Kashmir and hence the question
of extending the Amendment Act to
agricu'tural lands in that State does
not arise,

(b) The dates on which the resolu-~
tions were passed by the respective
Legisla‘ures and the dates on which
they were recelved by the Government
,are given in the statement laid on
the Table of the Sabha. [See Appen-

dix II, annexure No. 118.] However, .

these dates by themselves are net
material, as the Estate Duty (Amend-
ment) Act of 1958 can be made app i+
caple to agricultural lands in any
State only after Parliament passes
legislation to that effect. It is pro-
posed to bring a Bill te this effect
before Parliament af er the Bihar Leg-
islative Assembly passes the resolu-
tion under Article 252 of the Con-
stitution.

Scheduled Castes and Scheduled
Tribes tvr Central Government
Departments

1195. Shri M. R. Krishna: Will the
Minister of Home Affairs be pleased
t{o state:

(a) the total number of vacancies
reserved for the Scheduled Castes and
Scheduled Tribes in other than Class
I and Class II posts in the Central
Government Departments during 1958
which still remain unfilled; and

(b) the to‘al number of posts other
than Class I and Class II originally re-
gserved for the Scheduled Castes and
Scheduled Tribes but fl led up so far
by non-Scheduled Castes and non-
Scheduled Tribes candidates as the
Scheduled Castes and Scheduled Tribes
persons were not available?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). Information is being col-
lec'ed and will be laid on the Table
of the House.

Thirda Regular Temporary Establish-
ment List

1198 Shri A. M. Tariq: Wi} the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that in the
third Regular Temporary Estab ish-
ment lis‘s of Assistants all persoms
working as Assistants prior to 1st May,
1954 have been included; and

{b) if so, the reasons for fixing this
target date and not considering ser-
vice rendered as an Assistant during
the complete calendar year of 1954?
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The Minister of State in the Minis-
try of Bome Affairs (Shri Datar):
(a) Yes; it they have continuously
been holding the posts of Assistants
from dates prior to 1st May, 1954,

(b) The significance of adopting st
May, 1954 as the crucial date is that
the Central Secretariat Clerical Ser-
vice Scheme came into being on this
date. With effect from 1st May, 1954,
promotions from the grade of clerks
to the Assistants’ grade were centralis-
ed and were to be made on an  all-
Secretariat basis.

Third Regular Temporary Establish.
ment List

1199. Shri A. M. Tariq: Will the
Minister of Home Affairs be pleased
to state:

(a) the categories of persons
amongst which the Third Regular
Temporary Establishment list of

Assistants has been constituted;

(b) the percentage of pcrsons taken
from each category;

(c) the categories of persons from
which previous R.T.E. lists of Assist-
ants had been constituted; and

(d) what percentage was reserverd
previously for persons taken from
Grade 1 of the Cen'ral Secretariat
Service?

The Minister of State in the Minls-
try of Home Affairs (Shri Datar): (a)
and (b). The various categories of
temporary Assistants included in the
provisional list of the Third Regular
Temporary Establishment of Assis-
tants and the percentage of persons
fncluded from each category, are in-
dicated below, namely:—

Total npumber (and
parcentage) of per-
gong included in the
(provisional) Third
R.T.E.

. .. . 2

(1) P~ma~ent Grade I
Clerks of the Central
Secretariat  Clri-
cal Service 361 (25:0%)

DECEMBER 0, 1859

Written Answers

4170
1 2 ‘
i (2) Quasi-permanent
A Assistants. 229 (15°9%)
R P2

(3) Assistants  who 198 (13-9%)

. had qualified in (ircludit g 16 persons
the Sccord (1951)  who sre also per-

i 1 est for Assistaits” naient Gigde

s Grade Claks) .

| 2

(4) Other  temporary
Assistants uppoin.
wd w. sl pliar

0 1-5-34 . 057 (45'4%)
— st s (ircludu g 61 persons
t. who  are also
pumarcit Grade I
- - m Clerks)

(c) Prewviously, two RTE. Tists or
Assistanis were constituted. The cate-
gories of persons included in the Fiist
R.T.E. of Assistants were:—

List A —Temporary Assistants (in-
cluding “recently” demoted Assistants)
possessing cerlain prescribed length
of service qualifications.

List B.--Assistants included in the
“Non-Test” category for the purpose
of appointments to Grade IV of the
C.S.S. at its initia]l constitution.

List C.—Persons who had qualified
in the 1950 test for Assistants’ Grade
(I Test).

List D-—Persons who had qualified
in the 1951 test for Assistants Grade
(11 Test).

The categories of persons included
in the Second RT.E. of Assistants
were:— :

A. 50 per cent. normal quota (Total
(018 :Fudwiuoddo

(1) Permanent Grade 1 Clerks;
(2) quasi-permanent Assistants; and
(3) Second Test qualified Aasistants,
in the ratio of 4:3:1,

AR

.
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B. 50 per cent. Examination quota
(Total appointments: 310).

Temporary (including quasi-perma-
nent) Assistants and Upper Division
Clerks who qualified in the Limited
Competitive Examination for appoint-
ments to the Second R.T.E. of Assist-
ants, held in January, 1958, in the
order of their merit in the examin-
ation.

(d) The reference in this part of the
Question presumably is to Grade I of
the Central Secretariat Clerical Ser-
vice. As the Central Secretariat
Clerical Service was constituted only
wi'h effect from 1st May, 1954 and had
not come in‘o being at the time of
constituting the First Regular Tem-
porary Establishment of Assistants,
the question of reserving a separa‘e
gunta for this categorv for the purpose
of that R T.E. did not arise. For ap-
pointments to the Second RTE. of
Assistants, a minimum quota of 25
per cent. was reserved for permanent
Grade J clerks of the Central Secre-
tariat Clerical Service.

Fish Market in Delhi

Shri Ram Krishan Gupta:
Shri Ajit Singh Sarhadi:
Sardar Iqbal Singh:
Shri A. M. Tariq:

Will the Minister of Home Affairs
be pleased to state at what stage is
the proposal to set up an up-to-date
fish market in Delhi?

The Minis'er of Home Affairs
(Shri G. B. Pant): The scheme for the
construction of a fish market in Dujana
House has been approved by the Gov-
ernment of India, but its implemen-
tation is held due to the unwil ingness
of the residents of Dujana House to
vacate the premises in spite of the offer
of alternative accommodation. They
are being persuaded to do so.

1200.

School of Archaeology in Delhi
1201 Dr, Ram Subhag Singh:
*\ Shri Narasimban:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
300 LSD—4.

to refer to the reply given to Un-
starred Ques‘ion No, 468 on the 10th
August, 1859, and state:

(a) whether School of Archaeology
has since been set up in Delhi;

(b) strength of teachers and the
taught in that school; and

(c) the objective of this school?

The Deputy Minister of Scientifie
Research and Cullura] Affairs (Dr. M,
M. Das): (a) Yes, Sir.

(b) (i) The School is under the
charge of a Director who is assisted
in the teaching work, as per require-
ments, by officers of the Union Depart-
ment of Archaeology, who are specia-
lists in the respective branches. Their
number may be placed at ten.

(ii) There are eleven trainees in all,
including one from Burma.

(c) To train young persons in
Archaeology so that they may, after
training, be equipped adequately to
adopt archaeology as their profession.

Asar Mahal, Bijapur

1202. Shri Narasimhan: Will the
Minister of Scientific Research and
Cultural Aflairs be pleased to state:

(a) whether Government are aware
of the partial or complete collapse of
the Asar Mahal, Bijapur, in 1956;

(b) whether any enquiry has been
conducted into the above matter;

(¢) if so, the details of the enquiry;
and

(d) the steps taken in that regard?

The Deputy Minister of Scientific
Research and Cultoral Affairs (Dr. M,
M, Das): (a) Yes, Sir. It was a partial
collapse.

(b) Yes, Sir.

(c) In February, 1856, some ceiling
planks of the ceiling joists of the
vestibule of Asar Mahal broke down
under the weight of a broken beam
resting on them. One of the piliars



4173  Written Answers

was also noticed to have gone out of
plumb. Some cracks had also appear-
ed on the top of walls. The site was
inspected by the Circle Superintendent
and tubular scaffolding was erected
to support the sagging of the vestibule
of the Asar Mahal. After carrying out
these first aid measures against its
apprehended collapse, the site was
also inspected by the Archaeological
Engineer and the Circle Superinten-
dent on the 25th April, 1956. The
Archaeological Engineer suggested
substantial measures of repairs and
the officers were instructed to take up
these measures in hand immediately,
when the vestibule collapsed on the
29th April, 1956. This partial collapse
did not, however, cause any damage
to the room where the Prophet's
sacred hair are deposited or to the
room containing some precious paint-
ings of the 17th Century A.D.

(d) The monument was also in-
spected on the 25th October, 1956 by
the Chief Engineer, Bombay P.W.D,,
whose advice was sought in taking up
repairs to the fallen vestibule. Accord-
ingly, an estimate amounting to
Rs. 93,074 has been framed and the
work entrusted to the State P.W.D.

Archaeological Engineers and Con-
servation Assistants

1203. Shri Narasimhan: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state
the general educational and technical
qualifications for (i) Archaeological
Engineers, and (ii) Conservation
Assistants in the Department of
Archaeology?

The Deputy Minister of Sclentific
Research and Cuitural Affairs (Dr. M.
M. Das): (i) The qualifications pre-
scribed for direct recruitment as
Archaeological Engineer are (a)
Degree in Civil Enginering of a re-
cognised University or equivalent, (b)
about five years’ experience in actual
execution of Civil works under Gov-
ernment or in a private firm of re-
pute, (c¢) knowledge of structural re-
quirements of ancient monuments.
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(ii) The qualifications prescribed for
direct recrui‘ment as Conservation
Assistant are a diploma in Civil En-
ginering of a recognised Institute or
equivalent,

The qualifications stated at (i) and
(ii) above are relaxable in the case
of departmental promotees.

Hindu Religious Endowment Boards

1204. Shri Narasimhan: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the Department of
Archaeology is helping the Hindu Re-
ligious Endowments Boards of the
State Governments of Madras, Andhra
Pradesh and Mysore, which have a
large number of monuments to care
for, such as the temples of M#adurai,
Kumbakonam, Darasuram, Srirangam,
Tirupati, etc; and

(b) the responsibility of the Depart-
ment of Archaeology with regard to
the proper conservation of these
monuments.

The Deputy Minister of Sclentific
Research and Cultural Affairs (Dr. M.
M. Das): (a) Advice is given by the
Officers of the Department of Archaeo-
logy when sought for.

(b) The Union Department of
Archaeology is responsible for the con-
servation of the protected monuments
only.
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Retirement Age of Professors

1206. Shri Ajit Singh Sarhadi: Will
the Minis er po! Education be pleased
to refer to the reply given to Starred
Question No, 566 on the 19th August,
1959 and state:

(a) whether any universities have
implemented the recommendations of
the University Grants Commission
that the retirement age of the pro-
fessors and lecturers should be sixty
uniformly with five years yearly
extension at the discretion of appro-
priate authorities; and

(b) if so, the names thereof?

The Minister of Education (Dr. R,
L, Shrimali): (a) Yes, Sir.

(b). The recommendations are al-
ready being followed by the following
Universities:

(i) Aligarh.

(ii) Bombay.

(1ii) Gauhati.

(iv) Jadavpur.

(v) Madras.

(vi) Nagpur.

(vii) Utkal.
(viii) Sri Venkateswara.

Universities of Bihar, Delbi, Patna
and Rajasthan have also been follow-
ing these recommendations with some
modifications as indicated against
each:—

(1) Delhi—Ex'ension is granted
only once upto the age of 63
years.

(2) Bihar—Extension may be
granted by one year at a time
but not exceeding two years
in all.

(3) Patna—Provision exists for re-
employment for two years at
a time if no suitable person
below 80 is available.

(4) Rajasthan—Extension may be
gran ed for three years only
but not more than two years
at a time.

The Universities of Andhra , Kar-
natak, Marathwada, Saugar, S.N.D.T.
Women’s and Vikram have agreed to
implement the recommendations.

Craft Teachers in Kerala Private
Schools

Shri A. K. Gopalan:
1202. Shi V. P. Nayar:

Will the Minister of Education be
pleased to state:

(a) whether Government has passed
orders that the Craft Teachers in pri~
vate schools in Kerala need not be
paid their salaries for two or three
months upto 81st July, 1959; and

(b) if so, the reasons therefor?

The Minister of Education (Dr. K.
L. Shrimali): (a) and (b). No such
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orders have been issued by the Gov-
ernment of India. The order in ques-
tion was passed by the then Kerala
Government.

The services of under-qualified
teachers were dispensed with on the
commencement of vacation on 31st
March, 1859 but as a matter of con-
cession they were re-employcd on the
condition that they would not be
entitled to the payment of salary for
the vacation.

Fire Brigade Staff in Defence
Instaliations

1208. Shri Ram Garib: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that Fire
Bridge S aff Class III working in De-
fence Installations who have put in
more than 16 years of service have
not been confirmed so far;

(b) if so, what are the reasons there-
for; and

(c) what are the rules for confirmat-
ion of such staff in the Defence In-
stallations?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). The in-
formation is being collected and will
be laid on the Table of the Lok
Sabha.

(c) Rules for confirmation have not
been separate y framed for such staff.
Generally, confirmation is effected on
the basis seniority-cum-fitness, sub
ject to special reservations that may
be made from time to time in respect
of scheduled cas'es/scheduled tribes
ete. This does not, however, pre-
clude Government from prescribing
special conditions wherever it may
be in public interest to do so.

Gulburga Engineering College

1209. Shri Madhusudan Rao: Wiil
the Minister of Sclentific Research and
Cultnral Affairs be pleased to refer to
the reply given to Unstarred Question
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No. 282 on the 5th August, 1889 and
state:

(a) whether the detailed plans and
estimates for the construction of
students’ hoste's for Gulburga En-
gineering College have since been
received; and

(b) it so, what amount of loan has
been sanctioned in this regard?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M,
M. Das): (a) Yes, Sir.

(b) Government have sanctioned an
amount of Rs, 1 lakh as the first
instalment.

Kuchipudi Dance

1210. Shri Madhusudan Rao: Wwill
the Minister of Scientific Research
and Cultural Affairs be pleasea to
refer to the reply given to Unstarred
Ques’ion No. 1579 on the 27th August,
1959 and state:

(a) whether the Sangeet Natak
Akademi has accepted the recommend-
ations of the Andhra Pradesh Sangeet
Natak Akademi to establish « school
for Kuchipudi Dance; and

(b) if so, the details thereot?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M. Das): (a) and (b). The matter is
stil. under consideration of the
Sangeet Natak Akademi.

Assistant Executive Enginwvers in
MES.

1211. Shri Vidya Charan Shukla:
Will the Minister of Defence be
pleased to refer to the satement laid
on the Table of the House in reply
to Unstarred Question No. 93 on the
19th November, 1958 angd sate:

(a) the results of Government’s con-
sideration of the proposais relating to
confirmation of certain Executive
and Assistant Executive Engineers in
M.ES. and filling up of certain per-
manent vacancies for Stores Officers’
posts; and
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(b) the action taken vn the pro-
posals for revising the cadre of per-
manent posts in the M.E.S. establish-
ment?

The Minister of Defen-e (Shri
Krishna Menon): (a) Eight perman-
ent vacancies of Executive Engineers
have since ben filled. [t is expected
that the permanent posts of Assistant
Executive Engineers and Senior
Barrack Stores Officers will be £ led
shortly.

(b) Proposals for conversion of cer-
tain temporary posts in the MES.
into permanent ones are under con-
sideration.

Multi-Purpose Schools

1212, Shri Kalika Singh: Will the
Minister of Education be pleased to
state:

(a) the progress made in the scheme
of conversion of schools into muiti-
purpose schools (State-wise);

{b) the amount of Central Aid given
to the d'fferent States for this purpose
during the Second Five Year Plan so
far (State-wise);

(¢) what is the target to be ac-
complished in the remaining period of
the Second Five Year Plan; and

(d) the special benefits which were
observed as a result of conversion?

The Minister of Education (Dr. K.
L. Shimali): (a). Till the end of
1858-59 the position was as follows:

Andhra Pradesh . . . 43
Asam . . . . 20
B har . . . . 61
Bombay . . . . . 171
Jammu and Kaskmir . ..

Kerala . . . . . 114
Madhya Pradesh . . . 26
Madras . . . 187
Mysore . . . . 72
Orissa K . 7
Punjab . . . 136
Rs:asthan . . 39

Uttar Pradesh . . . . 44
West Bengal . . . . 40%
Tripura . . . . 8

Torar . . . . 1.329

(b). Till the end of 1958-59 the fol-
lowing amounts of Central Aid were
spent by the State: ,

Rs.
Andhra Pradesh 6,18,000
Assam . . . 2,42,400
Bihar . . . . 3,56,100
Bombay’. 27,71,902
jammu & Kashmir . N
Kerala 16,18,971
Madhya Pradesh 8,27,300
Madras . 30,08,559
Mysore . 9,65.027
Orissa 5,73,c00
Punjab 49,29,000
Rajasthan 24,36,016
Uttar Pradesh . 16,35,000
West Bengal 96,57,300
ToraL - 2;96138)5 75

(c). 108 schools.

(d). It has led to the diversiftication
of studies a. the secondary ievel and
the in.roduction of a npumoer of
courses having a vocational bias.

Tobacco Cuitivation in Punjab

1213. Shri Hem Raj: Will the Minis-
ter of Finance be pl.ased to state:

(a) whether it is a fact that appli-
cation for the cultivation of tobacco
within the exemption limit of ten
marlas are demanded by the Central
Excise Departm.nt in the Kangra
District of the Punjab;

(b) whether it is also a fact that
the Excise Staff also conduct inspec-
tion at the harvesting time of these
exempted plots; and

(¢) if so, the r:casons therefor?

The Minister of Finance (8hri
Morarji Desai): (a) Growers cultivat-
ing tobacco in s8reas upto 8 cents
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(approximately equivalent to 10
marlas) are not required to submit
any application for the cultivation of
tobacco in District Kangra of the
Punjab State since such limited cul-
tivation is covered by the exemption
notified under rule 15 of the Central
Excise Rules, 1944.

(b) Yes, Sir; in the course of sample
survey, the area and yield of some of
the exempted growers are checked by
the Excise Staff to verifty whether:

(1) the area excecds the exemption
limit of 6 cents notified under rule 15
ibid; and

(2) the yield exceeds the exemption
limit of 40 lbs. notified under rule 16
ibid,

(c) This is done to ensure that
there is no evasion of duty on tobacco.

Defence Lands in Kangra

1214. Shri Hem Raj: Will the
Minister of Defence be peased to
state:

(a) whether it is a fact that lands
in Mauza Awari Tehsil Palampur
District, Kangra (Punjab) were taken
on lease for the establishment of a
military camp in 1942;

(b) if so, whether it is a fact that
Rs. 250 per mensem was fixed as the
compensation for the use of the water
channel to be paid to the villagers of
Awari;

(c) whether it is also a fact that
the villagers of Awari were told that
they would be paid compensation for
the lands taken by Government;

(d} if so, the amount of compensa-
tion due to them for the (a) use of
water, (b) loss of crop income, (c)
occupation of land by the military
from 1942 to 1859;

(e) the amount that hag been paid
so far for different items and for
different years,

(f) the amount that is due to them
on different items;
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(g) whether any representation has
been received from the villagers of
Awari in this matter; and

(h) it so, the action taken thereon?

The Minister of Defence (Shri
Krishna Menon): (a) to (h). A state- .
ment is laid on the Table of the
Sabha. [See Appendix II, annexure
No. 119.]

Enforcement of Money-lenders Act of
Bombay in Tripura

1215. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Tripura Adminis-
tration have brought into Yorce the
Money-Lenders Act of Bombay which
has been adopted for Tripura,

-"(b) if so, what measures have been
taken to restrict the rate of intcrest in
accordance with provisions of that
Act; and

(c) whether any money lenders
have been convicted in court for
violation of any provision of the Act
so far? .

The Minister of Home Affairs (Shri
G. B, Pant): (a) and (b). The Bom-
bay Money-Lenders Act, 18468, was
extended to the Union Territory of
Tripura vide Government of India
Notification No. G.S.R. 373 of the 23rd
March, 1958. In accordance with the
Rules framed by the Chief Commis-
sioner under section 39(1) of the Act,
the maximum chargeable rates of
interest have been fixed as under:—

(a) On unsecured loans—12 %.

(b) On secured loans and other
transactions of money-lending
—9%.

(c) No case of violation of any of
the provisions of the Act has been
brought to the notice of the Adminis-
tration since the publication of the said
Rules in the Tripura Gazetite on the
20th November, 1859,
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Tribal Zhumlias in Tripura

1216, Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of Tribal
Zhumia families rehabilitated in
Tripura (division-wise), during 1859-
60 so far;

(b) the total number of tribal
Zhumia families who remain partly-
rehabilitated, their aid being partly
paid; and

(¢) the rcasons for withholding pay-
ment of the rest of their financial aid?

The Deputy Minister of XHome
Affairs (Shrimati Alva): (a) to (c).
The information has been called for
from the Tripura Administration and
will be laid on thc Table of the House
as soon as it is received.

Archaeoclogical Circles in Mysoré State

1217. Shri Vajpayee: Will the Minis-
ter of Scientific Research and Cultural
Affairs be pleased to state:

(a) whether Mysore State is divided
into three Archaeological Circles;

(b) if so, the steps taken to co-
ordinate the activities of th.se Circles;
and

(¢) whether there is any proposal
to form a single Circle for the whole
of the State?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M: M. Das): (a) The State is covered
by two Archaeological Circles.

(b) The work of the different
Circles in the Union Department of
Archaeology is co-ordinated by the
Headquarters office of the Depart-
ment.

(c) No, Sir.
Advisory Committee in Kerala

1218, Shri Easwara Jyer: Will the
Minist.r of Home Affairs be pleased
to state:

(a) whether for Kerala State an

Advisory Committee has been con-
stituted under sub-section (5) of
Section 115 of the State Reorganisa-
tion Act, to consider the representa-
tiong from Civil Service personnel
under the said Section;

(b) if so, the number of repre-
sentations so far received from State
Civil Service personnel, the number
of such representations finally decided,
and the number pending decision;

(c) whether representations have
been received from members of the
Subordinate Judiciary for settlement
of inter se seniority between persons
allotted from the Malabar area to the
existing personnel in the erstwhile
Travancore-Cochin area;

(d) if so, whether any one of the
said r:presentations has been forward-
ed to the Advisory Committee and
decision taken thereon; and

(e) if not, the reasons for the delay?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes; A State Advisory Committee for
Kerala State has been formed to deal
with represcntations from non-
gazetted service personnel from the
State. A Central Advisory Committee
has been formed at the Centre to deal
with representations from all gazetted
personnel of all the States affected by
States Reorganisation Act, 1856.

Central State  Towl
Advisory Advisory
Committee Committee
(6) Number
received 333 1134 1467
Number 21 .. 2r
finally
decided
Number
pending 312 1134 1446

(c). 2 representations from gazetted
officers of the Subordinate Judiciary
have been received and forwarded to
the Central Advisory Committee, 77
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representations from the gazetted
officers of the Subordinate Judiciary

are pending with the State Govern-
ment.

(d). Yes; the representations for-

warded to the Centsal Advisory Com-

" mittee are still under the considerat.
tion of the Advisory Committee.

(e). The recommendation of the
Commitiee has not yet been received.

Colombo Plan

1219, Shri K. U. Parmar: Will the
Minister of Finance be pleased to
state the total number of persons
sent abroad under the Colombo Plan
during 1959 so far?

The Minister of Finance (Shri
Morarji Desal): 872,

Technical Assistance Programme

1220. Shri K. U, Parmar: Will the
Minister of Finance be pleased to
staie the number of students and tech-
nical personnel sent to foreign coun-
tries for study during 1957-58, 1958-
59 and 1959-60 so far, separately
under the Technical Assistance Pro-
gramme?

The Minister of Finance (Shri
Morarjl Desal): The number of per-
sons sent abroad under the Technical
Assistance Programme are as follows:

() 1957-58 (13t July, 1957 to

3oth June, 19585 . 766
(i) 1958-59 (1st July, 1958 10
3oth June, 1959) . 1136

(¥11) 1959-60 so far (1st July,
1959 to 30th November, 1959) 617
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Lie Insurance Corporation Building
in Nairobi

Shri Ram Krishan Gupta:

1222 < Shri P. G. Deb:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that Life
Insurance Corporation awarded a con-
tract of the value of Rs. 41 lakhs to an
Indian firm in Nairobi for the con-
struction of its office building in that

place;

(b) whether it is also a fact that
the successful bidder did not
the lowest tender; and

submit

(c) if so, the reasons for awarding
contract to the above firm?

The Minister of Finance (Shri
Morarji Desai): (a) A tender for the
construction of an office building of
the Life Insurance Corporation in
Nairobi was approved for Shs. 41 lacs.
This sum was subsequently reduced
by nogotiation to Shs. 36 lacs. The

contract will be signed shortly.
(b) Yes, Sir.
(c) On the basis of technical advice

available to them, the Corporation
cnnsidered this to be the best offer.

Headgunarters of Hindustan Steel Ltd.

1223. 8hri N. R. Muniswamy: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) the cost involved in shifting the
Headquarters of Hindustan S8teel
Limited from Delhi to Ranchi; and

(b) whzther any skeleton staff is to
remsgin in Delhi?

The Minister of S'eel, Mines and
Fuel (Sardar Swaran Singh): (a)
About Rs. 2 lakhs would be the cost
of transport.

(b) Yes, Sir.

Scheduled Castes and Scheduled
Tribes in Punjab

1224, Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the actusl amount spent on
Scheduled Castes and Scheduled
Tribes agriculturists in Punjab State
during 1958-59 and 1959-60 so far; and

(b) the number
b.nefited thereby?

of agriculturists

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
A statement giving the required
information for the year 1958-59, is
placed below.

As regards 1959-60, it is not possible
to furnish the information at this
stage as the Progress Report for six
months ending 30th September, 1959,
which is due from the S!ate Govern-
men! by 31st December, 1959, has not
yet been rectived.

o~ aese

STATEMENT

(Rs. in lckhs)

Cateeory of Backward Class

STATE SFOTOR CENTRAL SECFOR

Amount  Number Amount  Number
spent in of spent in of
1958-59 families 1958-59 fomilies
benefited - benefi ed
Scheduled Tribes . . . . . 0-13 . c-07 .
Scheduted Castes 6-40 320

familics
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*The schemes are such that the
number of families benefited cannot
be ascertained specifically. The taigets
achieved under the schemes which
directly benefited the individual cul-
tivators are as {ollows:

State Sector: 115 maunds of im-
proved wheat and vegetable sreeds,
248 mds. of chemical fertilizers and
1360 fruit plants were distributed
among the cultivators. Two local
residents were trained & appointed as
Agriculture Inspector and Agriculture
Sub-Inspector respectively and three
more are under training.

Central Sector: 1825 fruit plants and
insecticides worth Rs. 870 approxi-
mately were distributed among the
cultivators.

Assessment of Income-tax in
Hoshiarpur and Amritsar
Districts

1225. Shri Daljit Singh: Will the
Minister of Finance be pleased to
state the number of persons who have
been assessed during 1958-59 for
income-tax on an annual income of
over a lakh of rupees and over fifty
thousand rupees separatcly within
Hoshiarpur and Amritsar Districts of
Punjab?

The Minister of Finance (Shri
Morarji Desai): The information is
being collected and a statement giving
the information will be laid on the
Table of the House as early as
possible.

Class IV Employees in Kerala

1226. Shri V. Eacharan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether all the last grade em-~
ployees of former Malabar District,
who were temporary at the time of
re-organisation of States on the 1st
November, 1958 were made permanent
in Kerala State;

(b) if not, how many are still
temporary; and

(c) how many class IV posts have
been made permanent in Malabar
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after 1st of November, 1956 and how
many persons have been newly
recruited against these posts?

The Minister of State in the Minis-
try ot Home Affalrs (Shri Datar): (a)
Pending finalisation of integration of
services as a result of reorganisation
of States, no confirmations have been
made after the lst Novi.mber, 1956.

Among the staff allotted to Kerala
from Madras State consequent on
States Reorganisation, there were
many persons holding appointments in
the Last Grade Service under the
emergency provision of the Madras
Rules, ie on a purely temporary
basis. These persons have been classi-
fied into the following three groups
for the purpose of regularising them:

(1) Those who were in possession
of the age and educational
qualifications prescribed for
the posts under the Madras
Rules at the time of first
appointment and who were
appointed before a specified
date.

Persons who did not possess
the prescribed qualifications
at the time of their appoint-
ment but who had put in a
minimum service of two years
on 1st November, 1958.

(3) Others.

Orders have been issued in consul-
tation with the Kerala Public Service
Commission for regularising the ser-
vice of persons coming under group
(1). The cases of persons coming
under group (2) is under considera-
tion. Persons coming under group
(3) are not being considercd for
regularisation.

(b) and (c). The information is

(2

~

being collected and will be laid on

the Table of the House.
Social Services Conference

1227, Shri P. G. Deb: Will the Mials-
ter of Education be pleased to state:

(a) whether a Conference on orga-
nisation and administration of Social
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Bervices in Asia and Far East was
held in New Delhi on the 16th Nov-
ember, 1959;

(b) it so, the nameg of the coun-
tries which participated in it; and

(c) what were the decisions taken?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) Ceylon, Republic of China,
India, Indonesia, Iran, Japan, Korea,
Laos, Federation of Malaya, New
Zealand, Pakistan, Philippines, Thai-
land and Vietnam.

(c) No resolutions have been
adopted but a report embodying the
liscussions is under preparation by
the United Nations.

{2 hrs. .

PAPERS LAID ON THE TABLE

AMENDMENT T0 KEerara CINEMAS
(RecurLAaTION) RULES

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Sir,
I beg to lay on the Table under sub-
section (3) of Section 13 of the Kerala
Cinemas (Regulation) Act, 1958 read
with clause (b) of the proclamation
dated the 31st July, 1959, issued by
the President in relation to the State
of Keraia, a copy of Notificat.on No.
G.O. MS 408/59 dated the 15th May,
1959 published in Kerala Gazette
making certazin amendment to the
Kerala Cinemas (Regulation) Rules,
1958. [Placed in Library, See No.
LT-1772/59].

NOTIFICATIONS ISSUED UNDER MOTOR
VEHICLES ACT

Shri Datar: I beg to lay on the
Table, under sub-section (3) of Sec-
tion 133 of the Motor Vehicles Act,
1939, read with clause (b) of the pro-
clamation dated the 31st July, 1859,
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issued by the President in relatioa to
the State of Kerala, a copy of each of
the following Notifications published
in Kerala Gazette:—

(i) No. T.B.1.-10008/56PW dated
the 1st June, 1959 making
certain amendments to the
Travancore-Cochin Motor
Vehicles Rules, 1952.

(ii) No. T.B.I.-10008/56PW dated
the 1st June, 1959 making
certain amendments to the
Madras Motor Veh:icles Rules,
1940. [Placed in Library, See
No. LT-1773/59].

AMENDMENTS TO  MEDICINAL  AND
TorLer PREPARATIONS (Excise DuTIES)
RuLes

The Depnty Minister of Finance
(Shrimati Tarkeshwari Sinha): Sir, I
beg to lay on the Table, under sub-
section (4) of Section 19 of the
Medicinal and To.let Preparations
(Excise Duties) Act, 1955, a copy of
Notification No. G.S.R. 1296 dated the
28th November, 1859 making certain
further amendments to the Medicinal
and Toilet Preparat.ons (Excise
Duties) Rules, 1956. [Placed in
Library, See No. LT-1774/568].

AMENDMENT To CeNTRAL Excise RuLes

Shrimati Tarkeshwari Sinha: Sir,
I beg to lay on the Table, under
Section 38 of the Central Excises and
Salt Act, 1944 a copy of Notification
No. G.S.R. 1297 dated the 28th Novem-
ber, 1958 making certain further
amendment to the Central Excise
Rules, 1944. [Placed in Library, See
No. LT-1775/59)].

ANNUAL REPORT OF INDIAN MINING AND
CONSTRUCTION COMPANY (PRIVATE)
Limrren

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Sir, I
beg to lay on the Table, under sub-
section (1) of Section 639 of the Com-
panies Act, 1956 a copy of the Direc-
tor's Annual Report of the Indian
M ning and Construction Company
(Private) Limited (as amended) tor
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and Land Reforms
Bill
[Sardar Swaran Singh]
the year 1957-568 in substitution of the
one laid on the Table on the 8th
September, 1959. [See Appendix II,
annexure No. 121].

12,08 hrs.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 125 of the Rules of
Procedure ang Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 7th Decembeor, 1959,
passed, in accordance with the
provisions of article 368 of the
Constitution of India, without any
amendment, the Const.tution
(Eighth Amendment) B:ll, 1959,
which was passed by the Lok
Sabha at its sitting he.d on the
i1st December, 1959.”

12,034 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

FIFTY-THIRD REPORT

Sardar Hukam Singh (Bhatinda):
Sir, I beg to present the Fifty-third
Report of the Committee on Private
Members’ Bills and Resolutions.

12,031 hrs.

MANIPUR LAND REVENUE AND
LAND REFORMS BILL*

The Minister of Home Affairs (Shri
G. B. Pant): Sir, I beg to move for

leave to introduce a Bill to consolidate
and. amend the law relating to land
revenue in the Union territory of
Manipur and to provide for certain
measures of land reforms.

Mr. Speaker: The question is:

“That leave be granted to
introduce a Bill to consolidate
and amend the law relating to
land revenue in the Union terri-
tory of Manipur and to provide
for certain measures of land
reforms.”

The motion was adopted.

Shri G, B, Pant: Sir, I introduce the
Bill,

12.04 hrs.
DOWRY PROHIBITION BILL~—contd.

Mr. Speaker: Before we take up
further clause-by-clause consideration
of the Bill to prohibit giving or taking
of dowry, as reported by the Joint
Committee, I have to inform the
House that in a d.vision held on the
Dowry Prohibition Bill, 1859 on the
8th December, 1959, there was an
error in the announcement of figures
of the Division. The House has
already taken a decis.on and this error
has absolutely no effect on it. How-
ever, I consider that the correct
position should be on record. The
facts are as follows:—

The House will recollect that before
I announced the result of the d.vision
on amendment No. 4 by Shri P. R.
Patel to clause 3 of the Bill, Pandit
Thakur Das Bhargava stated that his
vote had not been recorded and that
he wanted to vote for the ‘Ayes’.
Accordingly I added his one vote to
the figure for the ‘Ayes’, thus bringing
the total to 40.

*Published in the Gazette of India Exiraordinary Part II-—Section 2,

dated 9-12-1858.

+Introduced with the recommmenda tion of the President.
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Subsequently Shri 8. V. Rama-
swamy stated that he wrongly pressed
the button for ‘Ayes’ and that his vote
apould be counted for ‘Noes’. H.s one
vote was accordingly added to the
figures for the ‘Noes’, but suitable
deduction was not made from the
‘Ayes’, with the result that I announc-
ad the figures for the ‘Ayes’ as 41
which is incorrect. The correct
figures for the ‘Ayes’, should be 39°.

Now, so far as the clause-by-clause
consideration is concerned, I under-
stand that yesterday the hon. Minister
withdrew the amendment that he pro-
posed.

The Minister of Law (Shri A. K.
Sen): I did not. I only said that the
Government would be prepared to
withdraw it in case some other alter-
native would be found more accept-
able. I also said that the Government
was not committed to the amend-
ment as such, because this is not a
Bill in which our minds are firmly
fixed on any particular provision,

Mr. Speaker: I am really surprised.
I cannot go on changing from time to
time. The Government must have a
view of its own.

Shri C. D. Pande (Naini Tal): The
Government has no view on this.

Mr. Speaker: There is no good
changing the motion now after he has
moved it. Very well, when I put the
motion to vote let him not vote for
it. If he wants to withdraw it, let
him say so and T will put it to the
House. We have been going on
extending the time for this by one
hour, two hours and so on. I am not
going to allow any further discussion
on this motion. I will put the amend-
ment moved by Government to the
vote of the House.

Shri A. K. Sen: Let it be put in
the amended form.

Mr. Speaker: All right, I will put
the Government's amendment as
amended to the vote of the House.
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Shri Braj Raj Singh (Firozabad):
What ig that amendment?

Mr. Speaker: Hon. Members must
have been present in this House. I
cannot go on repeating it to hon.
Members who never cared to be here.

st Twr Age  (8§79R) ¢
sfrarq ff, F9 TG HTL §THA TaqH
*T % T wiTHE |4y, q1 g9 1 39T
qIaw gwr fr RdANe & wenm wigE
¥ A frar & 1 WA fas ag wE
2 & TqidT &1 A9AT HqT{T WE-A
wEr wfgr 1 9@ mHsuE A gw
qa A W= frar A1 s S ae e,
wfeq mfed a9q 93X g7 ®1 ! 941
fraguiene gr fazg sx ' &
g & 3 fF5 ag o adt € A o
s & a7 far wifoy, Jar & ag
o
Shri A. K. Sen: We have not with-
drawn it. I do not know if the hon.
Member was present on the last
occasion. What was stated was that

the original clause was better than
the gmendment.

Shri C. D. Pande: No.

Shri A. K. Sen: It was said by
many—not on this side but by some
Members from the opposite side.

Shrimati Uma Nehru: By some, not
all.

Shri A. K. Sen: I was saying that
some of the Members........

Shei C. D. Pande: They are not
the only Members; we are also Mem-
bers.

Shri A. K. Sen: I am not saying
that you are not Members. I only
said that some of the hon. Members
opposite said that the original clause
was better than the amendment. Then
1 said that so far as the Government
was concerned it was not committed
either to the amendment or to the
original clause and it would be happy

*See debates, dated 8th December, 1959.
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{Shri A. K. Sen]

if either of them would be accepted.
Some discussion followed after that,
but I agree with you, Sir, that having
moved an amendment we should stick
to it. I would like to say that the
Government's view is that we should
have a vote on the amendment put
forward by the Government (Inter-
ruptions).

Shri Surendranath Dwivedy
(Kendrapara): 8ir, he actually with-
drew the amendment. Then the
Deputy-Speaker suggested that since
we were taking up the same only
today he may move g motion for
withdrawal today.

Sardar Hukam S'ngh (Bhatinda):
On the first day, Sir, we took up
the clause-by-clause consid:ration
and discussion started on clause
2 as it was there in the report
of the Joint Committee. There
were amendments also moved to that.
The Government brought an amend-
ment to that clause and substituted a
fresh clause for clause 2. Then the
hon. Member wanted time to look
into that amendment because that was
something very different from the
original clause. So I took up clause 3
and said that the amendment, the
substitute clause, might be circulated
to all the Members so that they might
have time to study it before we con-
tinued discussion on that clause.
When we had finished that clause,
then we took up the amendments to
clause 2 that had been moved earlier
to the orig'nal clause. 1 was rather
inclined to rule it out because we
had the substitute clause and not the
original one. But, when all the dis-
cussion had taken place, at the last
moment, when I was going to put it
to the vote of the House, the Law
Minister desired that he may be allow~
ed to withdraw that substitute clause
and revert to the clause as it original-
ly stood in the report of the Joint
Committee. I rather advised him that
it would not be proper that he should
withdraw it then, and that by today
the Government might make up their
minds and be clear about it and
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decide what they wanted to do. That
is why it hag come up for considera-
tion today. When the Law Minister
desired that he might be allowed to
withdraw the amendment and report
to the orig.nal clause, there was a
furore in the House. Many hon.
Members rose and said that the clause
as it stood in the report of the Joint
Committee had already been discussed
and asked how the hon. Law Minister
could withdraw and so on. So, I
advised the Law Minister to cons.der
the matter, and then took up the next
business on the agenda. Therefore,
it is today that the question has to be
taken up. Of course, the hon. Speaker
may now take it up.

Shri C. D. Pande: In view of the
fact that this House gave wide support
to the Bill—

Shri Braj Raj Singh: The hon.
Member never gave any amendment.

Shri C, D. Pande: I may have
differed; that is not the point. The
House gave wide support to the Bill.
The amendment which was there was
later on dropped by the Law Minister.
If that amendment is not there, the
entire B.]l becomes very oppressive
and 1t may be difficuit to operate it
also. Therefore, it will be advisable
for the Law Minister to get a decision
of the Cabinet. If anything is passed
now, unthoughtfully, it might have
had repercussions, and so, this ques-
tion may be taken up in the next
session.

Mr. Speaker: There is no question
of taking it up in the next session. I
know that Shri Narayanankutty
Menon gpoke extensively on this Ex-
planation. The day before yesterday
the amendment was not before the
house. The hon. Deputy-Speaker
rightly adjourned consideration of the
clause. By yesterday all the copies
had been circulated, and on the basis
of the amendment, discussion pro-
ceeded. But when the question was
being put to the vote of the House,
the Law Minister seems to have said
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that he would like to withdraw the
amendment. But he was given time
by the Deputy-Speaker and the ques-
tion has come up today. The Law
Minister has not said that he would
withdraw; he would leave it to the
vote of the House. Hon. Members
on all sides are free to exercise their
vote as they like. The Government
does not press any particular person.
The Law Minister is willing to abide
by the decisoin of the House,

Pandit Thakur Das Bhargava
(Hissar): No amendment was moved
by the Law Minister. But he moved
an amendment to the amendment
moved by the hon. Deputy Law Mini-
ster. First, the hon. Deputy Minister
put in an amendment to which the
hon. Law Minister moved an amend-
ment. So, we must know what is the
amended amendment first.

Clause 2— (Definition oy
“dowry”)—contd.

Mr. Speaker: ] shall now read am-
endment No. 82 moved by Shri
Hajarnavis, the Deputy Minister of
Law, to which the hon. Law Minister,
Shri A. K Sen, now desires to move
certain amendments. I shall read am-
endment No. 82 and also the portions
which are now sought to be amended.

Page 1, for clause 2, substitute

‘2. Definition of “dowry”.—In this
Act, “dowry” means any property
or valuable security given or agreed
to be given—

(a) by one party to a marriage
to the other party to the mar-
riage; or

(b) by the parents of either party
to & marriage or by any other
person, to either party to the
marriage or to any other per-
son on hehalf of either party;

Now, the Law Minister wants to omit
the words “on hehalf of either party”
Irom sub-clause (b). The amendment
rontinues as follows:

“at or before or after the marriage
as consideration for the betrothal
or marriage of the said parties, but
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does not include dower or mahr in
the case of persons to whom the
Muslim Personal Law (Shariat) ap-
plies.”

Now, the hon. Minister wants to omit
the words “betrothal or”. The am-
endment continues as follows:

“Explanation I.—for the removal
of doubts, it is hereby declared that
any presents made at the time of
a marriage to either party to the
marriage in the form of cash, orna-
ments, clothes or other articles,
which by custom or usage are made
at the time of a marriage by any
person to either party to the mar-
riage shall not be deemed
to be dowry within the mean-
ing of this section, unless they are
made as consideration for the be-
trothal or marriage of the said
parties.”

Now, the Law Minister wants to omit
the words “which by custom or usage
are made at the time of a marriage
by any person to either party to the
mariage” and the words “betrothal
or” from Explanation I. The amend-
ment ends with the following:

‘Explanation II.—The expres-
sion *“valuable security” has the
same meaning as in section 30 of
the Indian Penal Code.”

So, there are four amendments to
amendment No. 82. In order to avoid
any difficulties or misunderstandings, 1
will take up these four amendments,
one by one, and put them to the vote.
After that, the substitute clause, as
amended, will be put to the vote.

Shri Narayanankutty Menon
(Mukandapuram): Yesterday, when
amendments were moved to the
clauses, the particular amendment
about the omission of “betrothal or”
was never discussed by the House.

Shri A. K. Sen:
in extenso.

It was discussed
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Mr, Speaker: I remember it I
was present here when the guestion
of betrothal and the pros and cons of
it were discused. The matter was
discussed, and there is no good say-
ing now that this question was not
discussed.

As I said, T will put these amend-
ments one by one to the vote.

Amendment made:

That in the amendment moved by
Shri R. M. Hajarnavis, printed as No.
82 in List No. 14 of amendments,—

In line 9,—

omit “on behalf of either
party” (85).

[Shri A. K. Sen}.
Mr. Speaker: Now, I come to the

omission of the words “betrothal or”.

Shrimati Renn Chakravartty
(Basirhat): “Betrothal” is now be.ng
cut out?

Mr. Speaker: Yes. Hon., Members
may vote for or against it w.th open
eyes.

Amendment made:

That in the amendment moved by
Shri R. M. Hajarnavis, printed as
No. 82 in List No. 14 of amendments,—

In line 11—

omit ‘betrothal or” (86).
[Shri A. K. Sen}.

Mr. Speaker: I now come to the
omission of the words—

“which by custom or usage are
made at the time of a marriage
by any person to either party to
the marriage,”.

Shri Sinhasan Singh (Gorakhpur):
Sir, if these words are taken out....

Mr. Speaker: No more arguments,
please. Hon Members must make up
their minds to vote one way or the
other. (Interruption).

Shrimatt Renu Chakravartty: I
want to know whether it will be
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in order not to put the amend-
ment of Shri P. R. Patel first. It is
on the same point. I am afraid we
are proceeding in & way thiat is rather
bad. Let us see what could be done
about the amendment of Shri P. R.
Patel. This is terrible.

Mr. Speaker: Many things are
terrible. What can be done? Ex-
planation I reads ag follows;

“For the removal of doubts, it is
hereby declared that any presents
made at the time of a marriage to
either party to the marriage in the
form of cash, ornaments, clothes
or other articles, which by custom
or usage are made at the time
of a marriage by any person to
either party to the marringe. shall
not be deemed to be dowry within
the meaning of this section, unless
they are made as consideration for
the betrothal or marriage of the
said parties.”

In this. the following words are
omitted:

“which by custom or usage are
made at the time of a marriage
by any person to either party to
the marriage”.

and “betrothal or”.
Amendment made:
That in the amendment moved by

Shri R. M. Hajarnavis, printeq as
No. 82 in List No. 14 of amendments,—

In lines 19 to 21,—

omit “which by custom or usage
are made at the time of a
marriage by any person to
either party to the marriage”.
(87).

[Shri A, K. Sen].
Amendment made:

That in the amendment moved by
Shri R. M. Hajarnavis, printed as
No. 82 in List No. 14 of amendments,—

In line 24,—

omit “betrothal or”. (88).
[Shri A. K. Sen].

- w——— le

- -
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Shri P. R. Patel (Mehsana): My
amendment No. 3 may be put to the
House.

Mr. Speaker: It seeks to add one
more explanation:

“Page 1, after line 18, add—

“Explanation II.—If the value
of the property or valuable secu-
rity exceeds two thousand
rupees, the court may presume
that it was given or agreed to be
given as ‘dowry’.”

Shri A. K. Sen: I have said that I
will not accept it.

Pandit Thakur Das Bhargava: Many
amendments have been moved to this
clause—and some are substitute
amendments—before this amendment
came to the House. What happens to
those amendments? They must take
precedence over this. There are other
amendments of mine which are more
important than this one. They should
be put to vote, but they will not be
put to vote because this is a substi-
tute amendment.

Mr. Speaker: Let me dispose of
Shri Patel’s amendment. There are
two explanations in this substitute
clause 2; he wants to add one more
explanation. There will be conse-
quentially some minor change in
amendment No. 3 as originally moved
by him. I shall put it in the changed
form, bearing No. 89.

Pandit Thakur Das Bhargava: This
has not even been debated.

Shri A. K. Sen: It was debated and
I replied to it. I said that the law
of evidence should not be tampered
with very lightly. If in the course of
the working of the Act, there is any
difficulty, we will consider it later.

Mr. Speaker: The question is:
300 (Ai) LSD—38
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That in the amendment moved by
Shri R. M. Hajarnavis, printed as
No. 82 in List No. 14 of amendments,—

after Explanation II, the following
further Explanation be added,
namely:—

‘Explanation III.—If the value
of the property or valuable
security exceeds two
thousand rupees, the court
may presume that it was
given or agreed to be given
as “dowry”. (89).

The motion was megatived.

Shri  Jadhav (Malegaon): My

amendment No. 49 may be disposed
of.

Mr. Speaker: His amendment says:
“Page 1,—
after line 18, add—

“Explanation II.--Custcmary
presentation of Mangalsut-
ram and clothes to the
bride or bridegroom worth
one hundred rupees shall
not be treated as dowry”.
(49).

We have adopted the other amend-
ment. If the hon. Member presses
this, even the court would be inclined
to say that these customary presents
may be excluded. By a definite nega-
tive vote, even the Mangalsutram will
be  taken away. If the House votes
against it, it will be limiting it to
that extent and the hon. Member will
be defeating the purpose he has in
view. I leave it to him.

Shri Jadhav: I withdraw it.

Mr. Speaker: Does the hon. Mem-
ber have the leave of the House to
withdraw hig amendment?

Some Hon., Members: Yes.

The amendment was, by leave,
withdrawn

Mr. Speaker: After this substitute
motion, as amended, is passed any
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[Mr. Speaker]

other amendments covered by this
would not be brought up. But if there
are any amendments inconsistent with
this, I will try to put them as amend-
ments to this. Now, I will put this
substitute amendment moved by the
hon. Deputy Law Minister, as amend-
ed by the four amendments accepted
by the House just now.

The question is:

Page 1,—

for clause 2, substitute—

2. Definition of “dowry”.—In this
Act, “dowry” means any property or
valuable security given or agreed to
be given—

(a) by one party to a marriage
to the other party to the mar-
riage; or
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marriage or to any other

person;

at or before or after the marriage as
consideration for the marriage of the
said parties, but does not include
dower or mahr in the case of persons
to whom the Muslim Personal Law
(Shariat) applies.

Explanation I.—For the removal of
doubts, it is hereby declared that any
presents made at the time of a marri-
age to either party to the marriage
in the form of cash, ornaments, clothes
or other articles, shall not be deemed
to be dowry within the meaning of
this section, unless they are made as
consideration for the marriage of the
said parties.

Explanation II.—The expression
“valuable security” has the same
meaning as in section 30 of the Indian
Penal Code.” (82).

(b) by the parents of either party

to a marriage or by any other
person, to either party to the

Division No. 8]

Abdul Lateef, Shri
Abdul Salam, Shri
Achar, Shri
Agadi, Shri
Alya, Shri Joachim
Aney, Dr. M. S.
Anjanappa, Shri
Arumugam, Shri R. S.
Ayyakannu, Shri
Balakrishnan, Shri
Banerjee, Shri P. B.
Bangshi Thakur, Shri
Basappa, Shri
Bhakt Darshan, Shri
Bhargava, Pandit M. B.
Bhargava, Pandit Thakur Das
Bhattacharya, ShriC. K.
Bidari, Shri
Bist, Shri J. B.S.
Brahm Prakash, Ch.
Brajeswar Prasad, Shri
Chandak, Shri
Chandramani Kalo, Shri
Chaturvedi, Shri
Choudhry, Shri C. L.
Chuni Lal, Shri
Damani, Shri

AYES

Das, Shri K. K.

Deb, Shri N. M.
Desal, Shri Morarji
Dublish, Shri
Eacharan, Shri V.
Gaekwad, Shri Fatesinhrao
Gandhi, Shri M. M.
Ganpati Ram, Shri
Ghosh, Shri M. K.
Gounder, Shri K. Periaswami
Guha, Shri A. C.
Gupta, Shri C. L.
Gupta, Shri Ram Krishan
Harvani, Shri Ansar
Hansda, Shri Subodh
Heda, Shri

Jain, Shri A, P.

Jain, Shri M. C.

Jangde, Shri

Jena, Shri K. C.
Jinachandran, Shri
Jogendra Sen, Shri
Jyotishi, Pandit J. P.
Kasliwal, Shri

Kedaria, Shri C. M.
Khadiwala, Shri

Khan, Shri Osman Ali

The Lok Sabha divided.

[12-30 hrs.

Khan, Shri Sadath Alj
Khedkar, Dr. G. R.
Khimji, Shri

Kistaiya, Shri

Krishna, Shri M. R.
Kureel, Shri B. N.
Laxmi Bai, Shrimati
Mafida Ahmed, Shrimati
Mahadeo Prasad, Shri
Malhotra, Shri Inder J.
Malavyiya, Shri K. D.
Malvia, Shri K. B.
Maniyangadan, Shri
Manjula Devi, Shrimati
Mathur, Shri Harish Chandra
Mehdi, Shri S. A.
Mehta, Shri]J. R.
Mehta, Shrimati Krishna
Melkote, Dr.

Menon, Shri Krishna
Mishra, ShriBibhuti
Mishra, Shri L. N.
Mishra, Shri M. P.
Mishra, Shri S. N.
Misra, Shri B. D.
Misra, ShriR. D.
Misra, ShriR. R.



Shri Yajuik (Ahmedabed): My vote
has not been recorded by the machine,
because I find there iz no light.

Mer. Speaker: Is he for or against

the motion?

Shri Yajnik: Against.

Matia, Quxi

Menea, ShriNareys' -ofutt,
Mehas Swarsp, Shri
Muaisamy, Shri N. R.
Nathwaal, Shri
Nayar, Shri V. P.
Pandey, Shri Seriu
Panigrahl, She

Parvethi Krishaan, Shrimati
Patl), Shri U. L.
Prodhsn, Shri B. C.
Paiscces, Shri

Ral, Shri Khushwagt
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Olagh, ghri Birbel
Stagh, SxiD. p.
Slagh, S Datii
Slagh, Sivi X, N.
Stagh, Sinf Kallin
Singh, Shei M. N.
Slagh, Sl Roghunett
Siabe, Shei Asirads
Siake. Shei Yhalem
Siahe, gori K. P.
Siaha, Shei Satys Natayss:
Slhas, Shri Sateyendrs Nareyan

Ree, Shei T. B. VR
Ray, Shrimati Reavka
Sakseas, Shri $. L.
Salmuke, Shri Balasahed
Sharma, Pendit K. C.
Siugh, Shri Beal Rad
Stuhasen Slagh, Shri
sive Ral, Shei
YTesgameasl, Skri
Thakore, Shri M. B.
Verma, Shai Remji
Tadav, Shei

Tajalk, Shri

8Bhri U. L. Patil (Dhulia): My vote
has also not been recorded. I am
against it

Mr. Speaker: I will add one more
to “Noes”.

Dr. Syed Mahmud (Gopalganj): I
want to vote for Ayes.

Mr. Spesker: All right, 1 will add

one to the Noes’.

Mr, Speaker: All right
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Shri Joachim Alva (Kanara): I
pressed the button for ‘Ayes’. But it
did not work. I am for Ayes.

Mr. Speaker: All right. He begins
to laugh before he explains the
position. He has recorded his vote.
The difficulty is that he has voted for
Ayes, whereas it is recorded as Noes.

Shri Joachim Alva: No, Sir. It
has not been recorded at all.

Shri- S. M. Banerjee (Kanpur): If
somebody votes for Ayes, it will only
be recorded as Ayes by the machine.

Mr. Speaker: Now he says it has
not been recorded at all.

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): My vote, which
is for Ayes, has not been recorded.

Shri P. Ramaswamy (Mahbubnagar-
Reserved—Sch. Castes): My vote
which is for Ayes, has not been
recorded.

Mr. Speaker: The final result of
the division is as follows:
Ayes 183; Noes 40.
The motion was adopted.
Mr. Speaker: So, the substitute
motion, as amended, is passed.

Shrimati Renu Chakravartty: Now,
in view of the adoption of this motion,
the whole object of the Bill has been
nullified. So, as a protest, we with-
draw from the House.

12:34 hrs.

(Shrimati Renu Chakravartty and
some other hon. Members then left
the House).

Mr. Speaker: The question is:
“That clause 2, as amended,
stand part of the Bill”.
The motion was adopted.

Clause 2, as amended, was added to
the Bill,

Clause 4.— (Penalty for demanding
‘ dowry).
' Pandit Thakur Das Bhargava: I beg
to move:

Page 2,—
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for lines 8 and 9 substitute—-

“with fine which may amount to
five times of the value of
such demanded dowry or two
thousand rupees whichever
sum is higher and shall also
be liable to imprisonment for
a period of three months.”
(21).

Mr, Speaker: Does the hon. Minis-
ter accept amendment No. 21?

Shri A. K. Sen: No.

Mr. Speaker: The question is:

Page 2,—

for lines 8 and 9 substitute—

“with fine which may amount to
five times of the wvalue of
such demanded dowry or two
thousand rupees whichever
sum is higher ang shall also
be liable to imprisonment for
a period of three months.”
(21).

The motion was negatived.
Mr. Speaker: The question is:
“That clause 4 stand part of the
Bill”.
The motion was adopted.
Clause 4 was added to the Bill.
Clause 5 was added to the Bill.

Clause 6.— (Dowry to be for the ber
fit of the wife or her heirs)

Shri Nathwani (Sorath): I beg to
move:
(i) Page 2, line 25,—
for “and also” substitute “or”
(43).
(ii) Page 2, line 25,—
after “rupees” insert “or with
both” (44),
S8hri Bhakt Darshan (Garhwal): I
beg to move:
(i) Page 2, line 12,—

after “woman” insert ‘“or the
man” (29).
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(ii) Page 2, line 13,—
add at the end—
“or the man, as the case may be”
(30).

(iii) Page 2, line 18,—
after “woman” insert “or the
man” (31).
(iv) Page 2, line 19,—

after “she” insert “or he, as the
case may be” (32).

(v) Page 2, line 21,—
add at the end—
“or the man” (33).
(vi) Page 2, lines 24 and 25,—

omit ‘“‘imprisonment which may
extend to six months, and
also with” (34).

st WER TWA:  ;IF HFIET,
za fagas v g < ¥ & 7 Y FEaT
seatfan fFq €, SHFT UF § Sed
Tl I AN w®F N TAT F AER
T &7 AR & W q 97 7qar fawar
2 AR oua graey § Sy gleardy ag @
&Y gl 99 q41 & TR F W & qEv
=feg ST & o o &1 & aga ¥ WEl
§ gafag & arfs Ft 7 e a7 a1q
&1 ST "9t fAa ag qaaT WY SAET Ay
g fear stg

FA A fatq waAr AgET F
Fgr a1 f gaR W A aga ¥ fuss
gC WRT § a7 aga °7 Sta-snifqai ey
g fo ® et 1 qe foar s
# S a7 Fr ggi = wfafafae w<ar
g sigt f @g w1 aga 93 AW ) TS
g1 R ™m® ¥ AR #wW AR
9% §9 qET AT W, TS q
AR 9T ¥ 6T a<g F gaAr| F w4 Ay
TP T & ATET A T I8 HAT &A1Y
aRst &l et st &, afew w1 F1 ge
T ST 8 1 Ag WIS AT AT
=faF g, #R g@F o 56 &
RET Y S IAAT & FA g |

7 =rgar g fF fafr 94 wden
ALY AT AU AW ¥ T | 39 AT
# 9g Far v & % sEd & S s
fata ag gt anfag w5 faar stgar |
STET A% A HATIAT F( qreAqF §, STH(
Siw Fa9 AT Ady § F ww asa
FT FIAT 1 T TEHT 7 Frar A Aqr g
T I ¥ I AfE ®T T ATl FLAT
gRIT | 7g sga & arfera o < & 9
& auaan § fF Amdw o adiaa g
EHFREHFT ... :

Q@ WAAIG §3ET . HIAHA HAT
ST ST AT FT G WY AGE WE

Mr. Speaker: He is speaking with
respect to amendment Nos. 29 to 34.

Shri A, K. Sen: That is why T am
having a little consultation.

Mr. Speaker: The hon. Minister is
engaged with the amendments moved
by the hon. Member. The hon.
Minister is attending actively to the
amendments moved by him.

Shri A. K. Sen: The hon. Member
should not grudge my consulting our.
officers when I am dealing with the
amendments.

oY Waq TWA:  AWAT qAT S
T AT ST AT FET & S q HTAT FLAT
g 5 ag A FaAl A1 THE FTAT |

¥ Afmam IR g A
7g § & 9@l ) FAE F 9T 4 agT
AT AT 99T F FFAT AT gAY agq
# wfgar w=eamt F fFar A gaF
aX # w% & T A & awAT 2,
agt a9 SH FAT & IFAT WEAT AWK
AAZHAT AEL FT TR S F gER AW &
TG § WO A IAfMT & 1 | 39 axg
F F< FRed AT aqer TFaT g 1 ag
9T WUEHFAT T w@oaqEi w6
woigATAl & ar H war {5 I
ARHAEAT &l &, A(HT qga & TAAFATT
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[sfr wver wdw]
& farer w ooy fiarrg ¥ forgg ol S
ok 7@ W # gedt §F @ e wra
W B o7 1 Y@ AT § WA
wgr § e afeYurrfg fafe SR
g AX S{e & e § o oy glew
@ @y wafed) W oy & faq @w
¥ wr ¥ @ o1 ol §, of) s Wy
ARy §§ g Wi wg
I Tfqe w3 faqr ag N e
W 0 I ST §Y e
wx & W€ fearr ot wfigg

dfen s e wniw:  www
AgeE, I8 N gEtaw A Q| A W
frry A afer T K ag awr & &
wxe @ wren & fe o oew A e
< folt & ot e & e o oy et
¢ wg ot @ ol § v oot { o
T ¢ ¥ 7wy wan § e 0 o sl
! W fedt e A A € iy, 7y W
wpdt W i frerft § oY g &% ¥
w1 o § fr g SR et wX R
wx agfed oY fwy ot aw | F ot
Tt rgr o & yRe e O
! ofw v § W o afw T
w4 &t oo faw o mifaary, gt it o
a3 7 Taw vl g€ 8, g wef
ot ¥ ag o wow §, g AR
%, aTee STE q o  ay fegw
wow § 1 xEfeg & awwn § fie
e wRA fafrec o @ e F
wer e s Fft ot g, Y @
geAt W s we forgr e wfigg
o goit e mfir s o fifew
woft wifgg | A afier o & ag
oor ¢ ¥ et wr awit § i ag -
wel geiee § 1

Shri Nathwani: I hope the hon.
Minister is accepting my amendments.
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Mr. Speaker: What are his amend-
ments? .

Shri Nathwani: My amendments
were accepted by the Law Minister in
respect of clause 3.

Mr. Speaker: He did not move his
amendments.

Shri Nathwani: I have moved my
amendments. When clause 6 was
taken up, I said, I move my amend-
ments Nos. 43 and 44,

Shri A. K, Sen: We have already
accepted them.

Shri Nathwani: That is what I am
saying. e

Mr. Speaker: That is to clause 8.

Shri A. K. SBen: Let us not go into
what 1 have accepted yesterday.

Shri Nathwani: The same a3 Wwe
have accepted in another previous
clause, .

Mr. Speaker: There are two sets
of amendments. One is moved by
Shri Nathwani, numbers 43 and 44
for the penal portion, for “and also”
substitute “or”, that ig about impri-
sonment and fine, being imprison-
ment or fine and later on, addition of
“or with both”, giving ample discre-
tion to the magistrate to impose one
or the other or both. That is accept-
ed in relation to clause 8. These are
similar to those gmendments.

The Question ia:

Page 2, line 28, for *“and also”
substitute “or" (43).

Page 2, line 25 after “rupees” insert
“or with both” (#4).

The motion was adopted.
Mr. Speaker: Then, amendments
numbers 29 to 34. The purport of
these amendments moved by - Shri
Bhakt Darshan is this. The clause
says that when money i3 given on
behalf of the bride, to whomsoever it
may be given, it ghall be transferred
wants to

:
;a'
|
¥
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Shri Bhakt Darsham: Before the
vote is taken, may I hear the view of
the hon. Law Minister?

Mr. Speaker: The hon. Minister is
against .it. He is afraid the whole
purpose of this Bill will be defeated.

Shri Bhakt Darshan: What is the
reason?

Bhri A. K, Sen: We shall have ¢
enter into a discussion of the whole

thing.

Mr. Speaker: The whole thing is
there. 1 shall now put amendments
numbers 29, 30, 31, 32, 33 and 34 to
the vote of the House.

The amendments Nos, 29, 30, 31, 32, 33
and 34 were put and negatived

Mr. Speaker: The question is:

“That clause 6, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 6, as amended, was added to
the Bill.

Clause 7.— (Cognizance of offences)

Shri P. R. Patel: I beg to move:
Page 3, after line 6, insert—

“7A. Any person convicted under
any section of the Act, shall
be liable to be dismissed if he
or ghe js a servant of a Gov-
ernment or & local authority
and if a person js not such a
servant, he or she shall be
deemed to have been dis-
qualified to be a member of
a local authority, State Legis-
lature or Parliament or any
statutory or non-statutory
body for life time.” (6).

Shri Sinhasan Bingh: I have just
now submitted an amendment and I
seek your permission to move it that
ipn clause (b).........

Mr, Speaker: He has just now

passed on the amendment.

Shri Sinhasan Singh: 1 seek your
permission to move it.
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Mr. Speaker: No, no, unless I show
it to the Law Minister.

Shri Jadhav: I beg to move:
Page 3,— ’
omit lines 1 to 3. (83).

Pandit Thakur Das Bhargava: I beg
to move:
Page 3, line 3, add at the end—

“by an aggrieved person or social
organisation recognised by the
Government for the purpose”.
(7).

Shri Bhakt Darshan: I beg to move:

Page 3, line 2, for “on a complaint
made” substitute—

“On information received from
responsible person”. (37).

Shri Nathwani:
Page 38, for lines 1 to 3, substitute—
“(b) the Presidency Magistrate or

a Magistrate of the First Class may
take cognizance of any such offence—

1 beg to move:

(i) upon receiving a complaint of
factg which constitute an
offence;

(ii) upon a report in writing of
such fagcts made by & police
officer ot below the rank of
a deputy superintendent of
police;

(iii) upon information received from
any person other than a police
officer or upon his own know-
ledge on suspicion that such
offence has been commitied;”
(48).

Mr. Speaker: These amendments
are now before the House.

o www: WA ARE, 1
T v W ¥ T w2 8 gfe
o g g v i gk, A
T QA aT N ¥ wwrr g f |
¥ 3 qg o wn @ &, 9 g el
¢ o gy e ) qF Mfam W@



4217 Dowry

[=fr saa ]

gFAT & | FF FEA F AW G 94X
# 1T =TRd € &% 48 AR a6 &
faars &), TRl FEfGAaS  HWIRT
FOR fean sar afgw W) gEat
T9 FAIIA FTHY FAL a4 &, at TF
T w1 9 ifge @t g, gfaar 37 #r
IAHY SERT AEN @ QAT | g@AQ
# wrgan g i aa-ga (1) g g@at
g9 F feur stre o) guat Frrfaaad
%S g7 f&qr ST %R W I3
FOAATT TG a Sar &, al ga-
Fara (Y) *Y IETT & TE¥ g A1V |
T AT § 7 Far § i AW ST
A7 @R AR AW A |

Shri P, R. Patel: Mr, Speaker, I
will read out my amendment.

“Any person convicted under
any section of the Act, shall be
liable to be dismissed if he or she
is a servant of a Government or
a local authority and if a person
is not such a gervant, he or she
shall be deemeq to have been
disqualified, to be a member of
a local authority, state Legislature
or Parliament or any statutory or
non-statutory body for life time.”

In accepting all these clauses, we
say that it is a social evil and it must
be stopped anyhow. It has been
stated that those who accept or give
dowry are anti-social elements. The
practice of dowry has come into exist-
ence because of the social status of a
man. I want to ask one thing. If a
man who accepts dowry or gives
dowry is convicted, do we think that
he should be given or allowed to
continue the social status that he has?
If the man giving dowry or taking
dowry is a government servant and
if he ig continued as a government
servant, I think that he will be
setting a bad example and he will be
speaking to the whole nation that
accepting or giving dowry is nothing
wrong, because his service jg not
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hampered. If such a man happens to
be a Member of this august House, if
this august House says that this
is a social evil, should such a
Member continue to be a Member of
the House? What I want is that such
a man, if he is convicted, he should be
disqualified to be a Member of the
House or Legislature and he should
be disqualified for his whole life time
to stand in any election for the office
of Member of Parliament or Legis-
lature. I hope the hon. Minister will
accept my amendment. If he wants
to set an example to society and wantg
to say to the people that this is a
social evil, whoever does it shall have
no special status.

Shri Kalika Singh (Adamgarh): I
wish to oppose the amendments.

Mr. Speaker: Let us dispose of the
amendments.

12.50 hrs,

[PanpiT THARUR DAS BHARGAVA
in the Chair]

st fagra fag . wmaln =@,
BT 7 AGHT &FC o & Fsw ‘g’
¥ 3 9% EAT FgaT § | ‘AvAz Ae'
& g1 gg ez wig faar

Shri A. K, Sen: - On a point of
order. This amendment has not been
admitted by the Speaker.

Shri Sinhasan Singh: He has allow-
ed me to speak,

Mr. Chairman: The rule is that if
an amendment is given on the very
day on which we are discussing the
matter, unless the Government is
agreeable to it, it is not allowed. The
Government is not accepting this and
I am sorry it has to be disallowed.

Shri Sinhasan Singh: The Speaker
asked me to move it. So, I am
moving it,

No question of it.
agrees, I

Mr. Chairman:
Unless the Government
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cannot waive notice, because it has
been given today.

Shri Sinhasan Singh: The Speaker
allowed me. I may be allowed to
speak.

Shri A, K. Sen: The hon. Speaker
asked me if I was going to accept the
amendment, and the officer came and
told me that if only I accepted the
amendment, the hon. Speaker was
going to admit it. I told him that I
was not going to accept the amend-
ment,

Mr, Chairman: Therefore I have
held that as the Government is not
going to accept the amendment, I
cannot waive notice of the amend-
ment. Therefore the amendment is
disallowed. It cannot be allowed to
be moved.

Shri Sinhasan Singh: I do not know
what passed between the hon. Minis-
ter and....

Mr. Chairman: No question of any-
thing passing. The rule is that if an
amendment is tabled the same day,
unless the Government is agreeable
to accept it, it is not allowed to be
moved.

Shri Sinhasan Singh: I moved it
because the hon. Speaker asked me to
speak. So, I thought......

Mr, Chairman: A person may be
allowed to speak on the Bill and on
the clause also, but so far as the
amendment is concerned, he is _not
allowed.

Shri Sinhasan Singh: He should
have said so. Anyway, your ruling
is there binding on me and I accept
it.

q mAr AMIT A qF HIAT
HEAT ST 9ST ATAT HT ST HAASAT
g 59 & AT 9T wEAr ArgaT g F
o AT 3T fadaw &1 fRdr ot gHe
g7 FAMT W} & ar @Er ar
qT T qrardy F g oM | F
7 Atz 7 feaz 7 W %1 ] 5 979 fawg
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I I GAT AT 9 & AL A fqarg
war fRq 19 HiwT 9@ #T AL qga
ST qfXord A T AT gAr gy X {fF
aFR 7 a8 73 fer fF ow #s
IR AHFR TF /AT F WI §Q
O faqarg HM A1 AT FT AR F1ETM
a1 ag afqe & farar fear sma, 59
fad sa & g% ar g@ &1 afwrrd
q5FT &N AT | WA &1 I &1 qaaA
T 99, fFT 3@ qeg & faarg adf &
@ § | a9 & star o g3 aiga T Far
g FIE FOTS1 I TG AT FAT ATCLA
o T F1E w7 fardlt Y qeg ¥ 23w
F faa &g ar 7 av 98 TR rwd
q 7 W, ag S9 ¥ dfuq w faur
fear AT | WX T AT FT AT
FIE THo TAo To IT THo Tro FIAT IF
feegarfa®rs 3 fear smam, &t 99 #°r
gaA | AT 98 a9 A gHAT F 1 W9
AT § 0F TF AT FT qfrae s
g 4% 34 faaw 71 32 WY a7 ST )
RIS GLHT AL AT 7477 &
#IR 99 T 3T WY 987 avar § | A g
et afters srg & fad o ar 2
AT I T TASTAT W &g JT 8 1 g4
fad AT 39 FEA F Gy qArT"
ATEd & Al AT FT 92T G319 F AATAT
T AT FIAT =ATfEd ST AT SFF AT I
9 AT 78 A{qa aar &, T 7Y
ar 39 dafaq adf e s 0 Sy
TG AT I FE STAG &1 7 azg
ST TH o qTo 3T THo Tefo To AT
TEy feeqafarrs I, ga’ a8 & |

7@ fag ST 78 919 § 99 7 @7 J AT
T FA B FifiAdas a3 ar
qA1, GATS 9T 99 FT H=gT H9L 93qT1
g1

gAR AT g Fg § fF straq qrgm

3 ot wdsaz foar § 3@ 7 97 Far d

o g7 s & Frliagas gamar a@ |

AT ARz Q@ A S aar 1 WA
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. [« fergrem ferg) ,

g1 o w7 fie wrsar word oF T
W ¥y dfweds w1 wfew
fe 3% weafedt &) fiedt axg ¥ wvd
g R & wwr § | gfee W) Foid &
gwar § | fed) & g oS wwar §,
R e g AR I R S gw §
a7 faT wx: o wrAerd ox & wwar &
A7 95 gam 91, W ww A §, fe W
W ® wfiaw 7 and dfer g
Ao & qudft wAwTdr a3 3t fedt
& g 93 QY wardy By w9 wq A
& ¥% oY xw &7 FArar 7 v e g
RRAEN IR @ ¥R N
s § fo B wrdad dfede
A HTTEAT AT T FE QMR A L
TETET $A & WA 7§ & fw Ay
WKt g «F AT ¥ o FAr
R REsT L WU E
fwars e aft T Y W@ 9w
ot wrlt qeeft ¥ awg & ar fed
W mag § waEd W o W EmE
fr T T, & oY N e A ara
w¥ W , AT TG ALY W AT
sharafiQasrd | wo Q@
GHTH GUI FCT AT S0 AT H757 Ay
9 § AV WRT EHEST HT & HEHAT T
ST SR AT 6T | §IT W9 76T
e ¥ ¢y AT & AfUFT R A3 & oY
ame aga ¥ wred) i fe A o we
durdz ¥ 7g g ¢ wwd § fe v
wrg 9% sy o vk § @ wwd A
o oty fa Qo & 1 o
off ot 1T @ goaw S w< fear g
o vy @ W § g fired o
dfwede aw qredt w wary ¥ o ¥ qww
RS A S o e T & awr g
¥ aTg & qAW w7 A A &

- gt woeTe @ WK T & wpow
g fe we wrek gowrc wght § e
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77 fedus fedfy aqg & saT@ guTe
¥ ogew @Y @t 9w owwk dw
TEAT yIATAT 9 fagy @ v &
wgraw frw g% (v wgmar oft
fag gefr § aa fe ar & N wfe-
w1 a7 wre Y § Wy sfafafe of
g 37 " o e @ W
fwgal wr ¥ el ¥ @
a7 ft et o ar fedr & wawd
fraq 9T gy wigsre & I9qy
FIX AT &3ty g wege R @h
o ara—gre § qfegds A awwrd
At it a1 F awwar § fF ag wid wm
& gear &1 oy Zar fv A
A ifsfma & a ¥ g A
TR A-faarx gar | A & R
& g wratr fr @l A ifs fraw
Jgggd @i & wah =k
waa AR ¥ aph wifs aft &
HAEX 9T A} R &Y Ardd ag ey
1  Wefrmm & afi wdh | @
o g 7fi , qqx o A A gy
wX A= ¥ fad aaq X adm
aw st fr faae & v Wy Q@

RRzw W o T QA

wafed aw s aft § fo o
wrq fedt At acg ¥ ¢w gk W Qwar
g § Ot ) g fwgr v § oWy
THAT AT wE 0 § 1 Wy o T fawix
ﬂmwﬂmmmm

4w ¥ o a1 o
fﬁﬁ: mnﬁimmi’
o § fe woerd wrely aud v §
wife Sud faars s w3 ¥ e
¥ frrrer fed ok Y wnAwT @ 0 W@
aras ¥ At ot @ waw ¥ wiv @
wEer §

Shri C. R, Pattabhi Raman (xm-
conjained

bakonam): The suggsstions



in Shri P. R. Patels amendment
make us think seriously with regard
to the object of the amendment.
There iz no difference of opinion at
all in the view that dowry is an evil,
that any payment in consideration of
marriage should be checked, but in
our anxiety to do away with the evil,
we are likely to throw away the baby
with the bath water. It must be re-
membered that this legislation will
affect mainly Hindus, not the other
religionists.

Shri Sinhasan Singh: Why?

Shri C. R. Pattabhi Raman: We
have exempted for example in clause
2 dower or mahr.

Shri Sinhasan Singh: Dower is a
different thing from dowry.

Shri C. R. Pattabhi Raman: We
have said:

“but does not include dower or
mahr in the case of persons to
whom the Muslim Personal Law
(Shariat) applies.”

Shri Sinhasan Singh: That is quite
different.

Shri C, R. Pattabhi Raman: 1 agree
with you that dower or mahr is diff-
erent from dowry. I am wvery cauti-
ous in what I am saying. An obser-
vation has been made that the offence
must be made cognizable, and second-
ly I do not know whether the Mem-
bers are aware of the nature of the
present amendment. Let me read it:

“Any person convicted under any
section of the Act, shall be liable to
be dismissed if he or she is a ser-
vant of a Government or a  local
authority and if a person is not
such a servant, he or she shall be
deemed to have been disqualified to
be-a member of a local authority,
State Legisiature or Parliament or
any statutory or non-statutory
body for life time.”

For life time; We are in grest hurry.
We. do not even read the words in
the amendment. For lite time—do
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you want that to happen? There can
be a conspiracy case, you may not be
directly a party to the crime your-
self, but you may be involved in it,
you may be an accused. Are you
going to convert most marriages,
Hindu marriages in particular, into
funeral occasions? People will be
very much afraid. Supposing a girl
is betrothed and she does not want to
marry the betrothed but wants
to marry gomebody else. The ather
person may out of spite file a com-
plaint, and any one here may
become an accused, and will have to
defend himself; and you will have
to come out of that morass and out
of that mess. Do you want this to
happen? Do you want a happy occa-
sion to be marred in this manner?
You have taken sufficient steps al-
ready to prevent dowry. ...

Shri Bimal Ghose (Barrackpore):
What happens with the penalty clauses
in other legislations like the company
law?

13 hrs.

Shri C. R. Pattabhi Raman: That is
a case where personal profit is in-
volved, where =a person does not
care for the society, where a person is
punished for the social evils that are
involved. That is why he is being
punished. That punishmeat is one
thing; but it is quite a different thing
to terrorise a family or members of
a family on a festive occasion.

My hon. friend says that any com-
plaint may be filed, and he wants to
make it a cognizable offence also;
further, he wants to disquality the
people concerned for lifetime. Pause
over it.

I am very glad that we had some
time to think about the explanstion
I am not saying thig simply because it
is a Government amendment it has
been passed. What happened yester-
day? And what has happened today?
38 people today turned it down
because they wanted a certain expla-
nation to go, as against 179 in favour.
I am willing to grant that out of these
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179, a few may have gone over to the
other side if it was not a Government
amendment. But are we going to rush
through this sort of social legislation?
There are many more important things
waiting on the tapis of the House. I
am very glad that the measure has
come. I am glad also that the expla-
nation has come in. But to try to
make it a cognizable offence and dis-
qualify the people concerned for life-
time is really going too far.

Shri C. D. Pande: Why not hang
the father and the mother?

Shri C. R. Pattabhi Raman: As I
pointed out in the beginning, and I
repeat now, we are trying to throw
the baby away with the bathwater if
we are going to accept this amend-
ment.

Shri Kalika Singh: I want to oppose
the amendment which seeks to pro-
vide for dismissal of government
servants and to disqualify others from
standing for electiong etc.

The purpose of the amendment
may be good, but my contention is
that this is not the proper place where
this sort of provision could be made.
For, we have got our own election
laws. There are the Municipal Acts,
there are the District Board Acts,
and then we have the Representation
of the People Act and so many other
Acts. In all these Acts, there are speci-
fic provisions where the grounds for
disqualifications have been laid down.
There are specific sections which lay
down that in the case of offences in-
volving moral turpitude, the persons
concerned are debarred for five years
or for some such time, but not for
lifetime. If those sections are sought
to be amended, then this amend-
ment may be moved on that occasion,
and this amendment may be consi-
dered then. But if such an amend-
ment is going to be made in the
Dowry Prohibition Bill, then why
not provide for a similar thing in

- the Indian Penal Code as an explana-

tion to all the sections? The Indian
Penal Code is now a very big code,
and there are so many offences enu-
merated therein; and an explanation
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like this may be added to all thosc
sections to the effect that any person
convicted under those sections for
those offences shall be liable to be
dismissed if he is a government ser-
vant, or be debarred from standing
for elections, if he is not a govern-
ment servant. If that is done, then
all these sections would become elec-
tion laws.

Therefore, I submit that this is not
the proper place for suggesting this
kind of amendment. Moreover, the
purpose of the amendment is not also
very laudable. If a government
servant is convicted, that itself is a
sufficient punishment for him. For,
we are only providing for fine or
imprisonment here. In the election
laws also, where we have enumerated
the disqualifications and offences in-
volving moral turpitude, only minor
offences have been taken into consi-
deration.

Therefore, I say that this amend-
ment is not suitable, and it should
be opposed.

Shri Braj Raj Singh: May I just
ask one question of the hon. Member
who spoke just now?

Shri Kalika Singh: I am not going
to reply to it.

Shri Braj Raj Singh: I am entitled
to ask the question with the per-
mission of the Chair.

Mr. Chairman: The hon. Member is
not disposed to reply to it. There-
fore, what is the use of asking a
question?

Shri Khadilkar (Ahmednagar): I
rise to support the amendment moved
by my hon. friend Shri P, R. Patel. I
thought that it would give retros-
pective effect, so that those of us who
have accepted dowry will also be
automatically disqualified.

I am rather surprised that the Law
~ Minister is trying to push ahead with
L a social legislation of this character
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in our society, which is mainly a
rural society.

13.05 hrs.

[Surr C. R. PATTABHI RAMAN in the
Chair.]

A legislation of this nature is likely
to give a greater handle to the local
feuds, communal feuds, caste feuds and
other fueds and increase the work of
litigation and provide more work for
the lawyers. That is what the effect
of this legislation will be on the rural
society, as I see it. Therefore, I feel
that Government ought to have been
cautious. That is one aspect, namely
that they are not cautious about
legislating for those who are living in
the villages and who form our rural
society and caste society.

There is another aspect of this
matter, and that is that in our public
life, today, we find that those who
legislate are immune from any moral
standards. The purpose of Shri P. R.
Patel’s amendment is that that those
who legislate this Bill at least should
not take any dowry in the case of
the marriage of their sons or give
any dowry in the case of the marriage
of their daughters. Some hon.
friends came forward and said that
this was bad. Can everyone who is
here at least give a clear moral
assurance? I am not certain about it.
Can any of my hon. friends here give
an assurance that while contracting
the marriages of their sons and
daughters, they will not take any
dowry? I am not sure about it. Of
course, by some method, by some
some subterfuge, they may avoid the
law and take dowry. I do not think
that this type of morality should be
allowed where the leadership or where
the representatives of the people are
immune from the effect of this legis-
lation. They are supposed to legis-
late for others, who are living their
own way of life and who need to be
educated. I do not think that in the
social sphere, such a hasty legislation
should be brought forward.
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The main purpose of the legisla-
tion must be to educate, and then
you can enforce the law. We have
seen in our parts, and I may give an
experience of my own, as to how the
legislation against bigamy  works.
From the villages the woman goes to
a doctor and gets a certificate that
she is not capable of bearing any
children for the husband, and at that
stage, a second marriage is contracted,
which is quite legal. Now, is this
law? I want to ask you in all
seriousness.

Therefore, I would appeal to the
House and to the Minister of Law
that instead of rushing through this
kind of legislation as was desired by
my hon, friends who staged a walk-
out, the attempt should be to educate
the people first. For, if we enforce
a legislation of this character which
the rural society or the caste society
is not in a position to accept and act
up to, and allow police interference, it
will only give a handle to the rival-
ries in the villages, and interfere
with the marriages. Let me give one
instance; in fact, I was discussing it
just a little while ago with a friend
of mine. Suppose a marriage Iis
contracted between A’s daughter and
B’s son, and by some chance, that
marriage does not take place, and
that contract is ceased; in such a case,
the disappointed party will definitely
lodge a complaint and thus give a
handle for litigation.

Shri Narayanankutty Menon: All
marriages have not got disappointed
parties.

Shri Khadilkar: My hon. friend is
looking at society from a  different
angle. Let him look at it from the
rural angle, from the village angle;
then, he will understand all these
implications.

Therefore, I would say even mnow
that let not Government stand on
prestige; let them not rush with this
type of legislation. Instead of
strengthening the authority of law,
let them strengthen the other parts;
let them strengthen the social re-
forms, by education. I do feel that
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that will have some kind of a perma.
nent effect. It is because Government
have failed in their attempt to carry
out the social reform by education,
that they want to abasolve themselves
of that responsibility by rushing
through this legislation. Therefore, I
agree with my hon., friend
who has moved this amendment. It
you want this Bill, then make it com.
pulsory and give it retrospective effect,
if you like, and then pass it.

Shri Nathwani: I rise to commend
my amendment No. 46. As the Bill
stands, the court can take cognizance
only on a complaint made....

Mr, Chairmsn: 1 believe amend-
ment No. 46 has been accepted......

Shri Nathwani: I wizth it were so. It
the hon. Minister is pleased to
accept it, then I shall be happy.

Mr. Chatrman: I find that amend-
ment No. 48 is not in the paper before
me. Anyhow, I shall find out. I am
sorry. I have now got the list. He

may proceed.

Bhrl Nathwani: The Bill provides
that the court can take cognizance of
the offence only on a complaint made
within one year. My amendment
seeks to enlarge the powers of the
court to take cognizance of the offen-
ce. There are normally three ways in
which the court can take cognizance.
They are provided in section 190 of
the Cr. P. C. I must make it clear
that my amendment does not make
the offence a cognizable offence.

Shri A, K. Sen: More or less, it
does.

Skri Nathwani: Why more or less?
There is a difference. If we were to
accept the logic or reasoning of the
hon. Minister, then there will be no
difference between a  cognizable
offence and a non-cogaizable offence.

My smendment geeks to make the
implementation of the provisions of
the Act more effective. While spea.
king on the motion for taking the
Bifl into consideration, I explained
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how in the existing circumstahes in
our society a man may not come for-
ward and file a complaint and give
evidence on oath. He may go to a
certain extent. He may be willing to
supply information to the Magistrate
and the Magistrate may ask the police
to investigate the offence and then he
can take cognizance af the offence.

Shri Mulchand Dube (Farrukha-
bad): May 1 ask whether the infor-
mation given to the Magistrate will
not amount to a complaint? ‘Com-
plaint’ is defined in the Criminal Pro-
cedure Code.

Shri Nathwani: No. I my hon. and
learned friend is interested in know.
ing the position, he should caretully
scan section 180 of the Code. If sub.
clause (b) had not been provided
here, the ordinary law would have
prevailed and section 190 would have
come into operation. Under that, the
Magistrate or the court can take
cognizance in three ways. But we
are confining the jurisdiction of the
court to only one way, namgly, com-
plaint. I am trying to explain that in
the present circumstances, there may
be a friend, rehation, acquaintance or
neighbour public-spirited enough to
furnish the information to the Magis-
trate, but he may not like to go, in
the first instance, and give evidence
in court. As the Bill stands, he
must go and file a complaint before
action by the Magistrate. He may
not like to go to that extent. That is
the position today. But if you accept
my amendment, then certainly more
avenues would be available to the
court to take cognizance of the
offence.

Dr. M. 8. Aney (Nagpur): Should
the court proceed on its own on the
information supplied?

Shri Nathwani: When information
is sent to the court, the court imme-
distely takes cognizance--that is,
under item (c) of sub.section (1) of
section 190 of the Criminal Procedure
Code-——or the court may send for more
information from the police. It may
ask the polics to inwvestigste and on
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recelving a report from the police, it
-ean- take cognizance.

Therefore, 1 am saying that instead
of restricting the powers of the court,
as is done in the Bill, in the stage
of society as it exists today, it is
advisable to widen the powers of the
court to take cognizance. There is
only one little change in my amend-
ment and that is based on what Shri
Subiman Ghose has said in his Minute
of Dissent. Whereas under the ordi-
nary law, the Magistrate can ask any
police officer to investigate, my amend-
ment seeks impliedly to restrict the
power of investigation to an officer
not below the rank of Deputy Superin-
tendent of Police, so that there may
not be any harassment and the offi-
¢cer may act with tact and dignity
and not, as my learned friend said,
mar the mirth or the joy of the
occasion, if the police were to investi.
gate at that stage.

This is all I have to submit. If we
view the problem from the point ot
view of more effective implementation
of the law, there should be no diffi.
culty in accepting my amendment.

Shrimati Renuka Ray (Malda): 1
rise to support Shri Nathwani's
amendment. I am strongly of the
opinion—I1 have said so in my Minute
of Dissent—that a Bill like this can
hardly be effective unless social con-
science itself changes. But it is a
good gesture. If it is a good gesture,
we should at least make it as prac-
tical as possible. If it had been
made a cognizable offence, I think
that would have been the best thing.
But there are many people who fee:
that if it is made cognizable directly
in that fashion, it might be taken

advantage of. I agree timt there are

difficulties, and in my Minute of
Dissent I had suggested that no
police officer below the ryank of
Deputy Superintendent of Police shall
have power to investigate. Now I
think Shri Nathwani's amendment is
peshaps the best way out, and I would
request the Law Minister, who has
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accepted, changed and altered amend-
ments at the last mlnute. to accept
this amendment.

Some hon. Members have said that
we do not think about rural India. I
would ask them to think of the
women in rural India some of whom
have even had to commit suicide to
save their families. There are women
in rural India belonging to that sec-
tion of Hindu society which has im-
posed dowry in this fashion. There
may be other people also, but there
are people who have this type of
dowry in rural India as well. It is
because of that that the Law Minister
and the Government have brought
forward this Bill and it is becauss of
that that people have supported it on
principle.

I myselt feel that it the Bill is at
all there, we should at least make it
something that can be implemented.
We have seen the functioning of the
Child "Marriage Restraint Act. It was
not made cognizable. It is of course
true that as social consciousness has
changed, gradually the age of mmarri-
age is coming up. But the Child
Marriage Restraint Act wasnot effec-
tive and even today there is & good
deal of violation of the Act going on
throughout, both in rural as well as
in urban India. If the Dowry Bill is
to go through, and if you accept Shri
Nathwani’s amendment, it -will have
at least some chance of some kind of
suecess in the implementatien of our
objectives. It will at least mean that
where people are harassed they will
be able to go to the Magistrate to
explain the position and see that
some action is taken. But if it is not
conceded, however noble the Bill may
seem, it wil] remain nothing more
than a gesture. It is no use deluding
ourzelves that we are doing some-
:hingifwemnotnblemuytodo
t,

We were very keen and very en-
thusiastic about the Child Marriage
Restraint Act, when that Act was
passed. when we were young. We ex-
pected that the age of maxtlage would
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go up very soon and that the Act
would be implemented, although it
was pointed out even then by those
who knew better that the chances of
its success, as it had gone through,
were not very bright. Today surely
we are wiser after the event and
being wiser, I would strongly urge
that we accept at least one or two of
these amendments which will make
it a little effective rather than let it
remain as a gesture which cannot be
implemented.

I would appeal to the Law Minister
even at this late moment to consider
this amendment and accept it.

dfeq sFT T wAria: ST
JYRAT AW, 39 fad & T% v 9%
qH UF FHEHS T Aifeq fear ar. . . .

Mr. Chairman: I just now enquired
and I find that we have exceeded the
time limit for this Bill. But then
since the amendments are being taken
one after the other I am trying to
rush through them. We have got the
other Bill coming up.

The Deputy Minister of Law (Shri
Hajarnavis): Is there any time limit
for speeches in moving amendments?

Shri A, K. Sen: I thought the rul-
ing was given yesterday that only
those who have moved amendments
will speak. You are calling others
also who are supporting the amend-
ments, not movers alone.

Mr. Chairman: I thought Shrimati
Renuka Ray was the only exception.

Shri Braj Raj Singh: I wanted to
speak.

An Hon. Member: I wanted to

speak.

Shri Tyagi (Dehra Dun): There are
many more important problems
before the nation than dowry. I

would, therefore, suggest that we
finish it early.
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Shri Kalika Singh: I think dowry
is more important.

dfeq sgr o wea: @ SAE
AT ifgm, 99 UF ©Q T &
aHgHe #71 Afew fear a1 | § 39
AT O I9F gL H FroaT Argan g |
g @A F areq fF 3@ faer A FY
uraere frar stra, $% ahfrea B
T HR F1T AHT FIE FT 99 F,
ag fagraad s&dr gatw g | FAiA
AR wAge fedt ar fufqeet amga
T S T F AW I BT F
FFOAC F @ H AR FFAE D
H SraATr v F1E w1 B wEa g =
ag AT THM J0R 99 fawram &1 gfad
F org AT T AR 9T & TEHHQG A
F | 3 AT TR RS FIA A
TELT AEI &, T FFEIM HLATAT AT
AR § IFHr qrEg FIQ@T § | TS
Tq ST WO AFATT AT g TH ©
¥ g ag & f5 #1€ W1 wew FEAc
FL FFAT g WX Fg  FEAL
ST AR ATaF areq A7 qAFAET A q89
FI g AT Qo (HT) # wfeds F1 HL
AT FIE TEW  FE X IA
Ig 98T HFH A ST dgaL § |
St wrew ferwa Y waar fF SR F
¥ Frede F3 A AT 9T LaHe T q
ITFY AT IR afwEs & &
¥ o qr SEE FIX THRE FAT TR
FT 2 a1 93 wiwes & areq W @aEr
& ot 99 Tew ¥ arsr AT @A @
o qra & 7w (8¢ ¥ wiwede 1 =Arfes
fiF ggar 49 3 frdr o afedz &
qF | JT TR 8 B ¥ ¥ Ig g2
I FTHATET TET FL AFAT | 2F ared
& wea A wSA FEA F Tg A1 AISET
Ao & fF FFde &7 g TF HIEHT
F1 g% § a5 PRl 3 Sud 4T §
ST g&r Q&0 (HY) F A@T G | qTZH
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T 9 wiedz § ag faegw quatas
¥ 1 A 7g gy & B wgt aw et
e F wrde w7 & omarte §oay
TRt ey Koy WX ¥ g OF T
w el gy ¥ T@m ) e
A3 g ager w7 AT § 4 v Pafraa
seteare A § dT gwr Qe qee
W ey Fivg ¥ Amgy g7 ¥ raam
N i w¥ g § W Tt o s WY AR
W gz aivg AN & fod wqa A
sfaes amar g & ... ..

Mr. Chairman: He is really oppos-
ing the amendment now.

Pandit Thakur Das Bhargava: I am
supporting mine,

Mr. Chairman: He is also opposing
the amendment moved by Shri Nath-
wani. 1 would request you to be as
brief as possible.

dfer srec ww wmiw : Fag
W F @A fE §9 fraw tis &
geT U Sfgaew o v@r & %
wiftss qref e ergRT AT & A
#, % Ied w AR 9X ¥ed ¥
¥es a% g1 wa oft gg fear gar §
fr faw qites ET Y A2 4wt qFar
¢ afw ag 7 &) fr oA §lmde A
AT EFIE AR A @l ow 9
£ dfiw & waw § & W AT
qe*d a7 art 71 ofw
qi¥q, A3 wAEAZ 7 9w feR &
wid wiTtHz & WL e A anaw
WIHATEIAT “EARSE qr§ Y @A
®t ara 47 waft § ok ag qetag fe
A gt ¢ & @ aTwEWE
wI QiR i aga wW A § wEr
qu F 00T QI gaFr dqT g ¥ A ug
axdrar ¥ § f 3l Nger wrdATEIIE
B fr Wmgw af A
& i Faert By ot A arrefy e
apym oy et &
200(Al) LSD—8.
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" gx &F wrafrdt By N fF o wad

FRg+FIF A0 § xF A
o 3H0 a<E gw G @ s
aigRgm AN f& aa7qe § TepARTE
& sy ® F gdt qifter o &
fagrs 9% fasraa #33 #7 9fw< &3
FroN g d e oy e § 5
yyy @ Al § foEd w= s
FoNCH A HA AUAEANY WY
aeere awt faon qwdY § s A
FaFT FEA YA | AR g g
ox 3 aee gar @ d fow 7 W §
a8 ST H§T 717 formd WY wI forely
aeq ®1 g A afgy ) WA
F sraka a1 fafreey aga ) faang
# wt w8 f& ag  wATAC AT
wTd 9 g qrQr faadr waed
ITAI G HH QF TETIATE | THH
weT Ta AT 1 g7 wigee § fs o@
QIAEFTT FTAR W F AT T
srF ey w1 wfgere fr § A dar
FT XA gaq § 5 qg a@
THfRT I AT ) AT S aRE
g 799 ¥ g4 qwC § | I AR
FEADE AT A ATATE 1T F
aufta § a axdm g faaa fs Ty
¥ gragARIT A s ued & fr ag
I famr gified @ oeeide @Y
qEaT § !

Mr., Chairman: I will now put the
amendments to vote.

Shri A. XK. Ben: Sir, I have not indi-
cated my views yet on behalf of Gov-
ernment. It is my duty to indicate at
Jeast my views on the amendment, I
ghall take only a couple of minutes
to say why Government find it diffi-
cult to accept the proposed amend-
ments,
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With regard to Shri Patel’s amend-
ment, it reminds me of the attitude of
the law-makers in the medieval ages
and also of the 17th and 18th centu-
ries when they thought that crime
can best be met by making the law
rigorous so that if the punishment is
very extreme it is the best deterrent
against crime, But that theory of
punishment is so outmoded that it is
too late for us to accept it.

‘Shri Tyagi: He wants to bring mar-
riage into the public sector.

Shri A. K. Sen: We might as well
say that a dowry-taker would be
sentenced to death. It is only one
degree more than the proposal.

Shri P. R. Patel: I do not say that.
My amendment is only with regard to
the law-makers, the Members of this
House and the government servants
who also have some hand in law-
making along with us. They can im-
plement the law we pass.

Shri Tyagi: Law-makers are Mem-
bers of Parliament.

Shri A. K. Sen: I do not think that
the rigour of the punishment is going
to achieve what we desire. It is for
the House to judge whether the
rigour of it is justified by the magni-
tude of the evil we are going to
eradicate or whether there are no
other alternatives by which we can
tackle the evil. As I said, the
remedy is a wide social conscience
and no amount of punishment can
eradicate an evil unless social cons-
cience revolts against it every time
and on every occasion. It is no use
repeating that. None of us claim,
neither those of us who support this
Bill nor those who are sceptical
about the results of this Bill, none of
us c&n claim that the law alone will
eradicate the evil.

. 1 made it perfectly clear over and
over again that no social evil of this
nsture can be eradicated by law

alone or by punishment alone. _Let.
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us be clear about it, because there
are so many difficulties thai confront
us inherent in the system, in the very
society in which we live which make
it possible for dowries to be given and
taken. It is that gystem which has
to be tackled rather than individual
delinquents. The problem is & sys-
tem and not individuals who ave
either participants or victims of tiat
system. That is the whole problem.

To my mind the most effective pur-
pose of this Bill is the declaration of
the conscience of the people as ex-
pressed through this House. That is
the greatest purpose which you cen
serve. I do not claim—none of us
can claim—that just by-passing this
law we are going to completely era-
dicate dowry. We are not; I am per-
fectly sure we are not.

An Hon: Member: Unless you try
to implement it.

Shrimati Jayaben Shah (Girnar):
Then why make such a vague law
that people will laugh at us?

Shri A. K. Sen: I do not think it is
vague law; it is law which it is difli-
cult to implement. I felt it my duty
to point out what the difficulties are.
I invite the hon. Member to devise
a better law which I shall certainly
accept if she can assure us that it can
be implemented by the very letters
which are in the law itself.

Shri Tangamani (Madurai) The
Joint Committee  recommendations
are there.

Shri A. K. Sen: Shri Tangamani
probably feels that the Joint Comi-
mittee recommendations are going to
eradicate dowry. I have my grave
doubts. Neither the Joint Comniittee
nor anybody else can do this. There-
fore, I shall welcome any law whigh
assures the House that by its very
letters it will eradicate this evil - ¥
shal]l be very happy to see such a lsw

R T VR SRV
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drafted. I do not think that by in-
creasing the punishment we tackle the
problem. Nor would making it easier
to approach the court of law and set
the courts in motion help the matter.
We must not forget in this country
there are people who file false com-
plaintg in courts just for harassment.
It Is an evil which is possibly as
widespread as the evil of dowry.

Shri Braj Raj Singh: But they did
not subsist,

Shri A. K. Sen: I hope they did not.
It is the aim of law to see that they
did not, to see that those who lodge
false complaints are punished.

Shri Jadhav: What is the percen-
tage of such false complaints?

Shri A. K. Sen: Nobody has taken
statistics. The hon, Member will per-
haps help us. But unfortunately it is
a fact that just out of grudge people
go and try to harass their enemies.
As Shri Khadilkar has said there are
cast feuds, personal feuds, village
feuds and all sorts of Ieuds. Let us
not be blind to facts. Therefore, if
& person feels that a man is really
guilty of the offence and is bold en-
ough to assert the social conscience
and also his individual conscience, I
do not see any reason why he should
not go to a magistrate and say what
has happened. He will be examined
by the magistrate.

Shri Nathwani: In open court?

Shri A. K. Sen: Why not? He will
do it when he comes to the court; it
will be an open court,

- 8hri Nathwani: Do you think that
our social conscience has reached that
stage where any member will go to
the court?

Shri A. K. Sen: We should encour-
age that. Anonymous complaints or
secret complaints by persons who are
not bold enough to come to an open
court are not to be encouraged ...
(Interruptions.)
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Shrimatl Jayaben Shah: Can any-
body say that one would go to the
open court and say these things? ...
(Interruptions )

Mr. Chairman: Order, order. The
hon. Law Minister wants to impress
that if a man is accused, he has to
come out of that accusation. ~ He
wants you to see the other side also.

Shri A. K. Sen: If people are not
8o in this country, well, T am very
sorry to hear that. In no country are
people afraid to go to an open court,
far less in a democratic country.

Shri Braj Raj Singh: Unfortunately
in our country it is a fact.

Shri A. K. Sen: If that is so, we
shall not, as law-makers, encourage
that tendency which encourages a
man not to go to an open court but
to lay the complaints gecretly. That
is a situation which we, as law-
makers, are not going to cover. We
shall certainly need an attitude which
takes a man voluntarily to a court
to lay a complaint when he thinks
that a crime is committed against the
society.

What black-

Shri Tyagi: about

mailers?

Shri A. K. Sen: There is law for
that. Blackmailing is an offence.
Therefore, I am afraid we cannot ac-
cept any amendments.

Mr. Chairman: Are the hon. Mem-
bers pressing their amendments?

Shri Bhakt Darshan: I am not
pressing my amendment No. 37,

Mr. Chairman: Has the hon. Mem-
ber leave of the House to withdraw
his amendment No , 37?

The amendment No, 37 was, iw
leave, withdrawn.

Mr. Chairman: I shall put the other
amendments—Nos. 6, 53, 46 and T1 to
the vote of the House,



4241 Dowry

Shri Tyagl: They cannot be put
together. How can they all be toge-
ther as one iz contradictory te the
other?

Mr. Chairman: I ghall put the re-
maining amendments to the vots of
the House.

The amendments Nos. 6, 53, 46 and
71 were put and negatived.

Mr. Chairman: The question is:

“That Clause 7 stand part of
the Bill",

The motion was adopted.
Clause 7 was added to the Bill

Clause 8. —(Offences to be non-
cognizable, Dbailable and non-com-
poundable)

Mr., Chairman: Now we shall take
up clause 8. There are six amend-
ments: Nos. 10, 38, 55, 77, 81 and 54.

Shri Jadhav: I am moving my
amendment No. 54.

Mr. Chairman: There are other
amendments: Nos. 10, etc.

S8hri A K. Sen: Let those who want
to move, move their amendments.

st wrwa : [ beg to move::
Page 3, line 7,—

for “non-cognizable, bailable”
substitute cognisable, non-bailable”.
(54).

AU wATHZ g § f% ag wrhw
srfadfad W AwmEwaE g
wifge #aifs & wwwar g fe W
£k wrelt wwx fedr w0ogA
¥@T§ A ITF A AR FATATE
qg agewa % fad § e ot sraddt
A whT § ag 9w gAY § AY qT™
% fay g @aeire § 1 ag 4 xEfag
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13.38 hrs, "
[MRr. DxruTY-SPEAXER in the Chair)

& oY ag v AgAt § 5 ag o A
YT HF TAH AT & A A W EA®
@ 9 qT SHIATL A "t E W ua
Zga & Aw o wrfger wifger wwey
& FT RE | Falwg & wgar S
g fr g g T & fawns § WK
Tga waeF § | TEiae gaa smfa-
Ffaw F7x fegr s Wfgw | o9 o
smfAafas g R w9 wredt w
HTAT F AHA WEATERT AR e I
W1 Al faadt oft ga &T =1 398
wa< g4 arar & 1 gafag & oy wgw
wigar g ¥ g mrew a9 srifaafad
AT Tfgy o A-G9aw ot @
wifgg |

oft worerw Fay : STy WERE,
g5 fam 9T AR 7 foaaat war gfe.
Yo azAT § ST fadt FEt AT 9
af axer € fedwe w9 § R
&t fif GO g Al W WA %
fag a1 Y, 9T J9% X o gy faw
FEA 7 wraraY oF fam § A gud for
Tt wo  gfewior  wxwet Wl
Wy



4243  Dowry
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wgf IF FOA = g &,
HTT T W15 F1 wrafasifas gafag
Y qArT 9gat fe qfaw gawr sy
@& gelTAZ A ad wT gRdt ) 48
gt &t aneft § i gfe qfom ity o
3, wefig o gad sEfsfas @
feat Tt AY g ST Y ATATES IOR
¥ &1 v AR gaw FEiaAfaw oY
AT AT E | W g e g aY
JE G T GARAAT ®Y Ao
wft 1 g ®gA0 s @ & @R
g H ak AX & ghaT Wz § W
g CHHT H~E avg AT TE HT
&, ag T i Aana @ e
wfgr

w g AT ¢ 5 A v {ywe urfe
qaHaT & A WA HIG WX Fyf
& A w4, gWiAY TER w-
fa@faw af ar wifgy, g9+ fog
At oF adwr frve gar § W T
oQFT & frx st gfaaw 9w § fadwe
&2A § A ga & A qavar 911 W<
T g9Ad & fF g gfow aea amaT
N qRGIT F THT § a7 FH Y
fedy gufE¥z qfem & grasaar o
aFar§ a1 99 § 3 33 (o wwEx
N agFH G gdarg | AFT AT
& TFIT H AT AT F faers
T qTH & AT AG T9mr
FTCAT AF TE £ MY Wt sy A
o & fog v At grm 1 wfae sy
Bar At frar T Y Y FIT A9
TR AT W& §EHT AT 4 g ?
T T W FAT{ ag o w@d
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F WA A IR PR R Forey A
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& Y 1 A gw S 0w A
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$G I T(EAT 91 § A W A-
faafa s T s wrfg@ 1w
e FrifAafad a& awEr  omew
A TR 9 FEAT WK W A KA
uF & ara gri o
Shri Subiman Ghose (Burdwan):
I beg to move:

Page 3,—
for clause 8, substitute—

“8. Every offence under this Act
shall be cognizable, bailable and
compoundable with the permission
of the court.” (81).

I want the offence to be made cog-
nizable.



Myr. Deputy-Speaker: Amendment
No. 81 was not moved when the
Chairman asked those hon. Members
who wanted to move their amend-
ments to do so.

An Hon, Member: He was not pre-
sent then.

Shri Subiman Ghose: I am moving
it now. Shri Jadhav has already
moved his amendment that it should
be made cognizable, I am only adopt-
ing it. In this respect, Sir, I fail to
appreciate the attempt of the Gov-
ernment. They do not want to make
it cognizable but they want to make
it non-compoundable. They are in-
sisting on the pound of flesh though
it is not made cognizable.

Mr. Deputy-Speaker: But they are
afraid if it is compoundable other
parts of the dowry must be passing.

Shri Sobiman Ghose: There is one
thing that arises and on which I
would like to have clarification. If an
offence is committed, who is the per-
son who will go to a court, and even
if somebody goes to the court who
will procure witnesses and who will
defray the expenses? The Law
Minister said that persons who have
got courage of conviction will go to a
Jaw court, I, for myself, if I see that
my neighbour is going to take
Rs. 10,000 for marrying his son and if
it is expected of me that I
shal go to court with the selfiess
motive of reforming the society,
certainly I am bound to say that I
will be compelled not to oblige him.
1t it is expected of me and the people
that they will have courage of con-
viction to put down the offence why
will not the people expect the Law
Ministers to set the example? If the
Ministers take the initiative, and if
when we take stock of the situation
on 8th December, 1960 we find that
at least 50 or more than 50 cases have
come up to the court for putting down
the offence, that will instil courage
in the minds of the people and they
will come forward with the selfless
motive of putting down the offence.

Shri Tyagl: As if marriage is in
the public gector. '

DECEMEER 9, 1950

8hri Subiman Ghows: If it is not
in the public sector how are you
expecting it from the public?

Shrimat! IOa Palchoudbmrt (Naba-
dwip): It is the change of mind, chang-
ing of public conscience.

Sbri Subiman Ghose: The hon. lady
Member says: “change of mind”. But
law js something different.

Shri Hajarnavis: 1 would like to
ask the hon. Member one question. He
is a very able lawyer. I want to ask
him, if there is not a single person
prepared to give evidence, how will
it help even if the offence is made
cognizable?

Shri Subiman Ghose: If it .is made
cognizable, the police will take evi-
dence under section 181.

Dr. M. 8. Aney: People will be
unwilling to go as witnesses.

Mr. Deputy-Speaker: Perhaps the
argument is that some punishment at
least would have been given by -the
police,

Shri C. R. Pattabhi Raman: They
are willing to wound but afraid to
strike, The very persons unwilling to
g0 to court with an open complaint
will be resorting to this.

Shri Subiman Ghose: The police can
lodge the first information. 1If it is
cognizable the police can suo motu
lodge a complaint without waiting for
information from the public.

Shri Hajarnavis: I quite agree, but
they will have to give evidence. How
will they get evidence before the
court?

Shri Subiman Ghose: They will
examine persons under section 161 of
the Criminal Procedure Code and
record evidence.

Mr. Deputy-Speaker: But they will
have to examine persons who are pre-
pared $o give evidence. ’
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Shri Tyagl: Will the courts be
.enabled to take the statements of
wife and husband on oath under this?
Will that be permissible if jt becomes
cognizable? Is it permissible for the
court according to law—Sir, you know
better—to ask the husband and wife
to appear before the court and make
a statement?

Mr. Deputy-Speaker: Legal ques-
tions are not to be put to the Chair.

Shri Subiman Ghose: If the State is
afraid that it will not get witnesses,
how can you expect that the public
will get witnesses and bear the ex-
penses from their own pockets? The
hon. lady Member was saying that
there will be a social change. I know
that social change is the least inoffen-
sive thing we can speak of, but that
will be a long-drawn affair. If we
wait for arousing the social conscious-
ness we shall have to wait for a long
time before we can do it, before we
can reform the society. Therefore,
Sir, I submit that if the Law Minister
wants that the law should be effective
the offence should be made cognizable.

oft e oiw . A, I
wEw A A ww var §, foger B
ot gfawA oe o ¥ gwas fear @,
F SUHT 7§ ¥ FE weAl §F faiy w0
wgaT § | JY OF {naA ]I s
T A7 | F oA qF ALY AN T g
F @ Ig |ATT-GAIT FT A5 &, A
foT gaA AAFAMSTAN 4T KT
AT TR 1 AT GFY § 9T WEgT q
o fre s fede # fase wee
fex & 1 ww @faa fes fodt 3 &9
forar § oie fredY & 3aaY w97 fr Say
79y &9 fear § #i &g I9E) A
T 2, Y ¥ v srafa & 0 gafed
WA AFHAQEITN Y AATAT IAA
2?7 w4t WERT £ W AN
o, O o F

Skt Hajarnavis: Sir, I have al-
resdy replied to this aspect of the
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Bill, but I might place one more
consideration before the House. The
police are not being given the powers
not because we regard them as in-
efficient (Interruption) nor do we re-
gard them as inherently dishonest,
but it is a fundamental tenet of our
conviction that as far as possible in-
dividual’s right of privacy, indivi-
dugl’s liberty, individual's right of
property should not be in any way
invaded except in accordance with
law and that the law should make
the minimum encroachment on them
which is commensurate with advant-
age to the public. Therefore, the

“question that arises in this case is,

would we gain anything by giving
wider powers of enquiry and investi-
gation to the police which will entail
invasion of liberty of an individual?
.The question is, should or should not
wider powers be given and would
there be any corresponding gain? We
have not been told that there would
be any corresponding gain. The only
thing is the police wili get powers,
and they may investigate, but the re-
sult of investigation would in most
cases be infructuous, unless there are
persons prepared to give evidence.

Therefore, we say this power will not
be given as it will fetter individual
liberty without any corresponding
gain to the State.

The amendments Nos. 54 and 81 were
put and negatived.

Mr. Deputy-Speaker: That question
is:

“That clause 8 stand part of the
Bill.”

The motion was adopted.
Clause 8 was added to the Bill.
Clauses 9 and 10 were added to the

Bill.
Clause 1- (Short title, extent and
commencement) -

Shri P. R. Patel: I beg to move:

Page 1, lines 6 and 7, for “on
such date a8 the Central Govern.
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ment”, substitute “in a State on
such date ag the State Govern-
ment with the advice of the State
Legislature”. (1)

Mr. Deputy-Speaker: There is no
time for any speech now.

Shri P, R. Patel: 1 do not want to
make a speech. My amendment may
be accepted.

Mr. Deputy-Speaker:
tion is:

Page 1, lines 6 and 7, for “on
such date as the Central Govern-
ment"”, substitute “in a State on
such dste as the State Govern.
ment with the advice of the State
Legislature”. (1)

The motion was negatived.
Mr. Deputy-Speaker: The question
is:

The ques-

“That Clawse 1
the BIL"”

The motion was adopted.
Clause 1 was added to the Bill
The Enacting Formula and the Long
Title were added to the Bill
8hri Hajarnavis: I beg to move:

“'n.nt the Bill, as amended, be

stand part of

Mr. Deputy-Speaker: The question
is:

‘That the Bill, as amended, be
passed”
The motion was adopted.

An Hon. Member: The remedy is
worse than the disease.

——

13.53 hrs. .

MINES (AMENDMENT) BILL—

contd.

Mr. Deputy-Speaker: The House will
now take up further consideration of
the following motion moved by Shri
Nanda on the 8th December, 1959,
namely:

“That the Bill further to amend

the Mines Act, 1952, be taken into
consideration.”

DECEMBER 9, 1059

(Amendment) Bill 4a30

The amendments for reference of the.
Bill to a joint Committee moved by
Shrimati lla Palchoudhuri and Shri
Aurobindo Ghosal and for reference
of the Bill to a Select Committee
moved by Shri 8. C. Samanta are
also before the House.

Dr. Melkote (Raichur): Yesterday, I
started saying that the amending Bill
to amend the Mines Act has done a
service to the country and the miners.
Since the passing of the comprehen-
sive Act in 1952, it was noticed that
the Act needed further amendments
due to gome defects. One hon. Mem~
ber in the House has desired that the
Bill be referred to a Select-Committea.
I have not been able to understand
why it should be done, for the simple
reagon that before bringing forward
these amendments to the Act, Govern-
ment has been considering the various
aspects of the question for a long
enough period. They have interview-
ed many of the miners, and in fact,
the owners of mines sought an inter-
view with the Government and they
placed their views before the Govern-
ment. Apart from this, a conference
on the safety in mines deliberated on
these problems for a prolonged period.
In that conference, the three parties,—
the Government, the workers and the
representatives of the owners and the
management participated and the
whole matter had been thrashed out
completely. H anything, it comes to
this. The Bill, from the workers’
point of view, does not go far enough.
There are several things which were
acceded to in the Safety in Mines
Conference but they do not find a
place in the Bill here. I felt that this
lacuna should be remedied and the
Government should even now accept
some of those recommendations made
by the Conference.

The present amendments are wel-
come for the simple reason that they
try to strengthen the measures for
safety, and it is particularly in this
industry that the gafety of the workers
has to be safeguarded comwlstaly. This
is an industry where, unlike others,
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the workers have to work under-
ground, sometimes at great depths,
and they have to face all kinds of
hazards. Protection of the worker in
every type of industry is no doubt
necessary, but in this industry, the
worker has no way out to get away
from places which are unsafe. He is
trapped and caught in so suddenly that
safety of the miners becomes a thing
of paramount importance, and the
nation hag to safeguard and protect
him from all kinds of hazards.

It has been found repeatedly, not
once or twice, but over and over
again, that the rules and regulations
are contravened and whenever such
contraventions take place, the owner
of the mine tries to throw the blame
on somebody else and escapes the
punishment. In the first place, contra-
vention of the rules is itself very bad.
Secondly, after contravening the rlues,
from the profits made, he is not willing
to part with a little amount for safe-
guarding the interests of the workers.
His money is more important to him
than the safety and the life of the
workers. Therefore, any such con-
travention has to be penalised to such
an extent that no owner dares to
commit such an offence hereafter.
From this point of view, the punish-
ment provided here does not go far
enough. The punishment should be
such that the owner finds it difficult
to contravene the rules, and no owner
should come forward to run the mineg
unless he is convinced that he should
effect all the changes necessary for
safeguarding the interests of the
workers.

The benefits of gsuch acts of not
acting up to the rules and regulations
go to the owner himself. The owner
wants 12 make money. While getting
the monsy, anq after it is done, the
management or the agent whom he
may appoint gets certain sums of
money but not all the profits. The
latter become the scapegoats. It is in
order to overcome gome of these
defects that the workers in the Safety
in Mines Conference pleaded over and
over again that stringent measures
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should be brought forward. The
present Bill is an improvement over
the past situation and it is hoped that
the owners of the mines will pay
every attention to the rules and regula-
tions of the present amending Bill,
when it becomes an Act. Let it be
hoped that in future these kinds of
avoiding of safety measures will
become events of the past.

Certain further provisiong have
been brought forward in this amending
measure. Onmne of them is ever-time
wages. A distinction was tried to
be made between the workerg work-
ing above ground and the workers
working below ground. The amend-
ment in this regard has to be wel-
comed for the simple reason that bothk
these categories of workers will now
get double the ordinary wages for
over-time work.

Then, formerly, wages for sick leave
were not provided for. Some items
like this have now been provided for
in the present Bill. It is also very
good. There is one amendment which
is again good from the workers’ point
of view. That is, first aid is sought
to be brought in for the benefit of the
workers. The amendment in this
regard says that first-aid boxes should

‘be provided where more than 150

persons are employed, instead of 508
persons as at present. That goes to
the welfare of the workers. That is
welcome. We had pointed out that in
large establishments it is not merely
first-aid that is necessary but a suffi-
cient number of vans to convey the
workers from one place to the other.
A provision to that effect hag not,
however, been included. 1 still hold
the hope that the suggestion for more
vans would be accepted by the hon.
Minister.

14 hrs.

There is one more amendment
giving power to the Chief Inspector
to delegate some of the powers, which
is being objected to by many people
here. It has been found that if the
Chief Inspector has to go round and
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bring to the notice of Government the
defects, etc. that have occurred, by
the time the Chief Inspector reports
to Government, it takes eight or even
ten months. 8o, there is lot of delay
and the defects are never remedied.
‘We have pointed out that more inspec-
tors should be employed by Govern-
ment to see that the regulations are
enforced. But even as it is, the dele-
gation of powers to their subordinates
is a welcome feature, which to some
extent would mitigate this kind of
delay.

. There is one more amendment here
that is in conformity with the ILO
recommendation; the amendment
which would regulate the employment
©of women and preventing them from
working st night time. This is one of
the amendments which the workers
also had sought to impress on the
Government and they are glad that
‘Government has accepted it.

Speaking in general terms, the
amendments which the Government
have brought forward in this Bill are
much in advance of what is prevalent
at present. Though, as I said, it
falls short of the expectation of the
workers, on behalf of the workers of

all groups, 1 welcome the Bill. I feel.

that the motion to refer the Bill to
a Select Committee should not be
accepted by the Government.

Shri K. N. Pandey (Hats): Sir, I
am very thankful to you for giving me
an opportunity to express my views
on this subject. VYesterday I heard
many Members demanding that the
Bill should be referred to a Seleet
Jommittee. Two major arguments
were advanced in favour of that
demand. One was, if the Bill is passed
as it is, then the interests of the
owners may be jeopardised and that
might create complications in the
vorking of the mines. The other was
that some provision to give training
0 the workers prior to their employ-
ment was not there in the Bill and
n order to get it incorporated, the
Bill ghould be referred to a Seleet
Semrnittee, ‘
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Every year we hear about minor
and major accidents in ccllieries and
other mines. When there is a major
accident, the question iz brought
before the House in some form or
other and Members emphatically
demand that Government should take
immediate steps against those found
guilty. In order to minimise those
accidents, this Bill was brought in.
In our Constitution, it hag been provid-
ed that along with the public sector,
the private sector should also flourish;
but it does not mean that the private
sector should flourish at the cost of the
lives of lakhs of people. What happens
now in collieries and other mines is,
because suitable steps to create safety
measures are not taken, sometimes $0
or 50 men die. Are the lives of these
people so easy that they should be
left at the mercy of these people?
Should not Government take steps to
safeguarq the interests of the workers?

If the Government does it, in order
to delay this matter, some propossl is
brought in. I am emphatically oppos-
ed to referring the Rill to a Select
Committee, Do the Members who have
made that proposal think there should
be no safety measures in the mines?
It they are also in favour of the lives
of 30 many people being protected,
then thig Bill should be passed as
early as possible. Even in
an ordinary factory, the rate
of over-time paid to the work-
ers is double the normal rate. In
the mining areas, the conditions are go
difficult and dangerous that nobody
can dare to go inside. Recently, in
in the course of some inquiry, I had
a chance to go inside some collieries.
It was so suffocating that we can
easily imagine the condition of the
workers. Taking all these things into
consideration, does any Member think
that there ghould be no safety
measure?  Should not Government
take such steps so that the workers
may work in a healthy atmosphere
and their lives may be saved? What
other thing has the Government done
by bringing this Bill?

They have brought some amend-
ment Rere {n order to create suck a
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healthy atmosphere, so that the lives
of the people there may be saved.
Just because some lacunae had remain-
ed there s0 far, should the private
owner be allowed to go still further,
so that hundreds of people may die
inside the mines? If this is a welfare
State, it is the primary duty of the
State to look after the safety of the
people going inside the mines to
work for their livelihood. Had there
been a chance for them to work above
ground, they would have preferred
. that, instead of going inside the mines
where every time there is the danger
" that the earth may collapse and they
may be crushed.

One amendment has been brought
here about women. No civilised
society can allow women to go inside
the mines and work during night
time. In order to avoid that, a clause
has been brought here that during
nights, women will not be required
to work.

Shri T. B. Vittal Rao (Khammam):
iven during the day they are not
llowed to work in the mines,

Shri K. N. Pandey: I was referring
o working above ground also. I do
10t think this is against any conven-
don; in fact, it is in line with what
2as been suggested in the ILO and
what is done elsewhere.

About inspectors, Shri Guha said
said yesterday that sometimes the
inspectors being angry with the mine-
owners some trouble arose. If they
are angry with the mine-owners that
is good for us. In case they are happy
with the mine-owners then the danger
will be that they will go against the
interests of the workers. So, it is
better that they should be angry with
the mine-owners so that they may
do their duty, so far as the inspection
work is concerned. I, therefore,
whole-heartedly support the Bill. I
do not feel that there is any necessity
to delay the passing of this Bl by
referring it to the Select Committee.

But I want to bring to the notice of
the hon. Minister ane or two defects
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which this Bill suffers from. On page
17, it is stated:

“Provided further that any such
person who has applied for leave
with wages but has not been given
such leave in gccordance with sub-
section (6) shall be entitled to
carry forward the unavailed leave
without any limit.”

Because of this proviso, one difficulty
has been created. Suppose a worker
applies for leave, and it is refused by
the employers. The only option bas
been given to the employee that in
case the leave applied for was refus-
ed, the same may be accumulated with
further leave to be availed of in
future also in the same way. May I
ask that when leave is refused, how
long will the accumulation go on and
when will he be able to avail of the
leave? So, I have put in an amend-
ment that in case the employer refuses
the leave, he should be asked to pay
for it, because there is no chance of
the employee availing of the leave
which is refused, even in future, if
the procedure of granting the leave
remains the same. He will not get
a chance to avail of the whole leave.
It the leave is refused, why should
the employee not be paid for it, espe-

_cially when that procedure is prescrib-

ed in another contingency? Now, in
case an employee is dismissed, or goes
away from the mine, he is allowed
payment for the period of leave he
was entitled to. If payment is allow-
ed there at one place, when
the leave is refused at an-
other place why should the
man not be paid? Therefore, in order
to check this tendency on the parl
of the employer and in order to give
the worker the leave to which he i
entitled, I have suggested in mj
amendment that he should be paic
wages in case the leave is refused.

Then, if an accident takes placy
some enquiry will be made and th
report of the enquiry will be referre
to the Central Government for prope
action. I have suggested an amend
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ment in this connection. Now the
clause reads:

“If as a result of any inquiry
held under sub-section (1) the
person appointed to hold it is of
opinion that any person possess-
ing a certificate granted under this
Act is prima facie guilty of incom-
petence or negligence or miscon-
duct in the performance of his
duties under this Act in relation
to the accident, he shall hold a
further inquiry in order to deter-
mine whether or not such person
is fit to continue to hold such
certificate.”

Now we have s0 many Acts in opera-
tion, in addition to the Mining Act. It
cannot be said the worker working in
a coal mine, or any other mine, is not
covered by the Industrial Disputes Act.
As it is, if as a result of the inquiry
the inspector comes to the conclusion
that the man ghould be dismissed, and
the Central Government approves of
the report of the inquiry committee,
that man is dismissed. Now, it is
nowhere stated that the person so dis-
missed is entitled to seek any remedy
under any other Act. Therefore, in
order to make it clear, I have suggest-
ed an amendment that in case a per-
son is dismissed, with the approval of
the Central Government, he should be
entitled to avail of other Acts in
operation and safeguard himself. Here,
1 am hinting towards the Industrial
Disputes Act. Of course, it it is
suggested that the person concerned
is still entitled to avail of the provi-
sions of the Industrial Disputes Act
under this Bill, then the matter is
clear and 1 shall not press my amend-
ment. But if it is not so and if a per-
son is dismissed affer inquiry, then the
Industrial Disputeg Act will not be
helpful to him. Therefore, I propose
that he should be entitled to seek
remedy under the Industrial Disputes
Act also, in case he is dismissed as a
result of the inquiry.

‘That iz all what I have got to say.
In the end, I whole-heartedly support
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the Bill and I oppose the move to
refer the Bill to a Select Committee.

Shri L. Achaw Singh (Inner Mani-
pur): This Bill geeks to amend the
Mines Act. I am in general agree-
ment with most of the provisions of
this Bill. During the working of
this Act it has been found that there
are some defects and that amendments
are necessary in geveral places. The
first Act to regulate the working con-
ditions of the miners was passed in
1801. Then, in the year 1848 the
Factories Act was amended and
brought up-to-date. Then, it was
found necessary in 1952 to bring the
Mines Act at par with many of the
provisions of the Factories Act.

The Act of 1952 was meant to con-
solidate the Bill regulating the condi-
tions of work of labour and safety in
the mines. That Act was passed in &
haphazard manner and jt was just
rushed through. Because, if we read
the proceedings of the Provisional
Parliament we find that there has been
very little scope for discussion. The
proceedings of the debate also bear
testimony to that fact. Most of the
provisions now proposed are with a
view to bring the provisions of the
Act at par with the provisions of the
Factories Act.

We find from the proceedings that
at that time one Member raised a very
important point with regard to pay-
ment for over-time and leave, But
the Mines Act haslagged behind most
of the provisions of the Factories Act.
From the employment point of view,
miners occupy a very important place.
They are brought among the fourth
groups of industrial workers. In 1953
the number of employees was 3,498,361
and jn the year 1956 it was §,28,581.
According to the report of the Chief
Inspector of Mines for the year 1056,
boring and oil wells were exempted
from the operation of this Act. The
Labour Investigation Committee, that
is, the Rege Committee, have recom-
mended that ofl wells should be
brought under this Act. They found
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that oil wells were given complete
exemption from the operation of the
Act and there was no strict control
regarding the hours of work, health
and safety of the miners. The Oil
Commission has also recommended
the bringing in of the oil field workers
under this Act.

So, the amending Bill has introduc-
ed a new definition of “mines” where-
in the lacuna has been filled ana it
has been made comprehensive enough
to cover all borings, bore holes and oil
wells. 1t also includes quarries, open
cast workings, private railways, aerial
ropeways etc. Therefore, this is a
very welcome measure and a large
number of workers will be covered by
this Act. Because, we have now open-
ed a large number of oil wells and gas
wells and the number of workers has
also increased by leaps and bounds.
So, this amendment will certainly
benefit those workers.

Regarding the employment of
women, the Mines Act prohibited the
working of women underground. Dur-
ing the last war, the ban was lifted.
Then, it was again re-imposed in 1846.
But the remarks of the Rege Commit-
tee are very disquieting. 1 would like
to quote a passage from that report
which rung as follows:

“We would, however, like to
mention here that the enforce-
ment of this prohibition had not
been completely effective, In the
course of our ad hoc surveys, it
was found that in the mines locat-
ed in inaccessible areas (e.g. mica
mines), women still continue to be
employed underground in a cland-
estine manner, through only in
small numbers. Such employment,
of course, remains un-reported.”

I am also told that sometimes, workers
collude with the management for the
employment of women and children so
that they may augment their family
income because the basic wages of our
workers in the mines are very low. I
suppose this condition still prevails
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even now and I submit that more
effective steps should be taken in this
connection.

1 welcome the amendment in clause
14 sub-clause (ii), in which, according
to the recommendation of the LLO.
Convention No. 89, there is a restric-
tion put on the employment of women
at night. It is a very important clause
and we welcome it

Regarding safety and welfare mea-
sures, some improvements have been
proposed. The original Act provides
that first-aid boxes and first-aid cup-~
boards should be maintained and first-
aid rooms should be maintained in
mines employing over 500 workers,
The Bill says that these first-aid rooms
should be provided for mines employ-
ing more than 150 workers, It is a
matter of great concern that in most
of the small mines, no first-aid
arrangements are made, and no
arrangements for first-aid and medical
treatment are available and even if
arrangements are made, they are quite
in adequate and unsatisfactory. 1 sub-
mit that there is great scope for
improvement, especially with regard
to the small mines. Even in the large
collieries, there is great scope for
improving the situation. It is reported
that in England, there are excellent
arrangements for first-aid both at the
pit top and pit bottom  with additional
facilities on the pit top for injured
men. They have also got all medical
facilities including artificial sun ray
and periodical X-ray examinations, In
some places, the incidence of silicosis
is very high, but the medical equip-
ment is very poor. There is a common
complaint among the miners that
medical facilities, and first-aid
arrangements are not adequate. The
Health serviceg are also inadequate.
They should be reorganised to cover the
special requirements of this very
hazardous industry. There is no point
in having the best medical equipment
and first-aid arrangements in the big
collieries. The facilities should be
provided in the small collieries also 80
that the mass of the miners may profit
by them, I suggest that strict enfores.
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ment of the rules should be aimed at
in these matters,

With regard te the proposed section
22 mentioned in clause 11 of this Bill,
I would like to submit that this is a
very welcome one. There has been
sbjection from some quarters, The
Bill, of course, authorises the Inspec-
tors to take action against any owner,
agent or manager of a mine for failure
to comply with notice for remedying
any matter, thing or practice which is
dangerous to human life, limb and
safety of the workers. I have just
now stated that this clause has been
very much resented by the owners, 1
have gone through the UK. Act. There
is a provision there which authorises
every Inspector to exercise the powers
in an analogous way and there is no
provision for appeal.

With regard to the payment of
overtime at a uniform rate of wages
for persons above ground and under-
ground, the provision is a very wel-
come one. The provision of leave with
wages in accordance with the Factor-
ies Act is very welcome, I am sure it
will definitely improve the lot of our
workers. The mine workers perform
a very important duty. They risk their
life and their self-interests for the sake
of society, Mining is, of course, a very
hazardous adventure. We have to con-
cede the maximum possible benefits to
these people with regard to leave and
overtime wages.

Lastly, I would like to submit that
the owners’ liability has been enhanc-
ed. Because, in mines, violation of
the statutory rules and provisions have
got their special significance, as the
hon, Minister hus also pointed out.
We have from our wide experience
found that most of these provisions
and the Mines rules are flouted with
impunity. Moreover, the penalty laid
down in the original Act for their con-
travention is not sufficiently deterrent,
Contravention of orders under section
22 has been made now punishable with
imprisonment and fine. The coal mine-
owners have raised a strong objection.
They. hate protested and they have
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sent, I am told, a representation to the
Government also. The managers have
complained that they are being treat-
ed just like criminals, out to flout
safety laws, We have to comsider it
from the point of the workers also,
their health and safety. Stringent
penal measures should be provided for
violation of the statutory laws and the
rules. It does not mean that we have
to give the maximum punishment in
the case of any such violation. But,
it should have a deterrent effect. The
objection of the owmers is that they
have got no chance for appeal and that
the puishment is too harsh. 1 think
it is not tenable because the proposal
is for imprisonment and fine, This is
not a new thing. In mest of our
statutes, we have provided both impri-
sonment and fine when we want the
punishment to have a deterrent effect.
I have also referred to the U.K. Mines
Act. There also, section 155 sub-
section 2 provides the same thing,

With these few words, I would like
to submit that the Bill is a very pro-
gressive one and I would like to sup-
port it.

Shri Achar (Mangalore): Sir, 1
welcome this measure, Though at the
outset, when I went through the Bill,
1 felt that it would be better if it goes
to a Select Committee, having heard
the hon. Minister giving the reasons
why he thinks that this Bill must be
passed without going to the Select
Committee, I camc to the conclusion
that it is not good to support any
motion for reference to a Select Com-
mittee.

The reasons why I felt that it should
go to a Select Committee was this. I
need not go into the details, What I
felt was, the amendments to the extent
they go to mitigate the evil that - is
caused to the labourers, were really
good, though in certain aspects, a littlg
amendment may be necessary. Al
the same, I felt that the Bill as now
introduced would not satisfy the mirt.
ing needs of the country. The hoa
Minister himself stated yesterday that
it wottld be necessary to have a more



4&63 Mines
exhaustive law on this question. In
view of that I feel it is not necessary
that the Bill should go to a Select
Committee,

I have gone through the Bill and the
eld Act also, and it strikes me that
the most important aspect to consider
when dealing with this law is the
importance of the industry from the
national point of view, No doubt there
are three main interests involved in
the matter: the interests of the owner;
to a certain extent if I may say so,
the interests and the position of the
managers; and the position of labour.
On reading the Bill I felt, the hon.
Minister will pardon me, as if all the
dice were loaded against the managers
and the owners. Not that I have no
sympathy for labour, I have the great-
est sympathy for them. The human
element is the most important. When
we read of an accident, that lives are
lost, that men are buricd under the
earth, we feel so much that all that
could possibly be done must be done
to save those lives, Nobody differs on
that question, but unfortunately the
mining industry which ig one of the
most important and vital industries of
the nation, is also 2 very hazardous
industry, and accidents do not happen
in this country alone. Even in the
most advanced countries where they
have adopted the best safety measures
we hear of very serious accidents.

So, it is a very hazardous industry,
but for the development of the country
it is certainly one of the vital indus-
tries. So, we have to improve and
develop our mining industry. Produc-
tion should not suffer and the owners
should be persuaded to invest money
in this industry. We know that capi-
tal is very shy. If we make it too diffi-
cult for them, there mav not be suffi-
cient investment forthcom ng so far as
this national industry is concerned.

Then there is the question of the
managers. I come from a place which
is a little far away from any of these
mines, for the nearest mine is the
Eolar Gold Mineg in our State. So, I
have no personal experience or inner
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knowledge of the working of any of
the coal or other mines, and coal mines
are the biggest in our country. But
I do feel that the question of the
managers is very vital and important.
A certain amount of literature has
been put into our hands, Let not the
Minister get the impression that I am
accepting whatever is said in their
memorial or anything of that kind, but
on reading it I do feel that there is
a sort of feeling among the managers
that justice is not being done to them.
Of course, the Minister must have cer-
tainly studied the matter and bestow-
ed the necessary attention on jt. I am
not saying that the Minister or the
Government did not consider it, but
the managers feel very much that they
are not having a fair deal. He will
kindly pardon me if I read a para-
graph from one of these memorials, a
copy of which they have deemeq it fit
to send me also. They are referring to
the safety conference, and I am only
reading this extract, with your permis-
sion, to show the feelings of the
managers:

“Safety Conference was called
at Caicutta in September, 58 and
we were also invited perhaps as a
formality as events subsequently
showed. We were put in the back-
most seats. . . . .
what

—and we backbenchers know

backmost seats are—

“ ., ..and the labour leaders
who obvicusly know the least
about mining and safety were on
the front-most seats and had the
best hearing and attention. Having
no responsibililty to carry, natu-
rally they were whole-heartedly
for putting the managers in jail
and showed a great concern about
the welfare of the labour. They
felt that the managers were only
the Employers’ tails and were the
labour's enemy number one, They
tried to demonstrate that they
have a monopoly to speak for the
labour and ... conveniently for- -
got that any accident, big or small,

- causes the maximum strain, phy-..:
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sical and mental, on the manager
and production is also completely
put out of gear. In gach Sub-
Committee, the labour leaders also
almost outnumbered the rest and
in spite of the extremely tactful
manner the three Chairmen con-
ducted the proceedings, managers’
views could not get much atten-
tion althouxh as technical men,
their voice should have been the
first voice to receive proper res-
pect."

‘The consequence they describe in the
next two sentences,

“Sir, we came back indignant,
insulted, disappointed, humiliated
and disgraced. We were murder-
ers and were in the dock. We

were not fit for any responsibi-
lity."

4 will stop with that. I do not agree
with what is said here because, as I
have said, I have no personal experi-
ence, but this is one of the reasons
why I felt the matter might get =&
Select Committee. When we deal with
a particular set of persons or facts,
the most essential thing is that we
not only do justice, but as jurispru-
dence puts it justice should also
appear to be done, Rightly or wrong-
ly these managers are feeling that they
are not properly heard. So, I was feel-
ing it might be useful to have a Select
Committee, call their representatives
and take some evidence from them,
and subject themm also to necessary
cross-examination, and certainly the
truth would come out of that. There
may or may not be much in what
they are saying. Anyhow the hon.
Minister has agreed to taske some
amendments and I hope the final
shape of the Bill will be quite all
Tight.

Managers are mostly technical men,
people gualified to manage the mines
Yecause they have got technical know-
ledge, diplomas and things like that.
As Shri Guha also mentioned yester-
day, many of our young men, even
mvmside!know wish to take up
metallurgy in the Bamm University
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and such other courses like mining and
engineering. When such propaganda
is going on that these managers are

- dealt with very badly and are sent to

jail, I do not know whether our best
talents would be willing to go in fow
thig course which is a8 very essential
course, because, after all, our indus-
trial development to & large extent
depends on the improvement of our
mining industry also, When eleetrical
and other engineers are not put to this
difficulty, perhaps something should be
done in this direction to avoid any
anxiety on the part of ouwr young men,
That is another aspect which also
worked in my mind to some extent.
And it ig not only that; I find that the
memorandum also refers ta that fact.
Of course, the provisions of law and
the provisions of the rules would be
interpreted properly. All the same,
supposing there is some prejudics,
then it may result in hardship ard a
punishment may be given which is not
just and equitable.

It is provided here that the certi-
ficate may be cancelled in certain
cases. But we do not find that kind
of thing in the case of other offences;
we have not gone to the extent of
saving that the diploma should be
cancelled, in the other cases, It is the
university which grants the diplomas
or degrees. Suppose it is a law gra-
duate or a medical graduate who com-
mits an offence; his degree is not can-
celled on that account. I am only
placing this aspect of the question
before the House for consideration,
because, the managers also are very
important, and their interests must be
safeguarded. I hope some amendmenta
will be accepted to remedy this mat-
ter.

There is one point that I would like
to mention from the point of view of
the labour also, When I heard my
hon, friend Shri 8. C. Samanta yester-
day, about the training of the labour-
ers, I feit that it was & very important
aspect. I do not know whether i
would be possible to bring forward
any amendments in this Bill . .
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The Minister of Labour and Employ-
ment and Planning (Shri Nanda):
The provision is already there.

Shri Achar: I am sorry. Unfortu-
nately, I could not attend the meeting
thig morning. I wanted to attend, but
I could not. This question of training
is very important, because we find
that most of the labourers are illi-
terate; they do not have sufficient
knowledge, Therefore, to send them
down the mines without sufficient
training will be certainly bad. Since
the hon. Minister says that already
certain amendments have been put in,
I shall not say much on that.

Shri Nanda: To relieve my hon.
friend of his anxiety I may also add
that I do not think many managers
have really gone to jail at all. I do
not know of anyone who has gone to
jail, And there may be only a very
rare instance of any manager who has
lost his certificate or diploma.

Shri Achar: I do not know whether
any such thing has happened. But,
somehow, this impression has been
created, and this literature has come
into our hands and says that though
not till now, at least, hereafter, that
kind of thing may happen. That is
the point. As it is, it will not be so,
but there is that risk. We have to
protect the interests of the human
beings who work there, no doubt, but,
at the same time, we have also to see
that the managers also are not scared
away,

As I said earlier, this is a great
nationa) industry. We have to view
it from all points of view, including
the point of view of the owners. They
must get sufficient incentive for inves-
ting in this industry. If we have laws
which practically prevent capital com-
ing into this industry, then it will not
be good. For example, we have got
the tea industry in the south. I find
that from the Nilgiris, most of the
capital is going away, They are selling
their estates and going away. That
will not be in the interests of the
nation. In the same way ...

Shri Tangamanl (Madurai): British
capital is going away, but the Indian
capital remains,

300 (A) LSD-—T.

AGRAHAYANA 18, 1881 (SAKA)

(Amendment) 4268
Bill

Shri Achar: Unfortunately, my hon.
friend’s angle of vision is a little diffe-
rent. So far as capital is concerned,
we want capital for developmental
purposes, whether it be Indian or
foreign so, we want foreign capital
also. That is our view. I know, of
course, that my hon. friend’s point of
view is.that there should not be any
Inreign capital, that everything should
{x in the public sector and that
everything should be run with
our own capital. But, we feel
that for the development of the
country, foreign capital is required.
From this point of view, I feel that
capital going out of the tea industry
is not in the interests of the country.
Therefore, so far as I am concerned at
least, 1 fecl that everything must be
done to attract capital for the industry,

There is one other aspect with
regard to the miners. Under the sec-
tion as it stands, there will be an
offence even on the basis of construc-
tive liability. It is not known to cri-
minal law or the law of criminal juris-
prudence that a person should be con-
victed even without his knowing about
the offence, without his being a party,
because constructively, he is liable,
Suppose, there is a miner who has
invested some money, and he is not
in the country, but far away in
America or somewhere else; even then,
he would be liable. Actually, he may
not be responsible at all; somebody
else may be responsible, maybe, his
agent or his manager or somebody
else may be responsible for looking
after the mine in his absence, Yet, as the
section stands, just because the person
has invested some money, he will also
be criminally liable. 1 submit that
that will not be fair. And that will
be also one of the elements which will
drive away capital. I would submit
that an amendment to this section also
must be accepted by Government,

I now come to the wages of labour,
and various other matters concerning
labour such as better conditions of ser~
vice etc. That is quite welcome. 1f
the industry can stand it, we must
certainly have it. But there is another
aspect of the question which also has
to be borne in mind. So far as the
most important mineral, namely coal,
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is concerned, there is a board to fix
the prices. The price of coal has now
been fixed taking into consideration all
the factors which would affect it, If
there is no immediate possibility of its
revision, and at the same time, we
increase the wages and other items of
the cost of production, that will work
2 hardship.

Shri T. B. Vittal Rao: What about
increasing the royalty and thereby
increasing the cost of production? My
hon. friend will agree to that?

Shri Achar: I have not touched
that point at all. That is a different
aspect of the question altogether, Let
my hon. friend look at the aspect
which I am urging. Suppose, we do
not allow the price of coal to go up
or the other items of the cost of pro-
duction to go up, and at the same time,
increase the payment to be made to
the labourers, then . ..

Shrli 8. C. Samanta (Tamluk): On
a point of order. When an hon. Mem-
ber is speaking, there shou!d bc some-
one in the Treasury Benches at least
to record the points.

Mr. Deputy-Speaker: I am sorry
that the hon. Minister had to go away,
The hon. Minister should always be
here,

An Hon. Member: All the three are
now coming in, the hon. Minister, his
Deputy and his Parliamentary Secre-
tary.

Mr. Deputy-Speaker: All the three
should not make simultaneous exit and
simultaneous entry.

Shri Achar: My submission is that
if we want to better the conditions and
give higher salaries to the labourers,
then it would not be fair to do it with-
out increasing the price of coal. We
should not fix higher wages without
allowing an increase in the price.

i T gom e (RBEAF)
mafty fedt efler @Ed, wIgw
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wiadr fre ¥ wgy wyfoqe & 1 @y
YR ¥ qIe=y U 91 fear T o,
uTH ITRY aH¥ fear ar v & wife
IqE /@ I & fogs aqf ¥ (7 A9
Y e wEgs w1 A7 Wy 9 e g
ez A gfeqdz w0 § o fufs-
T qy a6 @ § AN @Y g
sa%7 A&T ¥y fear w1 19 fawr
& AEHAT €0 Tl wo FGYTHAALY 9T
gqC 3T S fE ARy § HH FF
g R qa g fasar § fe g fea «
WHY EI9 A ITEY IST F I GEAM
®I¥ 4g AT W IS5 AT T § AL qGA
gegArs wgw & 1 5q% faT & wad
F fafreer & faa & im«arz
LGl

=% Al Wy gy faq AT
w321 F1 w7 w7 foar qrar W ag
AT FA AT g ¥ wadm qgedy
FF 9y g¢ 3w @ fe oz B Wy
47 fa-zfea w0 0 A f@-wa
fear war 4, &iEa 3R sards &R
¥ AIA FOFTI70H @ 4 g A7 147 |
wgr A% argar fa= ar garw § 39
@A 7 IT FAF & A6 qga www
2 3% fatfa~ & § Sz Aaqfrq
qAAT G40 Fi F gaA Jor FEIT 4
gt & 6 38 34T F&7 giaifaq
FU qY7 AT W |

A8 qgdt awi ag ¢ fe Fror
3 ¥ 34 57 § wiE foar arq faad
g9 O & .faa w1 awlran aumy
AT T GAT LT | KATH 3 A g Agv
¢ fr agy A adi argsa a3, W e fa s
v &fizs qeaxw & fai geewiz wY
aidi, a6 qaC A Har, W
q64 ®) aEIT o ¥W ¥ 7 0 AKY
gdr afgr | 28 gz wda ¢ fw
g ¥% %9 e T wiforEw wr v

e GO AIE o0 8



“n
¢, w5 al g ww vy &7 o) fis
e K wdfedlor § areE T
JET IA 9T AT HI NNAT 57fgd |

Tl awfts oY F oy grIw & grHA
AT MEATE 2y 3¢ F 5 fawr g
IR {8 &g wgw & afqifE sma g
T & oF mafdw B sfafeds
& oar wr § S & e A9 41 3@
[T WSy, I”W ¢ ) HYQRT waT H
RET 3o q¥ 31, Ay WA amifoy 4
ot fax g aar § v wgT MUT £

“There is no provision at present
for taking action against an owner
ect. of a mine for failure to comply

with a2 notice under sub-section
(l)".

gt 57 swfadiw & & § s ard
MY 1€ 337 7 35.7 A1 THa fgars
¢ affaza mara Agt faar o7 qeT |
X AATT & a7 { |ATRT AT fEAr
o R ® 1 A &% M AT AT}
¥ife 74 a1a F1 g7 AT KETA 47
arfs <xa fasme ukn faar o g4
9y & 7 /A fad 337 wdw @ fa
T 3909 A AT TH ¢ 7 4@ Fgw uAgl
%
..the owner, agent or manager
of the mine may....appea]l against
the same to the Chief Inspector

who may confirm, modify or cancel
the notice or order”.

4.52 hrs.

[Sarr BarmaN in the Chair]
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frage  GewfersT wew grn v
t: A0 sganAr d fe e fed om
¥ w5 zrew fafar we T W
ofs fga mﬁW*W‘T
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I FHT HL a1 MfewE £ T A7
w1 § S g & smAn wE
X g T 9T AST T FL 0
T ag & e g froww
qmaeT §ee  aAqqe &1 feww e
g @t 3uF fad o 7 ey fafe
TEE FY A F pg oft W g
f& For g3 F o A FAEE 2
w1 "gT a1 s e & o o
FOF ghE gF (Fr 97 72
Tz st fraw oY% udfea AT ITET
aff cmamd I g oA R/
Afed 3w fomr o AR 1 W
AT T#z %1 %@ A0 ¥ waqs
aGr Al QAT SATet gAET Artan
Qi o = &% fea iy emgw fRfae
g =rfga

@ fa7 & o= 4g Y uF q;
wsg wmaswe & A W AqSAA
g IR AT AT TS &1 |
N qga gt I&0 41 /T AT
LI S B TG (G AT €
foar wmar §

“These clauses seek to amend
sections 64, 65, 66, 67 and 69 of the
Act and to substitute new sections
for sections 73 and T4. These sec-
tions relate to the punishment that
may be imposed for contravention
of different provigsions of the Act,
In mines, violation of statutory
provisions has a special significance
as the safety of limbs and lives of
the persons employed cepends
upon the proper observance of the
provisions. Experience has shown
that the penalty laid down for con-
travention at present is not of a
sufficiently deterrent nature and it
has, therefore, been increased”.
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# wer wgez  far arg wfw fedy
A W gw o & wifawd ¥ dovez
T ¥ oz FAr A T o ;o oww
o o auf FaaH e A
S0 ¥ wdrw v § s & e ol
aF WY gy Q1 9% NeT TAIFT /I
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Shri Nanda: Mr. Chairman, when
I brought up the Bill before the
House, I had not dreamt that it was
going to become a controversial mea-
sure. 1 thought that the provisions
were so simple and straightforward
and of such a minimum character
that there would not be any kind of
resistance to what was intended to be
done through this amending Bill. As
I studied the various observations
made—criticism of and opposition to
some of the clauses of the Bill—I felt
that there was no realistic element in
that opposition and in this controver-
sy. One felt as if something was
going to happen, somec impending
calamity, some very great injustice
was going to be done to a class of
people in the¢ mines—the managers
and the others. The whole situation
and prospect were being depicted in
such dark hues and in such a gloomy
manner that I thought there was
something dramatic about it.

That is one side of the question. I
am thinking of the reactions to some
provisions in the Bill aimed at streng-
thening the safeguards in the interest
of the safety of the workers.

Mr. Chairman: I think the hon.
Minister will take more time.

Shri Nanda: Yes.

Mr. Chairman: He may continue
next day. As it is 3 pmMm., we will

take up the next item on the Order
Paper.

y
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15 hrs.

MOTION re: SUMMARY OF PRO-
CEEDINGS OF THE SIXTEENTH
SESSSION OF THE INDIAN
LABOUR CONFERENCE

Mr. Chairman: Now, we will take
up the motion of Shri Diwan Chand
Sharma. The hon. Member may
move his motion.

Shri Diwan Chand Sharma (Gur-
daspur): Sir, I beg to move:

“That this House takes note of
the Summary of Proceedings of
the Sixteenth Session of the Indian
Labour Conference laid on the
Table of the House on the Iith
August, 1958",

I am very happy to have the pri-
vilege of initiating the discussion on
the Report of the Sixteenth Indian
Labour Confercace held at Naini Tal
during 1958. I am very happy
because when all is said and done the
Labour Ministry has a good record
of work during the last few years
gince we attained independence. It
has been responsible for measures
which have done some amount of
good to the workers. It has been
able to produce a scnse of respon-
sibility  amongst employers and
workers and, if I should be permitted
to say so, amongst those officials who
deal with the waorkers’ problems.

I remember reading the observa-
tions of a foreign team about the de.
velopments in India. It was said In
their report that our labour legisla-
tion was in excess of the social
context of our country and also in
excess of the economic possibilities
of our country.

Shri T. B. Vittal Rao (Khammam):
Certainly not.

Shri D. C. Sharma: I do not agree
with that and I am glad that our
Lebour Minigter has not lent his
ears to these observations whieh have
come from this visiting team of
foreign experts, But, all the same I
speak with some limitations.

Motion re: Summary 4276
of Proceedings of the
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There are many leaders of the trade
union movement in this House and
1 do not claim to be one. I am not
one of the prosperous employers; nor
am ! an official who has to imple-
ment these recommendations. Of
course, I have a certain amount of
experience so far as labour goes. I have
headed once a union of white-collor-
ed workers. I am also interested in
unions of skilled and semi-skilled
workers, I say all this because I
know that some of my remarks will,
perhaps, not be very much welcome
to some of the aggressive trade union
leaders that we find all over the world.
All the same, I think this report is
interesting reading.

Shri T. B. Vittal Rao: Aggressive!

Shri D. C. Sharma: In the first
place, I think, the setting up of this
conference is a step in the right direc-
tion though I find certain gaps in it.
I find in this conference the Minis-
ters of Labour, Works, Housing and
Supply, a Member of the Planning
Commission, the Minister of Com-
merce and Industry, the Minister of
Steel, Mines and Fuel and even the
Defence Minister. But 1 do not un-
derstand why the Minister of Food
and Agriculture should not be there,
because the problem of agricultural
-labour is a great problem in our
country. I think it affects so many
lakhs of workers. It is to be found
in every State in India, in every city
of India and in every village of India.
I do not sce any reason why; when
all these Ministers are called to the
confercnce, the Minister of Food and
Agriculture should not be invited. He
should also be there to see what is
!mppening so far as agricultural labour
18 concerned.

Again, I would say that I do not
See any reason why the Minister of
Education should not be there. Most
of the teachers in our country want
to be classified ag workers. In fact,
there is legislation brought forward,
so far as the West Bengal Govern-
ment is concerned, which deals with
strikes and things like that by hospi-

tal workers and teachers. So, the
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teachers in West Bengal are going to
be eguated with workers and others.
That may be happening in other States

also.
I also find that sometimes the rela-

tions between the teachers and
managements are not very happy.
So, if it is the function of the Labour
Ministry to smooth the relations bet-
ween employers of whatever category
they may be and workers of what-
ever category they may be, I do
not see any reason why the Minister
of Education should not also be there.

Again, I cannot understand why the
Minister of Information and Broad-
casting had been omitted from this
grand list. The Minister of Informa-
tion deals with a very important as-
pect of our national life. He deals
with the Press. We know the rela-
tions between the workers in the
Press and the Press owners or the
Press Managers have not becn very
happy. At least | often find that there
is some kind of uneasiness always
in the relations between the manage-
ments of newspapers and those per-
sons who are responsible for running
these newspapers.

Recently, there was a threat of
strike on behalf of tha PTI. em-
ployees. I do not know what would
have happened to all the proceedings
in Parliament if that thing had hap-
pened. Similarly, there are other
things which come up for discussion
on the floor of this House. So, 1
ghould have thought that he should
also have been there to sec how the
Ministry is working vis-a.vis the
workers who are engaged in the
different aspects so far as this Minis.
try is concerned.

e ]

Then, there is the Ministry
of Transport and Communications.
It is a big thing. If the Minister of
Railways can be there, I do not un.
derstand why the Minister of Trans-
port and Communications should not
be there. After anll, he is also dealing
with a large number of employees.

So I ask this question why s it
that only some Ministers were there
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and why other Ministers who also
deal with workers of one type or the
other were not there.

Sbri Goray (Poona): Don't you think
that the Home Minister who deals
with strikes should have been there?

Shri D. C. Sharma: I think I shall
leave it to you. I do not want to ex-
haust all the points.

Mr. Chairman: Order, order. The
hon, Member must address the Chair.

Shri D. C. Sharma: What can I do,
Sir? This gentleman has such a
pleasing face that I cannot help look-
ing at him.

Again, 1 find that the representa-
tives of the States were there. I think
all the States were represented. But,
why not the Union territories; why
not Delhi and Himachal Pradesh;
why not other Union territories? 1
know there has been a lot of trouble
in Himachal Pradesh between the
transport workers and the authorities,
In Delhi we are up against some
kind of problem or other affecting the
workers every now and then. Why
should these Union territories not
be there in order that the conference
could have the fullest discussion,
could have comprehensive informa-
tion and adequacy of recommenda-
tions?

Of course, I have found a large
number of officials attending this
conference. I am not very unhappy
about that because they function all
the time behind the scenes. 1 do not
mind if the conference has more offi-
cials provided the other categories are
also represented there.

There are employers. I find thal
only few of the employers were there.
1 do not know what principle was
adopted for the representation of the
employers. I would have thought
that the employers of almost all the
leading industiries should be repre-
sented there, I am not very fond of
employers but X want due considern-
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tion to be shown to every section that
is there: Again, there are workers—
1 am subject to correction—who re-
present only four organisations. Some
of them are invitees and others were
visitors and observers. This classifi-
cation is very interesting but I would
have thought that a little more scope
should be there so far as the repre-
sentation of these organisationg igs con-
cerned. This would have given this
Conference much more solidity of
representation and much more au-
thority. So far as the principles of
this conference are concerned, I am
fully in agreement with them. For
instance, decisions must be unani-
mous before they are implemented.
All these recommendations are done
on & voluntary basis and they are
followed by legislation or executive
action. The conference has also for-
mulated certain codes of discipline,
grievance procedure, code of effi.
ciency, etc. and I will refer to them
later on in the speech. All these
things mean a lot of good to the
workers.

So far as this conference is con-
<cemed, I cannot do better than quote
the observation made by Shri Dange,
the Leader of the Communist Group
here. It shows the cordiality, good-
will and friendly relations that exis-
ied there. The report says:

“Shri S, A. Dange congratulated
the Chairman on the success of
the Conference. He was happy
that the Conference was coming
to grip concrete problems ins-
tead of discussing theory and prin-
ciples. The Conference was in the
nature of an association of friends
who discussed problems em.
‘bracing the whole fleld of indus.
trial relations and came to agree-
ments about them. If this system
continued it would ensure the
proper development of national
economy.”

In India we are dealing with two
‘problems—problems of production and
distribution. There are some coun-
tries which are high production and
high consumption countries and we

G gl X
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are also trying to move in that
direction. But we cannot for this
take as our model any highly indus~
trialised country, such as the United
States or any country which has ad-
vanced very much along industrial
self.sufficiency. Since our Govern.
ment is always seading abroad dele-
gations to study new problems—I am
happy that it is done—I would say
that our Labour Ministry would be
well-advised in sending a delegation
to West Germany to study why the
industrial relations are so good in
that country. Why is production per
unit so high? Why is the industrial
index rising day by day? How is it
that the people were not only able to
make good the loss suffered during
the war but were able to become one
of the biggest industrial countries of
the world? We should study the
method of production in that country
study the welfare agencies for workers
and the training system in that coun-
try so that we may benefit by what
is happending there.

I am very happy that Shri Nanda is
presiding over this Ministry.

Sfxa aw Aromm “awe” (fragd):

qarafy qgRa, ww @ &

Shri S. M. Banerjee (Kanpur): The
Prime Minister is equal to fifty hon.
Members !

Shri D. C. Sharma: He is careful
about the welfare of the workers and
very anxious to implement all the
good resolutions of this Conference.
I would have liked more dynamism in
this Ministry. It works on scieati-
fic lines to implement its policies. It
has study groups and it has imple-
mentation committees. It has all
the apparatus for the study of
problems and for the implementation
of the recommendations. I am very
happy about it. After all we have to
work within a democratic set-up. But
I find that so far as the putting into
effect of this resolution is concerned,
the position is not as good as it
should be. The speed is limited.
Perthaps the labour relations are a
very complex problem. It is not easy
to find one’'s way in this lsbyrinth

<) = ey
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of labour relations. I understand
that. But all the same, I would say
that the Labour Ministry should
develop a new kind of dynamism.
When we talk about our Plan, we
talk of the take.off stage. I wish
that this Ministry should also have
that take-off stage. It should develop
dynamism which improves industrial
relations and adds to production.

For instance, when I look up at the
record of this Ministry I feel happy
but I do not feel very happy. Of
course, about one thing I feel extre-
mely happy and I wish that it should
be the pattern of our industrial re-
lations in this country. I turn to puge
156 of this report and I find
there something which does my heart
a lot of good. It should be the basic
pattern of employer-employee rela-
tions in every country.

Mr. Chairman: The hon. Member's
time is up.

Shri D, C. Sharma: I would need
sbout thirty minutes,

Mr. Chairman: The Minister wants
to take half an hour.

Shri D. C. Sharma: How can he
take half an hour if I do not take
half an hour?

Mr. Chairman: He has taken 20
minutes and I will give him another
five minutes.

Shri D. C. Sharma: [ find here:

“Government have always
approved and encouraged mutual
agreements between employers’
and workers' organisations.”

Then I find a list of those agreements
given: the management and workers
of TIS.C.O, Jamshedpur; Bombay
Millowners Association, Bombay and
its workers and so on. I wish this
pattern should be the prevailing
peattern of industrial relations in my
country, and I hope the Ministry will
do something to bring that thing
about.
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So far as the employees’ state in-
surance scheme is concerned, I do not
think I can congratulate the Ministry
on its performance, because I find
that there are 80 many cities in which
it has not come into full fruition so
far. This is something which can
give the workers an impression of
the welfare State which we are
building up. I should be very happy
if the employees’ state insurance
scheme is given a greater momentum.

Again, I find that under the Em-
ployecs’ Provident Fund Scheme there
is a recommendation that the rate of
contribution should be raised from
6% per cent to 8-1;3 per“tent but it
has not yet been receiving as much
attention as it should. There was
also the question that the Industrial
Disputes Act should be amended and
District Judges should be there to
decide the disputes, but that also
has not been done. So far as subsi-
dized industrial housing scheme is
concerned, the progress has been
good but not adequate. I wish that
the progress should become better
than what it is now.

So far as productivity is concerned,
we are studying this problem in res-
pect of certain industries, but I think
it should become a measure embracing
every industry.

Sir, I am a teacher. When I think
of the workers’ education I feel very
very sore. I think so far we have
got only one institute for workers’
education at Indore—if I am wrong I
may be corrected, but that was given
in reply to a question which was put
some time back. Workers’ education
is one of the urgent needs and I would
say that it should receive top priority
at the hands of the Ministry.

8hrl Tangamani (Madurai): One
school has completed its course; there
is another school going on now.

Shri D. C. Sharma: Regarding
workers’ participation, it has not made
much headway. I am very happy, of
course, that the grievances proce.




4283 Motion re:

[lll‘llf"'} ER AN EE] hA
dure has been laid down. "I think
this will promote happy industrial
relations to a great deal. It is given
on page 148 of the Report. I do not
want to read it out, but I think an
attempt has been made to simplify
the machinery. On page 151 it is
said:

“Need io make the machinery
simple and expeditious: —

(a) Asg far as possible, grievances
should be settled at the
lowest level.

{b) No matter should ordinarily
be taken up at more than two
levels, i.e., normally there
should be only one appeal.

(¢) Different types of grievances
may be referred to appro-
priate authorities.

(d) A grievance must be re-
dressed as expeditiously as
possible and towards this end,
the employer, in consultation
with the workers, should de-
cide upon the time limit re-
quired for settling a grievan-
ce.”

1 think this is a very good procedure
and I hope it would be put into effect
very soon.

Again, 1 want that the employment
relief fund to which the Minister re-
ferred should be instituted as early
as possible. I think this will also
make the workers of our country put
their hearts into the work.

1 would also like that the public
and private undertakings should not
be dealt with on a different level and
that the workers of public under-
takings should be treated in the same
way as we treat the workers in
private understakings; perhaps, in
certain matters they are better off
than the workers in private under-
takings but there should be equalisa-
tien of advantages.

In the end, Sir, I would say this
much, that I do not want to'end my
speech on a note of complaint, but I
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must say that this Report which has
been given by the Labour Ministry is
a very very good report, not good in
this sense that it details only what
has been done, but good also in the
sense that it has summarised the diffe-
rent view points and that it has also
stated what is not done and what
remains to be done. Therefore, this
report is not a report which is full
of pious hopes or vague generalisa.
tions, it is a report which deals with
concrete reality. These concrete rea-
lities affect not only the workers of
India but also our country and also
our nation. They have got to work
much more than ever before. You
know, Sir, our relations with China
are not very happy, and I think the
workers may have to use their energy
in a greater degree than before, they
will have to work with greater vigour
than before.

So 1 say, this report makes very
good reading and it deals with reali-
ties. I, therefore, welcome this report
and, at the same time, I hope the
Labour Ministry will develop a new
kind of momentum in solving this
problem and in implementing those
schemes which it has itself formula-
ted.

Mr. Chairman: Motion moved:

“That this House takes note of
the summary of Proceedings of
the Sixteenth Sessior of the Indian
Labour Conference, aid on the
Table of the House on the 1ith
August, 1958

There are some six names with me. I
propose that hon, Members should
try to finish within ten minutes; at

any rate, they should not exceed 12
minutes.

Shri N. R. Muniswamy (Vellore):
There are some hon. Members who
have not given their names but who

would like to participate in t.he de-
bate.

Mr. Chairman: In that case I will
!la\'e to limit the time further. Lez
it be ten minutes for each Member,

e Ty - - v TN
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ot P ey (AW )
gty o, XMoo HaT wARE w7
W esar Fma ANarT 7 gy ar vaw
srfifer @ foid O grew & amd
Tt wEy, gawrWT Agar Fam R fE
I FAFE § AGT ¥ Ty Fod a7 fawre
fear wr At fs daT w 3@ A aga
IR qEAE WX § | I
M qr  gefgad fodaa,  wady-
er  gehgnw gefanr @ W, gi-
FAIT  ¢¥ grAEIT T 3T g3-
wiga, wada, dfeadza, Ty
¥ FARYE | ¥§ qrq g A7 faare
foqr wr fr aRq  fefafaw wie
Wi Sydrsae F9T SWET AT BT
x6q  arfefadeT ¥A ATAA €
w7 frad aar gd & WX dfws
BIEY {IT AT F F A ITC qrfoey
N gz v & fax Ig & fear
g1 w1 gad feadr smad) g
2

T i %1 3AT § qAT ww@r §
fF Sgi o T AR SIAT FT qIEYE
3 " g A F AT e
gE . 3fpa tv¥F wrg @ O avA
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WET G A K AEE § |
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g foe% ax § w0 FAsdE # W
frare fogr wor 91, f® w/rOWN
Azt gefgas fenoqeg TR & 9ner
wiE fear a1 qg e AW
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g fr fow awr €9 e v wie fey
I A KW A & W aw AR e
iy T WF fe g R & 9y
Y ¥y 3 § 99 aRkd w wd
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war § o ag wifge fer war e
war fearerwgr o v g
77 feure & fo e g AR 9T 7%
YR W37 o Sifqa €1 ;w3 fx AN
I8 R xAdT wf o ag fradt
wTagra g% A W19 £8 AR 97 9 FR
Pz arde da y 7f § 1 gt
wf & g T, 3w ga § ark
gre wwmad aff | ¥0 gw A A
ariz sav  wdw ¥ % fuafaes
wreg A o gl gaa oftw #
*Y ot WX 5FT 7y vy -

"“What shall we do ~ about the
Works Committee? I have al-
ways emphasized the importance of
its role in the growth of industrist
democracy. But it is also my de-
finite view that if it has to exist, it
should do so as a live and vigorows
institution. At the moment a wide-
spread impression is that in most
cases the Works Committees are
not performing any useful fumc-
tion.”

gy ATS G g7 9% 661 ¥ AR
o Y wwAar gl I &R
1 wgAl & TR owe s s
#t fga wad & wd a1 gd N
w8 wm dun s AT afr fF ew
T ®iaFz q fyen fear o, g
I HEIT A 9gfi 1 R T
fasara & e mradm 4T £7 €19 <
aeT faarr #Xq0  wfagg § &
FAr ux T A faw gA OIG {
g famr g SO HTA@G HAY oY
3x fax & e s ¥ O ¥
g A & fF IR W g
faxr et 1 wa fexr & af@
44 gre| & aAce gg awdrer e
4t fr Qw7 3 H Ew JWA R &
urfat ¥ g% war 88 Jwgw WY qar
wid Wi /Y I DT Wy
¥ vt Y

|
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“(8) Subject to the provisions of
this section, the Works Committee
shall be entitled to exercise all such
powers as the employer is authori-
sed to exercise and to do all such
acts and things as the employer is
authorised to do in the matters of
production, workers’ amenities and
facilities provided under the vari-
ous provisions of the Factories Act,
1948 and any matler of common
interest:

Provided that it shall have no say
in the purchase or sale of any
goods or property on bechalf of the
industrial establishment but al] ac-
counts shall be placed in the meet-
ing of the Committee.

(4) The Works Committee shall
decide all industrial disputes pro-
vided in the schedules of Industrial
Disputes Act, 1847 and unanimous
decision of the Committee shall be
final and binding upon all the par-
ties and no appeal shall lie against
the orders of the Committee.”

g7 ag x4 zafar s f& wrs
HEA T AW T a1 71 @ fx gwrw
qrEAnA 9% WX 9z A 1 gwAr
2 a5 gw aFd A g7 wTlEIN
® & ot 37 T gFwwa AR 97
frrg &% 7 dr ¥ fe 3T aTw
FTHT  ®IW  YST 9T § WA gETd
A¥T Fr;9 T T 7 N gw A A
aey sara fuar wr @ AT wg wiasd
d vk @ faad ag wsgramr @ -

Paragraph 18, Chapter XXVII, on
Labour Policy and Programmes:

“For the successful implementa-
tion of the plan increased associa-~
tion of labour with management is
necessary. Such a measure would
help in promoting increased pro-
dactivity, for the general benefit of
the enterprise, the employees and
the community, giving employeces a
better understanding of their role
in the working of industry and of
the process of production and
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satisfying the workers’ urge for
self-expression, thus leading to in-
dustrial peace, better relations and
increased co-operation.”

o ta% fai 57 swd sam A
I AT § ) GAA 9gAT WHA[ 2R
g 97 % ¥q g7 & fAg oF veaed
Fha, 6 g @y T s FJAe
Y | IET O F 4T & AT
g firar A 7 w93 # @ o fefid
A A 1 g e & v ofi el
w AT ¥ F 97 38T @ 93wy
qzr fivg mr & 1 AX fodd & I Imw
# gT "G aIg ¥ W\ § AT AR
gg @ FT w3 AT & fv 3w
FHAT Y A1 A FasTRT 1 4 ITH Y
Y sofY aF wgT @ Al w1 gl
Y frar mar ) wiag w1 Feaw
g & T aTE e Hiraedl a3
<R | T Faw %) fEOR &) &
¥ gar w9y § fF g T & uwy,
IO F g, AN syrar a@ww gk R
IJHHT g { F&T FTIN qg o7 fr agr
Jaed ®Y FTAfRTE §F frar o A
I aT fard fear v Wi wroaEY
& Weal gEY w9 g9H0 Uq ¥ gar
g7 | 9% T H W fER & w=y
€ araf &1 o fos Frr mr @ 0 @
gift 7 arq v o Frete ¥
T awr it ax famre fear o
wEA A JU RN qET AT ag ¢
g A qradg w1 i ST gy
g W WMT gAY OY 3™ IoHT
A R qu favaw § &5 gwwr away
" W | FAFT §T SIREry
FIm WX FAge faor ¥ ww wG 0
oL AT & WRT A gt T T WA
YA N R AT A AN A wh
IAET A F A 7h am A alx
et 1 o R & T W T ag wer
wr
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[ oW Foor =]

“Our impression of the German
experiment is that, on the whole, it
has worked. Germany is free from
the problem of rival trade union-
ism and good working arrrange-
ments have been made regarding
the division of functions between
the trade unions and works coun-
cils as also regarding collaboration
between them........ The German
worker’s feeling for his plant and
the fact that in spite of low wages
and bad food, he has done a won-
derful job of rehabilitation of in-
dustry are factors which have im-
pressed both employers and legisla-
tors.”

gafag A a7 aadw & 5 @
1 T/ 06 weH I WfEn Wi T
At FrIfasy £ qraT agr Arfen )
© AT F1 AT 39w &7 gare gred
& graY wIEr g1 Wi WAy wAr S
¥ g warw faar 4t f5 59 WHS q%
frarz fFar @1 @1 ¢ AR gEeEw
qEffer &7 OF FTARE LA AT
2 g aEr gt W A ) qF Q@
famarg & % €9 FTA639 & WL T
iy 9x g faar fFar srgm o) g
R3fser wrfaew & o1 www & AT
qAT ®T T W AT 1 R W TR
wafoy surar o ¥ <@ g fv feurday
€ TTRgrEr & fou @ W w1 A
a § syray oredy @ f gwew S S’T
X #freq wEEn g1 ag g 3 |
Al ¥T OF agq Ig0 3% At
#reT gar & goFY Wt oy T § -

“It democracy is to be assured as
a way of life and as a form of
Government, then a practical solu-

tion of the problem of capital and
labour must be found.”

wh Y gl AN, fe

HEgreu b A AT SR § wg WK
% u fwer ¥ sl & fag X

DECEMBER 9, 1959

Summary of 4290
Proceedings of the
Sixteenth Session
of the Indian
Labour Conference

el o qyAeT Y aE oy g e
et oW foE § oft xo arr oy
T TS e owar ) oW Y
fres i Q@ o g9y SyTET AT
2 or A g s fufer et
gim & =ifgg ok @Y o I®
g & oydesw ¥ ¢, wifE
o g% 3wy & fF T owlt & wrm
I faaTh 9AC 9g §EATH |AAT
St &, W ag wefrer & o § i R
Iwet suren foRadl &y o, At A Tm
e B FeTERA | ag el of
£ TFAT §, W IR qFIRA AT
&t AR+ TEET GwaT ag o S Fw
Y afqd ¥ Fragadq dar e
Wi g9 |d § 5 aga sava g
I STt § W IR a4t g oY
grit & w1 I dr § st N g
o9 F grdl ¥ @wefv § 1 ug Efam
AT gw A a9 wET ) qE
fagarw ¢ 5 g% oqAzE AT TH
gt = for S

W THE § I8 giva=a w1 [-
A%y FA F fqm @1 quz qdw
feg g &, & 99 gieaTw @ f
7O g 7g F— & T2g 9 @A
a% ¥ET gIdie ¥ ¥ w0 ¥ IR
Ty AR a agAT f—F e gw "
aYT 9 ®IFA & q4AT WS & A
¥ ¥§ U6 TAM A W OER
T & ag AT Afge——ue
gfrar sre Syt 1| Tafew g wod
Zx gfra aae wY A wite s ad,
qife avr Flge 1 a7 TF 9 R
€ Trrage 7 frar W &% )

wfed & o5 & G G [F
W g™ & WAk QAT wgar £ o
T By TrWT e # T o aowey
& fag o Sam Fa T A W
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wigly ¥ ¥ arg 9 #fY faarc foar
T fF ag AT FE AT FHATE T
21 Sgiaw 4 Raar #, I Wam w
FRAT T § faq s wifge
A AT L | TF AT F oF Gt Av
Fadrr az ¢ ow Ay sAy qarg .. 5,
foradt g7 grew & AnrEX W Awg
& qurs A AR 4¢3 g FT 9av
Fari fw ®gr 9% €7 WAS ¥ T&E
gE 2 ar fF wa gn 9¢ wrgx AaT
o i, & Ay wfwai @ af §
JAR IAE T YU FT AR |

T wifad awiw ag WK
qa [ fagamw & fr wiada w8 A
g9 A3 # IEY A94IA Ta—F
AT FIT FIF52{z7 F927 & qfaai
& a7 & AT W WO AOAAT
FHW ¥ FeT gAargz frar g o
w0 &y § fr I 7189 F6 T g —
yaam a¥d, grafan g3 aod fuiawer
F[——IAH FIG2 29 FTALT & qriagrHe
¥ Wl &1 W zAarze fwar wa
21 'O TR a9 KT qHAA F FTEC
FTgE NI |

Shri T, B, Vittal Rao: They were in-
vited, but a decision was taken in the
conference not to invite them. We
cannot do anything.

Shri Ram Krishan Gupta: There-

fore, I am saying this,
gg W1 fed grew ¥ vy wf g,

g 93T AEH & W qA g favaw &
fe gai St awdd wagd ® F@Q
& fag €7 € &, 3T w1 QU F ¥ fAg
&t s #r wefr Wi s oY
grar @ grady, Saar N ¥
& 59 17 FT 99T W 6 79 I
T AT sarar avay gf o

Shri Tangamani: Sir, I am one of

the three Members who have given
notice of this motion to discuss the
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decisions taken at the sixteenth Indian
Labour Conference, held in Naini Tal,
on the 20th May, 1958, to which 1
was also one of the delegates. At the
outset, I would like to say that the
decisions taken at that conference are
very important both for the develop-
ment of industry and the development
of indusirial relations. As the House
is aware, yearly Indian Labour Con-
ferences are held. They are tripartite
in nature and the representatives
from the various State Governments
are also present in these conferences.
The fifteenth Indian Labour Con-
ference held in Delhi in July, 1857
probably marked a turn. Certain
decisions were taken on the question
of wage policy, casualisation, housing
and the code of discipline. These four
items are really an integrated whole
and form the basis of the new turn
I am referring to this as a new turn
because of late the Indian Labour
Conferences, the standing labour com-
mittees and various industrial com-
mittees are forming the national forum
for discussing the various issues rais-
ed and also arriving at certain specific
decisions.

Just before the sixteenth
Labour Conference, two important
events took place. On the question
of recognition of union, there was a
strike which started on 12th May,
1958 in Jamshedpur and a strike was
threatened as a result of the closures
that were going on in the textile
industry in Bombay. In this parti-
cular conference, so far as labour was
concerned, not only the representa-
tives of the four central trade unions,
viz. All India Trade Union Congress,
indjmn National Trade Union Con-
gress, Hind Mazdoor Sabha and the
United Trade Union Congress, but the
representatives of  various other
federations were also invited. The
representatives of the All India Bank
Employees® Association and the All
India Defence Employees’ Federation
and also the employees of the textile
industry in Bombay—it is not a
recognised union—were also invited,
viz.,, Shri S. M. Joshi and others.

Indian
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[Shri Tangamani]

In the course of the discussions,
many decisions were taken. Refer-
ences have already been made by Shri
Sharma and the previous speeker
about the decisions of the works com-
Jittee, grievance procedure and the
training of the employees. An
wmmportant event which took place in
this particular conference was the
meeting initiated by the Labour
Minister himself on the 24th May to
avoid inter-union rivalry. So, a code
of conduct was formulated, as to how
the various central trade union orga-
nisations should behave themselves. I
am not going into the details of those
things.

My point is, when certain important
decisions have been taken, how far
they have been implemented? I will
mention half a dozen instances to show
how decisions taken for advancing the
industrial relations have not been act-
ed upon with speed by Government
and have been negatived by the
employers. If certain decisions are
taken, amendments to the various
legislations should follow. For
instance, it was decided that in future,
before trade unions are registered.
they must have four annas per
mensem as the subscription fees for
membership; and also, if one of the
seven promoters of the union 1is dis-
charged before it is registered, but
who was an employee at the time of
application, he will be taken to be an
employee. That was agreed to, but to
this day no ameundment of the Indian
Trade Unions Act has come.

Then, regarding the employees
state insurance, there was a prior
conference of the Labour Ministers of
the States and the Centre and certain
specific decisiong were taken. Various
deeisions like Rs. 30 for confinement
of the wives of the insured, improve-
ment in cash benefits, Government’s
share should be one-eighth of the total
expenditure, etc. were taken. There
was also & specific decision about the
revision of the waiting period. For
that, an amendment to the Employees’
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State Insurance Act, 1948 is necessary,
but that has not been done 1o this
day.

So far ag cash benefits. to the sick
persons are concerned, an employee
is not entitled to it if he has not paid
for seven weeks out of a period of
24 weeks., A case may arise where
during these 24 weeks, there iz a legal
lock-out, a legal strike or a lock-out
in dispute for more than 7 weeks. I
may mention the case of the Madurai
Mills workers. The mill was locked
out for more than 8 weeks. Naturally,
there will not be any contribution for
those 8 weeks. If out of 24 weeks,
there is no contribution for 8 weeks,
according to the law, as. it is today,
the workers will not be entitled to
cash benefits in the case of illness.

Then, employer’s contribution has to
be 41 per cent as it is provided by
law. But I do not know why even to
this there is resistance on the part of
employers. I can understand the
resistance on the part of employers,
but there is resistance on the part of
Government and naturally there 1s
resistance on the part of the Corpora-
tion, because¢ the Corporation is to
this day sleeping over it

Then, at present according to the
Employees’ Provident Fund Act, a
worker gets that privilege only if he
is employed in a unit employing more
than 50 workers. It was definitely,
accepted that it can be extended to
units employing 20 persons and more.
For that an amendment of the Act
18 necessary. What has happened to
that?

Another point raised more or less
in every Indian Labour Conference
and resisted by the employers is the
question of raising the employee's and
the employer's contribution from 6%
per cent to 8-1/3 per cent. The hon.
House knows that after particular
decisions are taken, in the next con-
ference the position how far these
decisions are implemented is reported
to the conference. Subsequently, the
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17th Indian Labour Conference did
take place in Madras. We were told
that there was a conference and that
the employers are still resisting it.

Now I will refer to another ques-
tion of implementation. In the 16th
Indian Laebour Conference the ques-
tion of amending the Industrial Dis-
putes Act came in, particularly
sections 7(a) (3) and section 24(3).
Then it was agreed that a sub-com-
mittee will be set up, which will go
into the various provisions of the
Industrial Disputes Act and also into
the various decisions of the High
Courts and Supreme Court and they
will devise ways and means of suit-
ably amending the Industrial Disputes
Act itself. A sub-committee was set
up and I understand that the recom-
mendations of the sub-committee have
been made to this committec. Still,
nothing has been done for implement-
ing these recommendations of the
sub-committee. As I said, this is a
real onslaught on the labour.

The Deputy Minister of Labour
(8hri Abid Al): Which is the sub-
commitiee that the hon. Member 1s
reterring to? When was it appointed
and where did it meet?

Shri Anthony Pillai (Madras
North): It met in January 1959 la
Bombay.

Shri Tangamani: Because of want
of time, I am rushing through and I
cannot deal with all the details.

The question of closures did come
up and I think Nandaji told the
representatives from Bombay and
Kanpur to devise ways and means to
prevent these closures, particularly in
the textile units, plantations and also
engineering  industries. Regarding
plantiations,—I hope the hon. Minister
will not deny it—it was agreed that
there is mo question of bringing in
legislation by the State Governments.
Assam CGovernment was willing to
bring in legislation to protect the
employees. But it wag agreed in that
conference that a Central legislation
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will come in, covering plantations
specificaily. I would like to know
why no legislation has comg to this
day. This decision was taken In May
1988 and closures of gmall plantation
units sre taking place here and there.
Still, nothing has been done about
this.

Regarding cotton textiles, it is true-
that a textile enquiry committee was
set up, and their report has been
published. So, it is quite probable
that closures in future are not going
to increase. We were told that cer-
tain units have been taken over,
particularly Model Mills in Nagpur,
Ajudhya Mills in Delhi and Atherton
West Mills in Kanpur, These are
some of the good steps that have been
taken in the casc of mala fide closures.

The last point which I would like
to mention in this connection is this:
how far the decision taken in the 15th
Indian Labour Conference on the
question of rationalisation is being
implemented. The hon. Ministey
knows that it is not implemented at
all. It 1s implemented in negativing
it, because the implementation has to
be done by the employers themselves.
Unless there is a national necessity,
and unless certain other conditions
are satisfied, there should not be any
rationalisation. But rationalisation is
taking place, particularly in the textile
industry in South India. The eight
week lock-out in the Harvey unit was
as a result of the arbitrary step taken
by the employers in preventing the:
implementation of the decision of the
18th Indian Labour Conference.

For want of time I do not propose
to say anything more and so I now
come to the last point, and that is the
question of the Code of Discipline.
The note on implementation says:

“We did refer this matter to
the Public Sector Conference
which was convened subsequent
to the Naini Tal Conference.”

[n the Public Sector Conference what
was the reaction of the Government?
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[Shri Tangamani]

Government is also an employer, and
there are employees in the public
sector also. Are they, or are they not,
willing to accept the code of dis-
‘cipline, which has been accepted by
the four central organisations, which
has been accepted by the Indian
Labour Conference? 1 would like to
have a categorical reply from the
Government, from the Minister, as to
what is the attitude of the Govern-
‘ment when they are employers, to the
decision of the 16th Indian Labour
Confercnce? 1 am asking this
because the attitude of the Labour
Ministry on this point is, I think,
quite clear, and that is that the code
of discipline must be extended to
the public sector also.

Shri Anthony Pillai: The 16th
Indian Labour Conference cannot be
taken in isolation. The decisions of
the said conference partially relate to
the decisions of the 15th Indian
Labour Conference and the 17th
Indian Labour Conference. In a
sense, these three Indian Labour Con-
ferences promised a new deal to the
Indian workers, a revision of the
concept of industrial rclations and, to
that extent they were welcomed by
all sides. These ideas are not now, In
fact, in 1947 there was the Industrial
Truce Resolution which, unfortunate-
ly, never got implemented. But, this
time, an expectation was created in
the minds of all that here would be
a determined effort to give a new
deal to the workers and to bring about
a new pattern of industrial relations.
‘Whereas in the past such efforts were
in the direction of bringing in new
legislation, or amending existing legis-
lation, an effort was made to bring
about a change by consent, and
various codes were formulated, like
the Code of Rationalisation, Code of
Discipline and the Code of Conduct.
Now, these expectations were alive
till 1958. But, I am afraid, now we
are coming into a period of dis-
appointment and recrimination.
Workers, were under the imygYession
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that since many of these matters were
initiated by the Ministry of Labour
in the Government of India, they
would be purposive and some firm
steps would be taken to get these
decisions implemented. What labour
regrets most is that despite these
intentions, the sincerity of which I
am not doubting, there has been a
hesitancy in getting them implement-
ed. Why has there been this hesit-
ancy, it is very difficult to analyse.
Some of it undoubtedly rests with the
Government of India, and some of it
rests with the State Labour Ministers.

1 would like to point out first of
all the omission on the part of the
Labour Ministry at the Qovernment of
India level. One would normally
expect that where decisions have been
arrived at unanimously with regard
to amending legislation, there should
have been no difficulty whatsoever
and no hesitation whatsoever for the
Government of India to implement
them without any delay.

Let us take the first one which
apparently seems to be a very simple
one—that the Employees’ Provident
Fund Act should be amended to
increase the rate of contribution from
6-1/3 per cent to 8-1/3 per cent.

Shri Abid AH: Where was it
decided?

Shri Anthony Pillai: I think the
Indian Labour Comference at Naini
Tal.

Shri Abid Ali: Please see and quote
their decision.

Shri Anthony Pillai: I will quote
it in a minute. I still remember my
friend who just interrupted me at
that Conference pleading with the
employers not to oppose the sugges-
tion of increasing the rate of contri-
bution from 6-1/8 to 8-1/8 per cent
1 remember very well what he told
the employers: why are you opposing
this legislation? Even if you oppose
it, Government will bring in legisla-
tion to increase the rate of contribu-
tion. Your decision is of no worth-
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while pumpose. Therefore, it is in
-your own interest to agree to the
suggestion to increase the rate of
- gontribution and save your prestige,
. your dignity and your self-respect.
- Accordingly, faced with this threat,
..which apparently seemed to be very
. atrong, and which was applauded by
all the labour representatives there,
the employers succumbed and agreed.
16 hrs.
Shri Abid Ali: No.

Shri Anthony Pillai: At least they
gave up their opposition.

Shri Abid Ali: No. All right; pro-
ceed.

Shri Anthony Pillai: After that,
there hag been hesitancy in imple-
menting this particular proposal that
the rate of contribution should be
increased. The employers have been
resisting it. The employers have been
<ailed and persuaded. Lastly, we
were told that a circular would be
sent out to the various associations
of particular industries to ask them
%0 show cause why the rate of contri-
dution should not be increased. 1
<an understand one or two industries
being able to plead that they have
not got the capacity to pay in a given
set of circumstances. What about
many industries where the paying
capacity is indubitable, like, for
instance, the cigarette mak.ng indus-
try, the petroleum industry. Can it
be pleaded that these industry has no
capacity to pay? If it is possible for
an industrial unit of 50 workers to
be able to bear the financial burden
of a Provident Fund, I do not
gee any reason why this long held out
promise that the benefits of the Em-
ployees Provident Fund Act would be
diberalised to benefit the workers
employed in factories. employing 20
And more could not be implemented.
Jt was also promised that Provident
#Fund would embrace workers in com-
mercisl establishments. These are
ong-atanding promises. Commercial
,eployses have been expecting that
M@l would be done long lang
Age;. Nathing bas besn dane, despite
30 (Al) L8D~3

g o e, VW KT
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the decision pf the Naini Tal Labour
Contference. In this respect, it is not
a question of the employers being
held responsible for non-implementa-
tion or the State Governments being
held responsible for non-implementa-
tion. The responsibility lies at the
door of the Ministry of Labour.

Let us take another decision, where
we would have thought that imple-
mentation would have been quick. It
was unanimously agreed at the Indian
Labour Conference at Naini Tal that
there was a sufficient amount of
money with the Employees State
Insurance Corporation to enhance the
benefits and extend them to the
families of the insured workers. But,
the implementation has been very
slow. It is true that in one or two
industrial centres, like for instance,
Bangalore, these benefits have been
extendeqd to the families of the
workers. Why there has not been
sufficient momentum given to enable
the extension to be done as rapidly
as possible, there has been no
explantation forthcoming. Some
excuses are trotted out. If the Mysore
Government can extend the benefits,
I do not see why the Madras Govern-
ment cannot do it. It is not that the
revenues of the Madras Government
are insufficient compared to the State
of Mysore. We cannot believe it.
‘There is nothing on record to show
that there is incapacity.

Shri N. R. Mundswamy: They are
practising economy?

Shri Anthony Pillai: They are
practising economy at the expense of
the warkers and ultimately at the
expense of industry, because, unless
we have got proper health services,
we are not going to get industrial
production.

Take another promise that was
made that the Industrial Disputes Act
would be amended. A Sub-committee
was set up. Various proposals and
detailed proposals were submitted by
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[Shri Anthony Pillai)

When we see that the Ministry of
Labour does not move ahead to imple-
ment its promises, surely, there is a
certain amount of dissatisfaction.

I will quote another instance. All
these codes were accepted ag good
codes at the Naini Ta] Indian Labour
Conference. Therefore, it was sug-
gested that it should be extended to
the public sector as well. The
hon. Minister of Labour was kind
enough to say that he would use his
influence and good offices with the
other employing Ministries of the
Government of India and get them to
accept the code which has been
unanimously approved by even, the
employers. What has been done? A
Conference has been convened but the
code has been set aside by the em-
ploying Ministries of the Government
of India, which undoubtedly is a sad
reflection of the validity of the agree-
ment. In Sweden there are annual
tripartite Labour Conferences and the
tradition has been set up that what-
ever is decided by the Labour
Conference will be carried out impli-
citly and expeditiously by all the
parties represented at that Conference.
It is a sad reflection on the traditions
that we are setting up in this country
that unanimously approved resolu-
tiong are not implemented, and if this
tradition is allowed to be persisted
in, I am afraid the Indian Labour
Conference will merely be a platform
where pious wishes are expressed, and
nothing will really be done.

I woulg like to place emphasis on
the State Governments ®eing unable
to or unwilling to implement the
recommendations. Ultimately, the
administration of labour laws in many
cases and in many respects rests with
the State Governments. The Minister
of Labour has been trying to sell this
code of discipline to the various
parties, the employers, the workers
and the State Governments. It is the
State Governments which are more
recalcitrant than even the employers.
The implementing machineries have

- been nominally set up, and in some
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States not set up at all. The over-
burdened Commissioners of Labour
are supposed to be also the imple-
menting officers, and the net result is
that nothing gets done. Even at the
Delhi level, there is an implementing
machinery, and I am glag that it is
working, but I am atraid that that
is an over-worked section of the
Ministry, There is not adequate staff.
A code can onuy be implemented by an
adequate mediation machinery, and
unless that mediation machinery is in
existence and is sufficiently wide and
staffed with adequate personnel, it
will not work and the code would
be a failure. .

This code is an important change in
the pattern of industrial relations.
Once upon a time trade uniong were
thought to be criminal organisations,
and therefore they had to be register-
ed angd licensed. Then came a stage
when trade unions were tolerated, but
the new code, as far as I have under-
stood it, puts emphasis on the value
of trade unions both for the workers
and for the industry, It implies the
acceptance that trade unionism is not
some criminal tendency, but a social
good, and that instead of amending
the Trade Unions Act to compel re-
cognition, employers are required, or
are made to agree, to recognise repre-
sentative unions, the representative
character of the unions being deter-
mined by certain tests and certain
rules which have been unanimously
accepted.

With regard to the recognition of
unions, the only sanction of this code
is public opinion. So far very little
has been done by way of invoking the
sanction of public opinion. Some”
enquiries are held, enquiries have
been held by the implementing
machinery of the Government of
India, but up to date not ocne of these
reports has been brought to the notice
of the public. When an industrial
dispute or a gtrike or a lock-out takes
place in contravention of the code, i
you accept that the code can only be
implemented through the senction of
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public opinion, there should be an
immediate enquiry and the facts found
by that enquiry should be immediate-
ly published so that public opinion
may work its way. Without invoking
public opinion, this code will be a
nullity, and I am afraid there has
been great hesitancy on the part of
the Ministry of Labour to invoke this
potent sanction of public opinion. 1
do not know why thig hesitancy is
there. Perhaps the reason is that
they think that without unnecessarily
wounding the feelings of the em-
ployer or a union which has violated
the code, by some discussion it can be
settled, but surely in practice this
hush-hush method is not delivering
the goods. Take for instance the
Premier Automobile case in Bombay
State. Nothing has been done. No
doubt some efforts are being made to
persuade the employer, but when the
efforts fail, you should release the
facts. It may be that the union has
made a mistake, or the employer has
made a mistake, but surely the publi-
cation of the facts can only lead to a
healthy tendency.

I hope and trust that as a result
of this discussion in Parliament, the
Government of India would exert
itself a little more to implement the
deciaions, the proposals for which
emanated from itself.

Dr. Melkote {Raichur); The Indian
Labour Conference is being held an-
nually for the past few years, and to
an extent it can be compared to a
replica of the ILO conference. Re-~
presentatives of Government, repre-
sentatives of the employers and re-
presentatives of the trade unions are
all present; they discuss the various
aspects that affect them, and decisions
are arrived at. Whenever differences
of opinion arise, matters are post-
poned for further consideration. But,
in any case, unanimous decisions are
accepted, and Government try to im-
plement them,

It is in the wake of this that we
have got to consider the present re-
port, the motion .for the considera-
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tron of which hag been moved by
Shri D. C. Sharma. He has high-
lighted many a point. After Indepen-
dence, we have our Five Year Plans
to bring the country on a par with
the most advanced countries of the
world, to give a better deal to the
workers, and to raise the standard of
living of our people. In the wake of
this, numerous decisions have been
taken in these conferences, and quite
a good deal of them had been imple-
mented by Government through the
various Acts that they have passed
in this House.

As I said, we are too near the pic-
ture. The Naini Tal conference was
a historic turning-point in the rcla-
tions between labour and manage-
ment. The industrial relations bet-
ween management and labour were
highlighted in this conference, It was
in this conference, for the first time,
that matters like code of discipline,
code of efficiency, and code of conduct
were first discussed, and decisinns
were arrived at. These decisions that
have been arrived at are still being
discussed and being thrashed out.
They were discussed again at Madras
recently in the recent conference that
was held there.

I think this is a historic turning-
point, for the simple reason that in
a country which has four hundred
million population whose standard of
life has been very low, and which
wants to catch up with the rest of
the world as quickly as possible,
production is a very important fac-
tor; and production must go up. The
worker is an important element in
any industry in this regard; it is
neither management nor capital nor
machinery; granted that all these
things are there, unless the worker
is satisfied, and he puts forth his best
effort, nothing could be achieved.

Therefore, Government sought the
help of the working class for pro-
ductive purposes. In the wake of
this, they invited the management's
attention to many of the drawbacks
the labour hag been suffering from
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throughout, and the affairs are
being set right now.

One of the decisions that the Naini
Tal conference took was that the effi-
ciency of the industry should be im-
proved, and for that purpose, there
should be a code of discipline that the
worker would put in his very best.
The workers, on the other side, put
in a number of counter-proposals
that there were strikes, there were
lock-outs, the wages were low, and
that the management saw to it that
the workers did get a fair deal
The conference came to certain dcci-
gions on this matter, and it is this as-
pect of the matter that I want ¢to
highlight today. It decided that
wherever and whenever a strike or a
lock-out took place, an assessment of
the gituation would be made. T'he
management or the management's re-
presentatives on their side would try
to assess the situation, and if the
nanagement were cussed in respect
of the lock-out or in any other
matter, they would be advised by the
representatives of the management to
give a fair deal to the workers. If
they did not. then they would not
get the support of Government. Gov-
ernment would withdraw their sup-
port and help the labourers to strike
and go ahead. This is a very im-
portant decision,

Similarly, production has to go up.
Unnecessary strikes on the part of
labour are also not welcome in the
country. 1f, therefore, an unnecessary
or un-called for strike was resorted to
by the working class, the representa-
tives of labour would also undertake
t0 examine the situation and advise
the different unions. If the union con-
cerned had resorted to the strike un-
necessarily, the representatives of
labour at the national level would
not lend their support to that union.
They would ask the union t0 with-
draw the strike. If the union did
not withdraw the strike, it would net

get mupport from the trade unions”

and from the working class in the
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country, Government slso would not
support it and the management would
become more vigilant and more
strong.

It is in thig way that the whole
aspect of the Question is being looked
into, It is not a question of an indi-
vidual management or of an indivi-
dual ynion. It is at the national jevel
that every aspect of individual indus-
tries and unions are being looked into
and decisions taken to resolve pro-

.blems, Thereby an attempt is made

to avoid lock-out by the management
and strike by the workers.

Thig assessment of the- Naini Tal
Conference is already reflecting itself
in the number of strikes and 1lock-
outs that has been there. During this
yvear, the number of strikes and
lock-outs has been the minimum and
the number of working days lost has
been the minimum. As a conse-
quence, productivity in the country
has gone up very much. This is a
welcome feature for the whole coun-
try. This is an aspect of the question
which is to a large extent responsi-
ble for the present better relations
between management and labour. Of
course, we are {oco near the picture
as things stand. These things have
got to be tackled and more and more
adjustments and understandings have
to be arrived at between labour and
management.

There is also another aspect of the
question which was being touched
upon by a few Members, That was
with regard to the code of conduct.
Here in India unfortunately, we have
numerous trade unions and on account
of these trade unions and their differ-
ing ideologles, in the same industry
there are various unions. This will
certainly not help the workers for

arises. It would be nice if these
things are no longer there. But
things are, this situstion is inevitabie,
So far umiong hiave besn abusing oneh



4307 Motion re:

other, much to the beneflit of the
management. Oftentimes, the
management also takes notice of this
and helps itself by trying to divide
the umions. The trade union leaders
themselves came to an understand-
ing—this kind of thing did not take
place openly and publicly—that they
would, so far as the management is
concerned, act unitedly. This is again
one other feature which is most wel-
come,

The reflections of these decisions
at the Naini Tal Conference would
be seen in the future. It is from this
point of view particularly that I wel-
come the decisions and the Report of
the Naini Tal Conference and hope
that in future things would be better.

Shri N. R. Muniswamy: Mr. Chair-
man, Sir, I shall be very brief. From
the discussion I find there are ihree
interests involved in this. One is the
workers, the other is the manage-
ment, that is the employers and the
third is Government,

I find that speeches here have in-
variably been having the interests of
the workers m mind; and there have
also been speeches for the employers.
And, there 15 going to be a speech
by Government where the Govern-
ment is interested ag a third party.

1621 hrs.
[Mr, SpzAxzR in the Chair |

All these three parties, I think, are
running a race, as much as possible
for their own benefit, (Interruptions).
So far ag the workers are concerned
they want to get as much money as
possible and as little of work. As
far as the employers are concerned,
they want to give less money and
get more work. In this dispute, the
Government want to have industrial
relations and the maintenance of
pestce.

We are all aware that for the in-
dustrial or economic development of
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labour management relations. One
has also to bear in mind thag these
labour organisations are being con-
trolled by outsiders. I am against
the principle that trade unions should
be led by politiciang or outsiders.
Many of these strikes and lock-outs
could be avoided provided we do not
have this system of having outsiders
to manage the affairs.

So far as trade unions are con-
cerned. unlike other countries even
the politicians who enter into the
trade unions . . .

Shri T. B. Vittal Rao: Is this rele-
vant to the Report of the Conference?

Shri N. R. Muniswamy: I am not
repeating something given out by
other Members. That will not h2lp
us. We are in a different era alto-
gether an era of industrialisa-

Shri T. B. Vittal Rao: Mr. Speaker,
Sir, 1 ask your ruling; are we going
into extraneous matter?

Shri N. R. Muniswamy: I am not
yvielding. The time given to me is
only 5 minutes and I cannot be listen-
ing to the hon. Member. In this res-
pect it may affect him because he
wants to have leadership. I am only
saying that if industrial development
is to be made by all these conferences,
outsiders should be avoided. I am
only saying that we want to develop
out country economically and indus-
trially and, as far as possible, we
should see industrial relations and
sound labour-management relations
established. On that basis I am say-
ing that if outsiders are allowed to
enter into these things they create
trouble. If there is no such thing and
if there is only legislation, whereby
outsiders wid not be allowed, then
we can have everything done snd
done amicably. Both Jabour and
management can work very well

Mr. Gpeaker: The hon. Member
thinks this will not be necessyry it
outsiders are not allowed. Timt s
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hig point (Interruption), It applies to
all sections; it applies to this confer-
ence; it applies to the INTUC also.

Shri Anthony Pilllai: The Minister
of Labour is also an outsider, (In-
terruptions).

Mr, Speaker: All that Shri
Muniswamy seems to jmply is that
all these disputes etc. seem to be
between politicians and therefore no
real labour dispute is there. If it is
there it will be solved if the labour

executive consists only of labour.
That is the point, I think.
Shri N. R. Muniswamy: Govern-

ment is interested in maintaining good
relations because we are interested
in productivity. They want produc-
tivity to go up. Between these two
people, the employers and the
workers, Government have to come
in. They cannot be watching these
disputes.

Leaving aside the general discus-
sion let me come to gome of the points
that have been raised in the confer-
ence. Much has been said about the
code of discipline, training in indus-
tries and housing facilities and other
things to workers. I do not have
any grievance about these. They
must be given everything. But 1
should insist upon one thing before
the House.

There are certain industries where
there is no organised labour union.
So people who have not been guided
by the workers or even by outsiders
have started these strikes etc. as a
result of which there is no produc-
ton. Productivity is jeopardised. So,
so far as these small-scale and village
industries are concerned, where there
is no organised labour union or even
outsiders guiding, in those cases, ¥
want Government to take into account
that they should also be included in
any remedy that may be suggested
in this conference. It has been stated
in the earlier conferences that the
principle of equal pay for equal work
should be vigorously jmplemented.
Hers the emphasis is given to equal
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pay. Now, it must be tri¢ conversely
also. There must be equal work for
equal pay. Unless this is insisted
upon it will work havoc and there
will be no production.

Now, with regard to the training
given within the industries, I wish to
say this. In certain industries, train-
ing facilities are not given to the
workers. People are asked to do cer-
tain work without giving them train-
ing in the techniques or even the
necessary facilities. In some cases,
the training facilities are not ade-
quate or consistent with the work
that they are called upon to do.

Some other aspects have been
pressed by my friends who spoke
earlier. Cordial relations between the
employer and the employee are neces-
sary for our economic and industrial
development. Government  should
not interfere unnecessarily where
there are no disputes at all or
in disputes that could be settled
among themselves. Even where a
dispute is likely to arise but
has not actually arisen, if the Gov-
ernment gives certain suggestions
which are not quite relevant at that
stage, they take a hint and start fur-
ther trouble. Talk of consultation or
conciliation  before the contingency
has arisen will always lead to some
suggestion and it will lead to trouble.
8o, consultation with the fabour union
in likely disputes should be avoided.
Of course if the strike actually takes
place, it may be started. On the
whole, I approve some of the recom-
mendations and the House may ap-
prove the recommendations made in
the light of the observations made
here.

Shri T. B. Vittal Rao: Mr. Speaker,
Sir, I shall not refer to the wmany
things that have already been refer-
red. I will just refer to one or two
items of great importance. This
Labour Conference actually reviewed
what has been 1aid down in the chap-
ter on labour programme and policy
in our Second Plan. I reviewed the
appointment of wage boards. This
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was very important because since
the beginning of the Second flan,
there wag a fall in the real earnings
of the workers as compared to the
previous years. Keeping the index
of real earnings of the workers in
1939 at 100, the index went up to 113
in the beginning of the Second FPlan.
After that there was a steady drop
in the real earnings and it has veach-
ed the level of 105 in 1957 and it is
bound to have fallen further below
even the 1989 level. That is the
condition of the wage earners in our
country. We improved the position
of the workers in the First Plan and
reached a level which was more than
the 1939 level, but during the Second
Plan we come to the 1839 level when
our country was ruled by foreigners.
1s this the way that the wage policy
of the Government is to be guided?
It was decided to appoint wage board
for the jiron and steel industry.
It was decided to appoint wage boards
for the chemical industry. Even
after two years we do not know what
has happened. We were told in the
last meeting of the consultative com-
mittee held in September that wage
boards for chemical industry and iron
and steel industry will be appointed.
There is no news about them. I do
not know when they will be appoint-
ed. This ig the way, Sir, how deci-
sions are being implemented.

In the Second Plan, it was decided
that wage boards are to be appointed
for industries and on the basis of the
recommendations of the wage boards
we should have a Wages Commission
which should formulate a wage nolicy
for the wage earners and the Govern-
ment’s policy regarding wages. When-
ever we raise any question they :ay
that the consumer’s jinterest will be
affected. Increase in the wages of
workers has never led to inflation; it
has been proved beyond doubt. That
myth was exploded long long ago by
economists; they have said that in-
flation depends entirely on the fiscal
and monetary policy pursued by the
Government, I do not know when
A stop will be put to this sort
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of non-implementation of the deci-
sions taken by the Indian Labour
Conference,

I will not take up the work of the
evaluation and implementation com-
mittee. It wag our Labour Minister
who conceived this idea and it was
he who put this suggestion before the
Standing Labour Committee in the
year 1857. On the basis of the re-
commendations of the Standing
Labour Committee it was further dis-
cussed in the Labour Conference and
a shape was given to the proposal. I
happened to take part in the first
meeting of the Evaluation and Im-
plementation Committee. Some good
work was done during the first six
months. What has happened after
that? A sort of complacency has set
in; not only there is complacency but
they act in a slow way. 1 referred
one case to the Ministry and I got a
reply after nine months that there
was 9o breach of the award. On a
complaint that there was a breach of
the award the evaluation and im-
plementation Committee took nine
months to say that there was no
breach of the award. Is this the way
that our Evaluation and Implementa-
tion Division is going to work? If
that is so, the workers will never
have any confidence in this com-
mittee.

This was mainly meant to see that
industrial disputes in our country are
reduced and awards are properly im-
plemented by the employers. In the
beginning the workers had some con-
fidence in this committee. 1! work
goes on at this rate I am sure that
confidence will be shattered What
about the report of the enquiry into
the Calcutta Tramways workers
strike? When did the strike take
place? When was the coffimittee
appointed? We were told that it was
a One man committee with six nsses-
sors. We can ynderstand the delay
when there are six assessors, but
delay beyond a point cannot be under-
stood. Where is that report? It it
had been placed on the Table we

could have discussed it, It was a
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stiike conducted by all the trade
unmions together against the British
empiloyers of the Calcutta Tramways
wno were supported by the State
Government then. If we had the
decision with regard to that strike we
could have known whether the
workers’ representatives, the trade
unions were wrong or the employers
were In the wrong.

Shri Anthony Pillai pointed out
about the enquiry into the Bombay
strike. We woul@ like to know
whether the workers were justified
or not in going on strike. I can only
point out here, Sir, that justice delay-
ed 1s justice denied.

Then I come to the question of the
employees’ provident fund. What is
it that prevents the Government from
increasing the contribution from 6}
per cent to 8} per cent? Our
Labour Minister goes and says that
the workers should be saving-minded.
A worker is already suffering a real
cut in his real earnings. The worker
is asked to contribute to the national
savings. He is prepared to contribute
to the provident fund. But the e¢m-
ployer are not prepared. Wherever
it affects the employers, this Govern-
ment have been taking the attitude
which is in favour of the employers
as against the workers, How long
has this question of increase in the
rate of provident fund been pending?
We were told that the matter was
under consideration of the Study
Group appointed to go into the ques-
tion of comprehensive social security
measures for workers. That Study
Group also recommended that im-
mediately the rate should be raised,
because a person who retires now,
due to the delay in the enforcement
of the increased rates in the Em-
ployees’ Provident Fund and the Coal-
mines Provident Fund, gets a very
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why these delays are occurring. In-
dustrial production has incressed, ac-
cording to the statistics of the Gov-
ernment themselves, from index 100
to 140. from 1951 to 1038, Accord-
ing to the Government's own statis-
tics, there has been a steady increase
in production in many flelds of indus-
try. But yet, the Government does
not touch the employers. There has
been a steady growth of profit which
the employers have been receiving.
Whenever the employers say that
they are affected a little by an in-
crease in the cost of raw material, the
Government are ready to give them
a price increase, but whern" it comes
to the question of workers, their atti-
tude is most unhelpful.

Is this the way that we are going
to implement the decisions as outlined
in the second Five Year Plan and is
this the way we are going to build
up a socialist patiern of society? On
workers depends the production in
the country, On the labour force
depends the production of the coun-
try. Is this the way the workers are
going to be treated? Is this the way
the Government are going to enforce
or implement what has been laid
down in the labour policy? The policy
has been arrived at on the unani-
mous recommendation of the repre-
sentatives of the workers, representa-
tives of the employers and the Gov~
ernment, sitting together. It is these
three representatives who  have
evolved this policy, The Vice-Chair-
man of the Planning Commission was
present; the Finance Minister was
present; the Planning Minister was
present; the Labour Minister was
present. The representatives of the
Government were present. And yes,
if this is the way these recommenda-
tions are going to be treated. I am
sure this policy is not at all going te
enthuse the workers. It will only
lead to come more disharmony. The
patience of the workers has reachad
the saturation point snd the workers
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trial disputes and your code will go
out.

I have only one more point, and
that is regarding the ciosure of the
factories. In the 16th Labour Confer-
ence, certain formulations were made
on this subject. The Bengal Nagpur
Cotton Mills who were producing the
best mosquito curtains in India have
had to ciose down and are shown to
bave incurred sgme loss due to the
mismanagement of the owners of the
factory. First, a technical survey team
was appointed and it went into the
Question. Then another commiitee
known as the Somani Committee was
appointed to go into the question and
find out whether the textile factory
is good or not. If this is the way in
which things are done, what is the
use of having a conference and taking
decisions and not implementing them?
Therefore, if you want to do justice
to the workers who have increased
the production and who have increas-
ed the national income and wealth of
the country, these recommendations
should be implemented.

fhri S. M. Banerjeo rose—
Shri K. N. Pandey (Hata) rose—

Mr, Speaker: Shri K. N. Pandey.
Only a few minutes are left

8kri K. N. Pandey: Within the few
minutes that I have at my disposal,
shau try to put a few points before
First of all, I refer to the
point raised by Shri T. B, Vittal Rao
sbout the pfices having gone high in
this country. Recently I had been to
Switzerland for & week to attend a
seminar on ‘“workerg education”. I
had been there in 1953 also. There,
I found that although developmental
work on a very high scale has not
been undertaken by Switzerland, the
weices have gone up one and a hail
times. So, taking into consideration
e development having
inflation
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workers or not. They have appointed
four wage boards and they are going
to make their recommmendations. Can
we doubt the sincerity of the Ministry
in trying to mmprove the wages of the
workers? They are going to appoint
several other wage boards.

About the code of discinline, the
purpose of calling that conference at
Naini Tal was to minimise the nums-
ber that the strikes lock-outs. Can we
say that the number has not gone
down? If it has gone down. then I
think the Naini Tal conference has
succeeded. Good atmosphere can be
created with regard to other pro-
blems also if tripartite conferences of
similar nature are convened and deci-
sions sare taken.

4316

Under the employees' State insur-
ance scheme, if the benefits are
extended to the families of the insur-
ed persons, it will affect a large num-
ber of people and adequate arrange-
ments for hospi als have to be made
by the States before it is extended.
The moment that is done. it will be
come all right and the scheme may
be exiended to the familiess. In my
State it is being done and in some
other States also, it is going to be
extended. So, the Ministry cannot be
charged turther on that score.

About the enhancement of the pro-
vident fund rate, I appreciate the idea
that the rate should be enhanced. I
agree there is a pressing demand that
the Government should take concrete
steps, 50 that the rate may be
enhanced.

One Member referred (o the fact
that although there was a conference
here of the representatives of public
undertakings, the code of discipline
has not been introduced there, Taking
the biggest public undertaking, ie.
the railways, the employees them-
selves have objected to the code of
discipline being introduced there,
because some of the advantages they
are availing of at present are more
than what can be given to them by
the introduction of this code, 8ao,
some hindrances sre coming from the

e W R
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workers’ side also. We cannot doubt
the sincerily of the Ministry, because
they are making sincere efforts so that
the code of discipline may be intro-
duced there also.

Shri Sharma referred to invitations
being extended to the Ministers of
Food and Agriculture and Informa-
tion and Broadcasting. I have no
objection. So far there is no provi-
sion to guarantee the security of
service to the agricultural workers.
If somebody is ousted, his case cannot
be referred anywhere, Of course, I
support the idea of inviting the Food
and Agriculture Minister because I
represent sugar workers and that is
the subject of the Food and Agr.cui-
tural Minister. Let the Broadcasting
Minister also be present, so that if
some cases about Press workers are
raised, he can give a proper reply and
he will also be bound to apply the
decisions taken in the conference.
Refering to the decisions taken in the
Nainital Conference, we have to sec
whether the Ministry is sincere or not
to get those things implemented.

So far as the works committee is
concerned, a Member made a refer-
ence to its failure. I proposed this
idea sometime before in this House,
viz,, let a commitiee be formed to
enquire as to why the works commit-
tee failed. What are the effective
measures which can be taken to acti-
vise them, or to make them more
effective? That is a matter which
will take some time. So, if the Min-
istry also things it necessary, ag I
think, because I actually work in the
labour fleld, let a committee be
appointed, so that an enquiry be made
as to how the works committee can
be made effective. That will be =&
very profitable thing in the interests
of the Ministry, the workers and
everybody concerned.

8hri Abd Ali: These Conferences
are of the ILO pattern, except that
there vote is taken for or against and
imoes decided by majority whereas
.3are these conferences take decisions
tranimously, though sometimes it
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becomes necessary to take a sort of
unwilling consent, So far as we are
concerned, we are also parties to these
decisions and we earnestly make all
possible efforts to implement them
within the shortest possible time. But
it has always a comparative value.
Locusts lay eggs and these eggs pro-
duce locusts within a few hours,
whereas chicken take 21 days and
human beings nine months and so on.
Now, you cannot say that because the
chicken are not able to lay eggs with-
in a few hours so there is delay.
Everything can be done only within
the time according to the require-
ments of the particular subjevt.

With regard to attendence in these
conferences, it is not proper to assume
that some of the Ministers have not
been invited, because their presence
is not mentioned in the report. We
invite all the concerned Ministers., It
may be that some could not attend
for various reasons.

So far as agriculture is concerned,
that subject is within the State
sphere, and all States which are
represented in these conferences are
certainly very much alive to their
requirements also,

The territories which are adminis-
tered by the Centre are represented
through the Central Ministers. There-
fore, we purposely did not invite any-
one from these territories.

My good friend has made a refer-
ence to Germany. It is®rue that it
was a defeated nation and has made
substantial progress. We are very
much in contact with what is
happening there and in other coun-
tries. Some of our friends viait those
countries and we get reports also from
them. The progress which they have
made is, of course, because of the
non-existence of anti-national ele-
ments there.

1 fall 10 understand the criticism
with regard to the Emplcyees State
Insurance Corporation, because the
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by this scheme. Actually, the people
covered by this scheme is increasing
and about €,80,000 family members
have been covered in recent months.
Also, it is being extended to areas
which are now not covered by the

scheme. I am sure hon. Members
already know the programme of
work.

Some reference was made to public
sector. As a matter of fact, in some
of the public sector a section of
workers are much better off than in
the private gector. They have got
security of service and other ameni-
ties. And, as has just been mentioned
by my friend from Uttar Pradesh, the
feeling among the workers themselves
is that perhaps they may not be so
better off if they accept this system
which is under discussion now. than
what they are getting at present.

The hon. Member, Shri D. C.
Sharma, referred to our relations with
China. Then, another member from
that side was saying “if this is not
done™ “if that is not done” and so on.
There is no question of “ifs” and
“buts” so far as the Indian workers
are concerned. They arc sufficiently
indians and patriots and they do not
want any bribe to become good
Indians whenever they are needed to
produce more. Even now, as has been
admitted by everybody, their produc-
tion has increased considerably and
they will increase more It is good
that our Indian workers have realised
who are the rea] Indiang and who are
anti-Indian. They are disowning that
clement which is anti-Indian and they
are being just separated as a fly is
put off from the milk.

A friend from Punjab said about
Works commitiees. Hon. Members
who are connected with this will be
aware that so far as this  particular
subject is concerned, investigation is
in progress and whatever is necessary
will be done to make these commit-
tees more effective. So far as the
appointment of a committee on that,
particularly of M.Ps, is concerned,
my feeling is that this will not be
'very much helpful.
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Also about the Five Year Plans, a
suggestion was made that a commit-
tee should be appointed. We ourselves
are having a study about the progress
which is being made with regard to
the programmes undertaken by the
Five Year Plans. We fee] that suffi-
cient progress has been made and will
continue to be made.

My hon. friend from Madras, Shri
Tangamani has mentioned about the
amendment of the Trade Union Act
concerning application by seven mem-
bers, It was said that after they
apply, even though they may cease to
be workers, the application should
remain. It is true that even now,
seven workers are required to submit
an application for registration of a
trade union. After the adoption of
the proposed amendment during the
Naini Tal Conference, not one com-
plaint hag been received on that
account. It will be a small amend-
ment. Unless it becomes a very urgent
matter, we do not come forward with
one amendment to an  enactment.
Whenever necessary, we are ready to
amend the Act. There iy no question
of delaying it. When other amend-
ments also become necessary, it will
be undertaken,

Regarding provident fund, when
my hon. friend Shri Anthony Pillai
was speaking, I meant that so far as
50-20 factory emplovees were con-
cerned, it was not accepted by the
employers. The other one was accep-
ted at Naini Tal. What we have to
ensure is that because of the imposi-
tion of the additional burflen on the
industry, no factory should close. The
workers will always prefer not to
have provident fund, but to have
employment, By adding the provident
fund, if the factory is closing, certain-
ly, it will be noet only to the detri-
ment of the workers, but it will be
detrimental to the country also. There
fore, we should be very careful. We
are having a study to be sure that
because of this additional burden, the
factories will not close, Wherever it
will be found that this will be bear-
able by the industry it will be impos-
ed.
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Shri Anthony PHlal: I referved to
industries whose capacity is undebat-
able—pe.ro.eum and cigarette making
industries. Where is the question of
an enquiry in such cases?

Hhri Abid All: Wherever we are
sure that the application of this will
not adversely affect, we will enforce.

One point was made about fragmen-
tation. I may submit that the present
Act covers gardens having 25 acres
or more or 30 workers or more, A
draft Bill is already ready and I hope
that it will be introduced during the
course of this session and if not,
possibly early next session, to check
fragmentation about which both my
hon. friends from the south have
made combvlaint. Regarding publica-
tion of reports of some enquiries, I
was very  Ssorry. It is like
oz gfag e ® W oA
I do not make these things pub'ic but
as i1 has been forced on me, I may
submit with all humility that if the
organisations to which the respective
hon, Members belong or the unions
concerned write to us to publish the
relative report, I will do it, the very
day I receive that letter. I am making
that statement here. Let the HMS or
the union concerned write to us. The
day we reccive the letter that the
report should be published, it will be
published.

Similarly, with regard to the tram-
ways, 1 may tell my hon, friend who
has made the complaint, that he
should make enquiries from  his
colleague from Calcutta who was on
that commitiee as to how many
months he has sat on the notes which
were sent to him for approval so that
the report may be drafted. It is
because of him that the report has
been delayed.

About Jamshedpur, I make the

same statement. Let the Jamshedpur
union of the hon, Member or his
organisstion, the AITUC, write to us.
The day they wrile to us, we will
publish the yeport. I am meking that
statement here.
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There was soms understanding. Now
they want us to do something else.
We accommodate them alsa. Abowt
that I am making no complzint, but
after having accommodated them R
they make thig criticism here I cannot
stand that.

Shri T. B. Vittal Rao: As a respon-
sible office-bearer of the All-India
Trade Union Congress, I hereby tell
the Minister to publish these reports.

Shri Abid AM: No, that will not be
proper because some more responsible
office-bearer than him has told wus
some.hing else.

Shri T. B. Vittal Rao: Qn the floor
we want it,

w\m

Shri Tangamani: He is throwing
out a challenge.

Mr. Speaker: He is not satisfied.
There are the heads of particular
unions. Now what he has %aid is
going to be published in the news-
papers. There is nothing  secret.
Therefore, in view of the hon. Minis-
ter’'s statement, the hon. Members
may make enquiries amongst their
own people and then write to them In
a formal manner, and cecrtainly the
hon, Minister will stand by his assur-
ance.

Sbhri T. B. Vittal Rao: I will write
a letter tomorrow morning.

Shri Anthony Pillai: That particular
point may be applicable to my hon.
friend, but I am the highest oftice-
bearer in my organisation, and I ask
the Minister to publish the report.

Shri Abid All: That will be done
We will publish the report as it is.

As the bon, Member has made &
reference to it, I may say that after
the report was submitted, the uniop
concerned submitted a rejoindet.
Now we have to think what o do
with it Sbhould we have the
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of anything here, and we have to
sccommodate because it is a tripartite
conference, because we want the code
to function. We do not want to stand
with a whip and say, “You have com-
mitted a mistake, you have behaved
like a bad boy”, and expose them.
That is not our intention. The inten-
tion is there should be industrial

peace and as it ig called Wi ®Y UH
but if it results in this sort of criti-
cism, then have it. 1 will be sorry for
it.

With regard to the speech of Shri
Vittal Rao, perhaps he was under the
impression that it was a Budget
debate and not restricted to a discus-
sion concerning this particular item.
He has referred to earnings and so
many other things which are not at
all relevant to this subject. However,
1 may submit that the earnings of
the workers have definitely gone up
to the extent that in the Ahmedabad
textile industry dearness allowance
was paid up to Rs. 85. It goes up
and down according to the cost of
living index, but there are some places,
I quite realise, where very recalcitrant
elements have influenced the minds
of the workers and disturbed the
atmosphere which has come in the
way of organising real trade union
movement, genuine, sound trade union
movement, for the good of the
workers. Such exploitation by some
of the political parties has resulted in
the workers not getting enough of
earning and their full share in profit.
That is quite obvious.

My, Bpeaker: Do the wages not
depend upon the quantum of work
always?

17 hre,
8hri Abida Al: Not everywhere.

Mr. Speaker: Is there no minimum
fixed?

. Sl ABM Alf: A minimum is fixed,
bat the minimum does not keep pace
; the ts of the increes-
od cost of living always.
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Mr. Speaker: 1 want to know whe-
ther there is a standard by which a
minimum has been fixed for which so
much of wage will be given; if the
minimum is not reached, I found in
some of the East European countries,
there is 20 per cent deduction; if the
minimum is exceeded, then pro reta
higher wages are given.

Shri Abid Al: That is so in some
of the sectors and in some of the
industries here also.

8hri Anthony Pillai: Did you find
any sound and strong trade unionism
in Eastern Europe where that is
done?

Mr, Speaker: I have got my own
story about all that.

Shri Abid Ali: Take, for instance,
coal. The rate of Rs. 10 a week has
been more than doubled, because
some good people there interested
themselves in a sound trade union
organisation, and they have been able
to benefit the workers substantially.

Shri Tangamani: In some industries,
there are piece-rates, and in some
others time-rates.

Shri Abid Ali: That is correct.

About Employees’ State Insurance
Corporation, something was said
regarding maternity benefit. Mater-
nity benefit has aiready been increas-
ed; the quantum has been increased
as per the decision, and 1 do not know
why this complaint has been made
here. Although there may or may
not be any change in the Act, yet,
the workers have already started
getting the benefit of it.

Shri Tangamani: I may also refer
here to the Rs. 30 benefit to the wives
of the insured persons during their
vonfilnement period. It was stated that
the matter was being discussed in
consultation with the State Govern-
ments. 1 want to know what has
happened to that.
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Bhrt Abid All: My hon friend
knows that we are in consultation with
the State Governments, because this
is a concurrent subject, and they have
also got to bear a part of the expendi-
ture. Their feeling is that they are

spending much more on the insured’

persons as compared with that on
other citizens. So, we do persuade
them. And their budget provisions
also have got to be taken care of.

About amendments to the Industrial
Disputes Act, as hon. Members know,
some of the items were discussed at
the various conferences. Then, we
called a special committee for this in
Bombay in January last, to which my
hon. friend has already made a refer-
ence. Our difficulty is that we are
required to go on consulting central
trade union organisations and em-
ployers’ organisations and so many
others concerned at various stages, as
it happened in the case of the Mines
(Amendment) Bill. After three years
of discussion, the Bill was introduced
in the last session of Parliament, but,
yesterday, we again had a demand
that the Bill should be referred to a
Select Committee. Although every
interest had been consulted jointly in
the tripartite committees and sepa-
rately as well, and all concerned were
given opportunities to discuss with us
and place their points of view which
have been always taken into conside-
ration. Consequently, we have our-
selves submitted amendments to the
Bill which is under discussion. So,
all points of view are met, and yet,
reference of the Bill to a Select Com-
mittee is being demanded.

My submisgion is that we do try to
meet the various points of view; we
try to convince everybody of the
necessity of these proposed changes,
and, therefore, much more time is
taken than we ourselves would have
liked, to bring forward the Bill before
the House. Some of the amendments
have been finalised, so far as we are
concerned. I hope that the amending
Bill will be introduced, I do not think,
in this session, because it will not be
possible, but perhaps during the next
session.
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Therefore, these delays are taking
place. Hon. Members themselves
demand after a conference—in the
conference they will never decide—
that the matter may be referred to
their organisations; and their organi-
sations take time. To blame us for
this in the House is not very fair.

Therefore, I am very sorry I do
not find anything genuine with regard
to the complaints mude so far as the
decisions of the Naini Tal Conference
or their follow-up are concerned.
However, this debate has been fruit-
ful, and we shall try to implement as
far as is possible and practicable
whatever guggestions are_given.

Shri 8. M. Banerjee: Certain mutual
agreements were arrived at the Naini
Tal Conference about ending inter-
union rivalry, and certain suggestions
were placed before the conference by
the AITUC. May 1 know what action
has been taken by the Minister
thereon?

Shri Abid All: Inter-union rivalry
is likely to end when these parties
will come to an end.

S8hri 8. M. Banerjee: This is no
reply. After this Conference, the hon.
Deputy Minister formed a parallel
federation of Defence Ministry em-
ployees. That is my charge against
him.

Shri Abid All: Yes, that is very
true. 1 am very glad that a national
federation has been formed by the
Defence employees. What is wrong
in it? They are at liberty to do it.
In Bombay, there is a representative,
recognised, legal, popular, tull-fledged
working textile labour unijon. Still
my hon. friends thought that it would
be helpful to themselves to form
another organisation there.

As I said, these rivalries among
trade unions will come to an end
when. as my hon. friend from Madras
suggested, those who are working in
the trade unions, the ‘outsiders’ as
they are called, leave the trade uniom
fleld or politicul parties stop exploit-
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_ing them. So far as I am concerned,
1 will never leave it because I have
been a worker myself since my child-
hood. I will be in it always.

Hon. Members can be sure of that.

8hri 8. M. Banerjee: This is a very
serious matter. I can tell you that
the hon. Member was a party to that
decision at the Naini Tal Conference
that inter-union rivalries should come
to an end because it is necessary in
the larger interesta of the country.
Now the hon. Minister is defending
himself regarding the formation of
another union,

Shri Abld All: Not a party. If
patriot workers want to get rid of
traitor workers, why should 1 come
in the way?

Shri 8. M, Banerjee: What does he
mean by ‘patriot workers'?

Mr. Speaker: Some workers do so.
As 8hri N. R, Muniswamy said, the
only other alternative is that others
sbould not emier into these organisa-
tions.

Shri S. M. Banerjee: 1 agree,

Bhri Tangamanl: Let there be no
outsiders 1n trade umions.

Shri T. B. Vitial Rao: The hon.
Minister has not said anything about
the Wage Board for the chemucal
industry regarding which a decision
was taken at the 15th Labour Con-
ference, which was stated at the 16th
Labour Conference 1o be under the
consideration of Government.

Bhri Abia All: So far us my re-
collection goes, I am not prepared to
admit that the 15th Labour Confer-
ence passed any particular resolution
mentioning a particular industry for
the constitution of a Wage Board. If
I remember aright, a long list was
mentioned, If the hon. Member is
under the impression that if any one
delegate mentioned the name of any
particular industry for the appoint-
ent of & Waga Bowrd, it is & Con-
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ference decision, it is not correct.
They made a suggestion that there
should be Wage Boards for these
industries. I remember that. We did
not make any commitment. Of course,
this is subject to verification as I am
speaking from memory.

Shri Anthony Piliai: With regard
to the question of extending the Code
to the public sector, no reference at
all has been made by the hon.
Minister.

Shri Tangamani: That was referred
to by many hon, Members.

Shri Abid Al: I said that some of
the workers in some industries feel
that they have got better security of
service and rules concerning settle-
ment of disputes etc. Also, the matter
is under the consideration of the
Ministries concerned. They have to
gettle with their workers. If both of
them agree, we shall be happy.

Shri D. C. Sharma: Whenever any
question relating to the workers of
our country is discussed in this House,
there is an exhibition of tempers. I
have always seen that.

Mr. Speaker: I thought jt was cool.

Shri D. C. Sharma: I am very glad
that today the discussion has been
held in a very calm manner and the
whole question has been discussed in
a very friendly atmosphere.

Three things have emerged from
the discussion. In the first place, I
am very glad to hear from the Deputy
Labour Minister that the workers are
in good heart and that whatever may
be said about them, they will not be
found wanting. They are miready
working very hard for the country’s
good and if an emergency arises, they
will be at their very best. I am very
happy to hear that.

The second thing that has emerged
is this, that this Central Labour
Ministry has very good intentions, and
wants to improve the lot of the
workers. There {8 some kind of slack-
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neuonthepanofthesute(}wem
ments. After all some of these
measures have to be implemented by
the State Governments. And, unfortu-
nately, the State Governments do not
have as much of social urgency as
‘the Union Ministry feels. I hope the
Central Ministry will be able to infuse
the State Governments with a sense
of social importance of these measures
and they would not be found wanting
in implementation,

The third thing which has emerged
Tfrom this debate is that implementa-
tion even at the Centre is not as

. adeguate as it should be. It is because

this machinery was set up or devised,
.perhaps, for the good old days. Now
we have undergone a great deal of
change. Our country is more and
more progressive. We have to deal
with larger and larger numbers every
day. Our problems are increasing day
by day. Therefore the implementa-
tion machinery has got to be increased.
At the same time, this machinery
requires to be given a new sense of
tulfilling its task, of doing its work
in as short a time as possible.

I am sorry to find that there is
inter-union rivalry in the country; and
I find something like that on the floor
of the House also. It is reflected in
a very small way in this House. I
think one of the greatest problems
that the Labour Ministry faces and
the workers of India face today is
thiz, There should be no inter-union
rivalry and there should be one union
for every industry and that union
should work for the maximum benefit
.of the workers. I think the workers
will gain greatly, my country will
_gain greatly and we will all gain very
.greatly if the workers are kept away
from political influence of any kind.
We also say that the workers should
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be kept away from professional leader.
ship of any kind which i3 not always
desirgble, If that happens, 1 am sure
our workers will ind that this country
is a very fine country to work in and
the employers will find that the
workers are very good allies in the
adventure of building up the country;
and all of us will feel bappy because
employer and labour relations will
improve.

I do not agree with some of the
remarks made about the Ministry that
it is pro-employer. From the em-
ployers I hear that it is pro-worker.
So, the Ministry is very often pro-
worker and sometimes pro-employer.
I have not seen such cases. But I hope
the Ministry will continue to hold the
traditions of being pro-workers, of
giving the workers a fair deal, a good
deal and an adequate deal. 1 hepe
the lines along which it has been
working all these years will be the
lines along which it will continue to
work in future also.

Mr. Speaker: The question {s:

“That this House takes note of
the Summary of Proceedings of
the Sixteenth Session of the
Indian Labour Conference, laid
on the Table of the House on the
11th August, 1958.”

The motion was adopted,

Mr. Speaker: The House will now
stand edjourned till 11 o*uvlock
tomorrow.

17.15 b

The Lok Sabha then adjourned i
.Eleven of the Clock om Thursday,
December 10, 1089 /Agrabayana 129,
1881 (Saka).

N . .
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. 4078—4110
S.Q. Subject CoLumMws
No.
697 Loans from foreign
cou! . . . 4075~78
698 Prize Bonds Scheme . 4078-79
699 Bolani ores (Private)
Limited. . . 407982
700 Autonomous Board for
welfare of B-ckward
Classes 400284
701 Reading material for
ppo-lirerates 4084—87
702 Manufacture of galvn-
nised wire 4087—89
703 Extension of lumdu:-
tion of Rlection Com-
mission and Supreme
Court to Jammu and
Kashmir State 4090-91
704 Film clubs in univcrsi-
ties 4091—95
708 Manufacture of Auo
748 aircrafts 4095—99
206 New price formula for
petroleum  products 4093—4104
707 Theft of currcncy from
train 4104—06
710 Producuon of ﬁlm pro-
jectors . 4106-07
712 Muslim Lcague 4107 —10
WRITTEN ANSWERS TO
QUESTIONS . . 411091
SQ.
No.
708 Stores in Ceniral Ord-
nance Depot 4110-11
709 Reserves of gvam in
Kashmir 4111
711 Life Insurance in thc
Rural Arcas 4111-12
713 Tin plates . . 4113-14
714 Fall in standards of
education . 4113
715 Private  Schools in
Delthi . . . 4113-14
716 Commercial Banks 4118
717 Thefts in  Pulgaon
Military Depot 4115
18 Small Savings 4116
719 Janta Policy 4116
730 Oxygenplant atRourkela 4116~17
73z : Trial by Jury . . 4117-18
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QUESTIONS-—contd.
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SQ.

No.

722

723
724

725
726
727
728

729

730
731

732
733

734
73s

736
737
738

739

740
741

742

743
744
745

745

747
743

Subject

Scecl Iugply to Andhrs

Lease for coal .
Flood victims in Wen
engal .
I’urchsae of jet
copters . .
Gold deposits in
Madhya Pradesh .
Purchase of drilling
rigs from Russia .
Qutput of steel in Blulu

and Rourkela
Lodging of cnmmal
complaints
Delhi students . .
Police Firing in
Manipur .
Burglary in jewellery
shop in New Delhi
Techniciang for iron
and stee] Industry .
Double Taxation
Ferro-chrome phnt in
Orisss . .
Central (.o-ordxnaung
Gommittee for Wel-
farc Schemes -
Briqueting and
bonising
Neyveli .
Blections in Kerala
Compulsory Social
Service . . .
Oil survey in U.P. .
Higher Technological
Institute at Kanpur.
Central Public Health
Engineering Rescarch
Institute at Nagpur .
Keeping out unfit from
University Education.
Industrial Bstetes in
Universities .
Payment of lease money
by Bhilai Steel Works.
Agreement between
Bharst Electronics Ltd,
and Pye Telecom-
munications Ltd.
Steel supply to States .
Illicit liquor distillation
in Dethi .

hell-

car-
plant,

433

Corumns
4118
4117-18
4119
4119
4119-20
4120
4120-21

4121
412122

4122
412324

4124
4124-2%

4123
4125-26
4126
412627

4127
412728

4128-29

4129
412930
4130

4130-31

4131
4r131-33

4132-33
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QUESTIONS—contd.

$.Q.
No.
749

750

751
752

Subject

Free and compulsory
primary  education.

Common Police Re-
serve Rorce in North-
ern Zone . .

Criterla for determining
backwardness . .
Murder in New Delhi

USQ.

No.
1140

1141
1142

1143

1144
1145

1146
1147
1148
1149

1150

1151

1182

1153

1154
1188

1156

1157
1158
1159

1160
1161

Welfare of S.T. and
S.C. in Bombay State
Old paintings
Arts and crafts  in
Dethi Middle Schools
Income Tax collec( ions
in U. P.
Protected Momumcms
National Archives of
India . . .
Trade and crafts facili-
ties in Dethi Jail .
Commissioner for Sche-
duled Castes and
Scheduled Tribes
Monuments in Assam
Grants to Gauhati
University
Nav Hind Girls H'ghcr
Secondary Schoo,
Delhi
Strength of N C.C.
in Delhi .
Removal of umoucha-
bility in Himachal
Pradesh . . .
Off :nces under the Un-
touchability (Offor ecs)
Act, 1958
Visas to foreigners
Pay Scales of Andhra
Pradesh Tecachers .
Gifts of Hindi books to
Andhra Pradesh
Schools .
Welfare Homes in
Delhi . .
Aid to Polirical Suﬂcr-
ers in Dethi . .
Aid to Political Suffer-
ers in Punjab .
Pakiatenis in Indis
Taternational Con-
ferences oo

CoLUMNs
4133-34

4134-35

4135
4135-36

4136
413637

4137

413738
4138-39

4139~40
414041
4141
4141

414142

4142
4143
414344
4144
414445

4145-46

4146
4146-47
4147

4147
4148

4148~49
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U.sQ.

No,
1162

1163
1164
1165
1166
1167
1168
1169

1170

1191
1172
1173

1174

1175

1176
1177
1178
1179
1180
1181
1182
1183
1184
118¢

1186
1187

Subject

Abduction casts in

Delhi

Grants  to c:lcuua
and Saugar Umver-
gities .

Tribal Welfnc

Folk songs and pnnt-
ings of
Trlnslltron of Acu
into Hindi .
Import of steel from
Japan
Training of
Personnel
Basic Ejucmon in
Dethi
Expert Cummmcc on
Equipment for Engin-
ecering Colleges
Production of pig iron
in Rourkcla
Production and cxport
of  mica .
New  Federation of
Defence Employees .
Suspension of Em-
ployecs inD cfence
Organisations
Defective storage con-
ditions at a Central
Ordnince Depot
Aidvances to steel pro-
ducing companies
All  India Sc;cnnﬁc
Service
Duty  conccssion to
Qil  Companies
Nationel Youth Centrc,
New Delhi
Educationsl
Orissa
District
Orissa
Colonies for Scheduled
Castcs and Scheduled
Tribes, Orissa
Central loan to Orissa
Tobacco  cultivation
in Orissa . .
National Academy for
Training Civil Ser-
vants
House of Mirzs Gbl]lb
Pezyment of ital
Sto] by Detence
Bmployces . .

LAF.

Aid 1o

gazetteers in

K

Corumns

4149-50
4149
415051
4151
4151-52
4152
4153
4153

4153-54
4134
4158

4155-56

4156

4156-57
4157
4157-58
4158
4158-59
4159
4159
4160
416061
4161

4162
4162

4163
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WRITTEN ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS—eontd. QUESTIONS—contd.
t‘Iv.ﬁ'.Q. Subject CoLumMns t{v._s.Q. Subject CoLUMNS
. 0.
1188 Colonies for Schedulcd 1216 Tribal Zhumiss in
Castes in U. P. 4163-64 Tripura 4183
118¢ Discrimination buwcen . :
Industrial snd Non- 1217 Archasological Circles .
industrial ; Bmployees 4164 in Myso 4183
1190 Pension cases in Hima- 1218 Advisory Committee in
chal Pradesh . . 4164~65 Kersla 4183—8%
1191 Rehabilitation De- 1
partment, . Manipur 219 Colombo plan 41858
Administration . 4165 1220 Technical Agsistance
1192 Study of Civics in Programme 4185
Delhi Schools . 4165 1221 Smuggling of opium '4185—-57
1193 Forests in Andamans 4165-66
1194 Bwtate duty on agri- 122z Life Insurance Cor-
el property " 416668 Porwion Buidingin
119§ S.C. and S.T. in ine
Central Government 1223 %?igﬁag:; ‘I:f.de 4188
spartments 4168 '
1158 Third Regular Tem- a4 Shedated Cases nd
porary Eqmblishmcm : N 858
list . N 4168-69 APun)ab £ Income 41 9
1199 Third Regular Tcm- 1225 _}s::smemﬂf;sh?aom
rary Eslahhshm(:mt and Amritsar is-
ist 4169—71 tricis 4189
1200 PFish Market in Ddhu 4171 1226 Class IV Employees
1201 School of Archa&olngy in Kerala . 4189-90
in Delhi 4171-72 . Sccial  Services Con-
1202 Asar Maal, Bijspur . 4173-73 BT Yeence T psem
1203 Archacological En-
gincers and  Conser-
vation Assistants 417374 PA’FE}‘}S}; L.AID ON THE 4191—93
1204 Hindu Religious En~
dowment Boards . 4174 (1) A copy of Notification
1205 Recall of Indian Major 3:: C;Sh %%;0‘223 i::{?
Generals from Malaya liched in Kerala Gazette
8nd Cambodia 4174775 under sub-section (3) of
1206 Retirement age or pm- Section 13 of the Kerala
essOrs . 4175-76 Cinemas (Regulation) A(«’.;’,
1207 Craft Tcachers in Kt- 1958 read with clause
_ of the Proclamstion dated
rala Private Schools . 417677 the  3tst  July, 1959,
1208 Fire Brigade Steff in issued by the President in
Defence Instaliations 4177 ;zlaulnn to t\t(:e Sum:t aot'
cTRiS maky (oo imn
1209 Gulburga Engmtcr- 8 amendment lo?%\t Kerala
ng Colleges . 4177-7 Cinemss (Regulation)
1210 Kuchipudi dance 4178 Rules, 1958.
1211 Assistant  Exccutive oy N
Eagineers in M.E.S. 4178-79 ()%0%0\‘\:113.; of ;I?\?;lhglug:
1312 Muli-purpose schools 4179-80 published in Kc"l':
Gazette, under sub-
1213 ‘I;:mwopum.hqmwmon 4180-81 ‘“"""58) of\ e.t;::n;m p?
. f . cthacles AC
1214 Defence Lends in ‘Qgégf nndo:-.nlh clause gb)’
Kangre . . . 4181-82 of the procigmation dlmg
Enfor t of e the 31:¢ July, 1959, issue
121 lﬁume:m%l%—y by the President in reistion
bey in Tripms . 4182 to the State of Kerols:
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PAPERS LAID ON THE L Conusans
TABLE—contd. REPORT OF mmﬂs
CoLUMSS TER ON. PRIVATE MEM-
BERS’ BILLS AND RBE- .
u')N o.TB.I.-xoooB fj SOLUTIONS PRESENTED 4193
he 1st une,
,959 mnkmx certain Fiftysthird  Report was
amendments  to the presented.
‘Travancore - Cochin NTR CED
M')tornVehides Rules, BILL 1 ODU 4193-94
1952 Manipur Land Revenue and
@ N%. T eg Ih_l ooosfsJ6PW Laad Reforms Bill, 1959.
ated the 1st June, BILL . . . —.
S50 making corin PASSED 41944249
uunendmcnts i& the Further clause-b; -clluse
Var Rule ntor consideration o!
e| 8, 1940. Dowry P&olg:b}tlon CoBﬂi?'
#3 reporte t
(3) A copy of Notification mittee com;c:::‘e‘d and
. G.S.R. 1296 dated concluded. The Bill was
28th November, 1959, passed as amended.
;:gter mb_’:fa:;: €4) of
ion 19 BILL UNDER CONSIDER-
cins] and _Tojlet Pre- ATION . .~ 4249—74

rations (Excise Duties)

1955 making certain

r amendments to

the Medicinal and Toilet

Preparations (Excise
Duties) Rules, 1956.

(4) A copy of Notification
No.

PRurther discussion on the
motion to comsider the
Mines (Amendment) Bill
and the amendments there-
to for refererce of the Bill
to ‘j(n)(g)}(»ints(%(»mmé:’ccc,
ond (ii) 8 Select m-

.S.R. 1297 dated mittec, was resumed. The
the 28th November, 1959, discussion was not con-
under Section 38 of the cluded.

Central  Bxcise and Saft
MOTION RE : SUMMARY

Act, 1944 msking certain
further amendment to the OF PROCEEDINGS OF

Central Excisc Rules, 1944. g{g;q 301%(1;’5%11{ slﬁii
) A copy of the girg?(;':; LABOUR CONFERENCE 4275—4330

Inditn Mining 8nd Cons- Shri D.C. Sharma moved for

truction Company consideration of the Sum-

mary of the Proceedings
of the Sixteenth Session
of the Indian Labour Con-
ference, laid on the Table
on 11th August, . 1958,
After discussion lhc mo-
tion was adopred.

AGENDA FOR THURSDAY,

DECEMBER 10, 1959/

AGRAHAYANA 19, 1881
(SAKA)—

(Private) Limited \as
amended) for the year
1957-58 in substitution
of  the one laid on the
Table on the 8th Septem-
ber, 1959, under sub-sec-
tion (1) of Section 6390f
the Comp#anics Act, 1946.

MESSAGE FROM RAJYA
SABHA . . . . 4193

Secretary ed A message

from ys Sabha that Further  discussion on the

motion to <onsider the

- —

Rajya Sahbs hed agreed
without any amendment to
the Constitution (Eighth
Amendmeat) Bill, 1959
passed b Sabhe on
the 1st bcl’, 1959.

Mines (Amendment) Bill
and passing of the Bill
Discussion on Demands
for Supplementary Grants
in respect of Budget
(Genersl), 195960



